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REPORT OF THE COMMITTEE CONSTITUTED BY MP POLLUTION CONTROT BOARD IN THE

MATTER OF OA 58/2022. AS PER THE ORDERS OF HON'BIE NGT DATED 29-08-22

1.0 Preliminarv:

1.1 One Shri Milind Thakre has filed an application before Hon'ble National Green Tribunal,

Central Zone, Bhopal regarding the illegal operations of a stone crusher unit in forest land

at viltage Dahedi, Tehsil- Kirnapur, distt. Balaghat, which was registered as OA $1ZOZZ 1CZ1

in the registry of Hon'ble NGT. Vide its order dated 26-07-2022, Ld. NGT has formed a joint

committee consisting of Collector Balaghat, Deputy Conservator of Forest, Balaghat and

One representative of the MP Pollution Control Board with directions to visit the place and

submit the factual and action taken report within six weells.

L.2 As per the available records, the committee visited itre saia site of the stone crusher,
:

namely M/s ShriTirupati Minerals (Stone Crusher) (PCd id: 75814) and its associated stone

boulder mine, namely M/s Shri Tirupati Minerals (Bolder MineXPCB id: 54856) on 18-8-

2022 and submitted a report before Ld. NGT. The inspection team as per the Panchnama

drawn during the inspection comprised of officer Shri Grejesh Kumar Barkade, DFO, Ms.

Nikita Mandloi, SDM, Shri Alok Jain, RO, MPPCB, Jabalpur, Shri Sohan Salame, Mining

Officer, Shri Hiralal Tekam, Revenue lnspector, Shri Gurudayal ji Turkar, Patwari and a few

other officials of various departments. The report submitted il"for" Ld. NGT has been

signed by Dr. Girish Mishra, Collector, Balaghat, Grejesh Kumar Barkade, DFO, Balaghat,

Shri Alok Kumar Jain, Regional Officer, MPPCB, Jabalpur and Shri Sohan Salame, Mining
i

Officer, Balaghat.

1.3 Ld. NGT considered the joint report on 29-8-2022 and passed an order showing its utter

displeasure specifically towards the Regional Officer MPPCB, pointing gut towards his

conduct and the loss caused by him to the State Exchequer by permitting excess mining

directly or indirectly; permitting to violate environmental rules; found his report unfair and

not trustworthy and non performance of his duties sincerely, fairly ahd honestly.

1.4 Ld. NGT fad also ordered that:

n
A
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2.0

2.1

1.5

"we reJer the motter to the Choirmon, Madhyo Prodesh Pollution Control Boord Jor
toking departmentol oction as per rules ond os Wr his independent findings. So for os

the motter in this cose is concefied we direct the Choirmon, Stote pollution Control
Boord to depute two independent outhorities to the rdnk of Regionol OJlicer or as he
deems fit to submit the report with regard to the len1oochment 

ond 2 gyggg!1y_9[

excovotion from 2075 till dote ond to direct the outhorities concerned to 3gglqlglgJls-

environmentol compensotion occordino to rules. The encroochment of the lorest ore

Iound ot present, should be immediotely removed ond Forest Deportment should be

directed to tdke core of the forcst lond."

Pursuant to this, MP Pollution Control Board vide its order dated 3374 dated 05-09-2022

has deputed two officers, one of the rank of Zonal Officer, Zonal Office Mp pollution

Control Board,labalpur and anotherholding the rank of luperintend ing Engineer and Unit

Head- Mining, MP Pollution Control Board, Bhopal with the directions to submit report -

" rrd: srnfrT qdfrfr aro qftt qrdtr Wwda t qftciqTT yHNq dr{T 2o1s t fuqr rcr

etfraqtr T s@nq fr srlr t id* t ffit tqd ff wr gfrfun 4t. snfrT qfuqlq fr
atFrT* g74T{ fu 1g-Og-2022 4l frqn {. A copy of the Board's order dated 05-09-

2022 is placed herewith as Enclosure 1.

Based on the above backdrop, the team comprising the Zonal Officer, MppCB Jabalpur

and Superintending Entineer MPPCB, Bhopal visited the site of the crusher & mine of M/s

Tirupati Minerals at village Dahedi, tehsil Kirnapur, distt aalagJht on t 3-9-22 atong with

the officers of the district mining oflice, revenue department, forest department etc, the

names and designation of whom are as the site visit Panchnama attached as Enclosure 2.

The mine and crusher partner Shri Atul Pathak was also present during the inspection.

Backrround lnformation:

The mine in question, M/s Tirupati Minerals (Bolder Mine) and the crusher associated

with it, M/s Tirupati Minerals (Stone Crusher) are situated at Khasra no%66 (area 0.809

hectares) & part of khasra no. 467 (area 2.428 hectares) in an area totaling 3.327

hectares. Previously at this site, mine lease was granted to one Dinesh Devendra Agrawal

vide letter dated 20-8-2015 of the office of Collector (Mining) Balaghat for 10 years for

the maoing of mineral stone (stone crusher). A copy of order dated 20-8-2015 is attached

as Enclosure 3. The Environmental Clearance for this mine for mining of 28500 m3 of
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2.2

stone / year was tranted by SEIM-MP on 15-7-2015, the copy of which is attached as

Enclosure 4,

The regional office of the MPPCB at Jabalpur had thereafter granted CTE (PCB id: 54586)

to this mine on 5-11-2015 for the mining of stone bolder 28500 m3/ year. The CTO for the

mine was granted on 23-12-2015, which was renewed from time to time on 31-03-2018 &

8-08-2019. The last renewal done on 08-08-2019 was valid upto 12-10-21. Copies of the

above CTE/CTO/renewal orders are attached collectively as Enclosure 5 (colly!. The last

inspection for the renewal dated 8-8-19 was undertaken on 03-08-2019 by the inspecting

officer is attached at Enclosure 6, vJherein he has reported that -presently the mine is

closed, mine owner has informed, mine is not in operation, production data is uploaded,

which can be seen as nil. The mine owner Shri Dinesh Agrawal had also obtained a CTE for

the installation of a stone crusher (PCB id: 758L4) at khasra no 465 & 467, 2.0 hectares on

23-02-2016, in the name of M/s Dinesh Agrawal Stone Crusher, which is attached as

Enclosure 7. The CTE was valid till 11-11-2020. No CTO was ever obtained for this stone

crusher, probably the crusher was never established by Shri Dinesh Agrawal.

The mine owner, Dinesh Agrawal later surrendered his lease before the government in

favour of Tirupati Minerals. The Collector (Mining), Balaghat allotted this lease on 10-12-

2019 in favour of M/s Tirupati Minerals for the remaining period of the lease till 11-10-.

2025. Copy of the letter dated 10-12-19 from the office of the collector (mining) is

attached herewith as Enclosure 8. The prior Environmental Clearance (EC) issued by

SEIAA-MP on 15-7-2015 was also transferred in the name of Shri Tirupati Minerals by

SEIM-MP on 28-12-2020, a copy of which is attached as Enclosure 9. Regional officer of

MPPCB, Iabalpur, also transferred the CTO of Dinesh Agrawal bolder mine (PCB ld: 54855)

on 15-01-2021 in the name of Shri Tirupati Minerals (Bolder Mine) renewing it till 12-10-

2022. The copy of the CTO order dated 15-01-2021 is attached as Enclosure 10, Presently

the CTO for the mining operations (,f Shri Tirupati Minerals (Bolder Mine) is valid till 12-

LO-2022.

As per the annexure 7 in the report of the committeg submitted before Ld. NGT, the

mining officer wrote to RO on 18-08-2022 that "gtr gffi;t rg-fi Rar qaaft 2921 fr

2.4

2.5
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gftq +r gt{Irct cr\h[ ftIIt Tqf', meaning thereby for a common man that mining of

minerals was started by the lessee from lanuary 2021. Further in this letter it has been

mentioned that "ci<R er{r Et 2021 q"i q{ 2022 t ffi {q s.cl-{a }s"r qi qqr {iTiA

{TF-{(urfrqEflat'-

q.i6. E{ ssrr<(tr+fi-rr) tqurtq{ff'c{t qFr {iTiA / ft{rr

(Fcs)

1. 2021 8358.00 5594.68 , 693737 /-

2. 202 690.00 1469.98 4oo0oo /-

9048 7764.66

For a lay man's understanding, the above table depicts that 8358 m3 of mineral was

mined (itff[({ }in year 202r. and 690 m3 was mined in yeat 2022. A lay man also infers

from this table that 5694.68 m3 of mined mineral was dispatched (iwfl (of course after

crushing in the crusher) and in the yeat ZOZL and 1469.98 m3 was dispatched (after

crushing). This understanding is fortified from the letter from the mine owner dated 24-

08-2022 which is also attached in annexure 7. The proprietor of M/s Tirupati minerals had

informed the RO that in the year 2021 he has operated the mines, in which the crusher

was operative for 10 days, in which 5694.68 m3 of stone was crushed and rusher was

operated for 7 days in year 2022, in which 1459.98 m3 of stone was crushed and the same

information can be obtained from the district mining officer. The contents of these two

letters, one from the mining officer and other from the mine/ crusher oyner consolidate

the understanding that girIT<iI denotes the production or mined quantity of the stone

boulder from the mine, while iqq'denotes the dispatch quantity of the crushed mined

mineral. lf one goes by this understanding of Tqt<4 & iquf, tle total volume of stone

crushed & dispatched in 2021 & 2022 together comes out to be 71 .66 m3 while that

mined from the mines comes out tr: be 9048 m3. Funher as per the circular of the mining

department dated 07-01-2020, attached as Enclosure 11, the conversion factor of the

crushei bolder shall be taken as 1.41 T/m3, the weight of the crushed stone dispatched in
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2.6

yr. 2021 & 2022 will be 7764.66 x L.41 = 10102.1746 T. The crusher capacity as obtained

from the Board's record is 75 TPH and considering a daily operation of 1&rs, the number

of days the crusher had to be operated to obtain this output can be calculated as

(10102.1746 T)+(75 T/hr x 10 hrlday} = 13.459 say 13.5 days.

The present inspecting team, having the above notion of gdlI<q i.e. quantity of mined

minerais and iqur i.e. the dispatch of the crushed mineral from the crushet during the

site visit on 73-09-2022, discussed the about this issue with the mining officer, Balaghat

who was present during the inspection. The mining officer clarified that SdIr{;I is not

quantity of mined mineral rather it is quantity of mined mineral that has been crushed

and iqvf is the dispatch of crushed mineral from the crusher. He also clarified that the

mining department does not maintain records of the stone bolder that is mined out from

the mine, rather the mined mineral that is fed to crusher represents SFTr{T and the

difference of g lr<i and iquf is the stock of crushed mineral products that remain as

stock lying in the crusher premises. He also clarified that the royalty is levied on the

crushed material that is dispatched out of the premises, royalty is deposited lump-sum in

the advance, and as and when the crushed material is dispatched, the crusher owner has

to enter the vehicle number and the quantity in cubic meters that is being dispatched.

Royalty@ Rs. 120/ m3 is automatically deducted from the advance royalty that has been

already paid and the pit pass for vehicle exit is generated. The various inspection barriers

and authorized officers including revenue & police officers can inspect the vehicle and

verify its contents- quantity wise as well as the amount of royalty paid. He also clarified

that the stone mining as per mining department rules, includes the operation of crusher

to crush the mined stones. He also told that generally the crusher has to be installed

inside the mine premiset but if the location of mine and crusher are different, royalty @

Rs 6o/m3 for the exit of bolder from the stone mine and remaining Rs. 60 Rs 6O/m3 has to

be paid once the crushed material leaves the crusher pro.nises.

Based on the above clarification / information extended by the Minint Officer, the total

volume of the material crushed in the crusher i.e. ggffif is 9048 m3 and accordingly the

days of operations of the stone crusher for crushin8 this volume can be worked out as :-

2.7
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(9048 m3x 1.41 T/ m3) +175 rltu x 10 hrlday) = u.O1 days. The above method of

calculation assuming L0 hrs/day operation of the crusher has been adopted from the

report that has already been submitted by a committee constituted in the matter of OA

719 /2oL8 "Residents of Grom Ponchayot vorohiya vs. Stote ol MP". Thus it can be

presumed that the stone crusher of M/s Tirupati Minerals operated for 17 days in year

2027&2022. ,

2.8 Further after the Ld. NGT order dated 29-08-2022, the.mining officer of Bala8hat wrote to

the RO, MPPCB, Jabalpur on 31-08-2022, a copy of thq said letter is attached as Enclosure

12, The information about the gdITfiI and iqq has been shown as nil from year 2015 till

2020. lt depicts that there was no crushing of stone bolder in these years nor any dispatch

of crushed material. From this it can also be inferred that there might have been no

crusher installation between this period. lt is also mentioned in this letter that the lease

was sanctioned to Dinesh Agraural from 12-1G2015 till 11-1G2025, which was

transferred to Shri Tirupati Minerals for the remaining perio{ on 10-12-2019 and the

production of mineral (gf,IlfiI) commenced from January 2021. Although, as submitted

earlier in the foreBoing paras, the minint department does not keep record of the mined

material, it cannot be said whether or not any mining of mineral was undertaken, but it

can be inferred that in absence of any crusher to crush the boulders, mining of minerals

would not have been done. No mining- no crushing conclusion is also corroborated by the

inspection report of Enclosure 6, which was done on 03-08-2019. g

2.9 Thus as desired by Ld. NGT regardint quantity of excavation from 2015 till date, it can

be concluded that quantlty of excavation cannot be ascertained as there is no record

maintained for the same by the Mining Department; instead record for quantity of

material crushed is maintained. As presented earlier in the foretoing paratraphs, no

ffushing was done between 2015-2020, and it can be infe.red from the available record,

. inspection report etc., that no excavation was also done during this period. During the

pe.iod 2021 and 2022,9048 m' of mined material was crushed and some stone

bouldeB uncrushed were found lying at the site, the quantificataon of which is not

possible. Hence durint the period 2021 & 2022, how much mineral was actually
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excavated, can only be elaborated by the Minint department, but it can be inferred that

at least 9o4E ml of mineral has been excavated plus the excavated material lyint at the

site, which may be as per visual approximation 200-3OO m3. Thus the excavated

quantiqr from 2015 to 2020 stands nil and that excavated in 2021 & 2022 is between

9048 m3 + 2OO to 3OO m3,

3.0 The site and encrochment:

3.1 The site of the industry is situated in vilage Dahedi, tehsil Kirnapur of district Balaghat at

Khasra no. 465 and khasra no. 467 (part), admeasuring 3.237 hectares for the mine and

the crusher installation. The site can be reached from Balahgat district headquarters to

Kirnapur and then a PMGSY road leads to the site situated approximately 10 km off the

Kirnapur- Lanii main road. The area is said to be naxalite affected and a 208- Kobra

settlement has also been made off Kirnapur- Lanji main road to counter the threats of

naxalites. The nearest village is Dahedi, which lies approximately 0.6 to 0.8 km west

aerially from the mine site. The co-ordinates of the site are 21040'11.7336"N and

g}oZt'sO.qltg" E approximately. A Google earth screen shot and mobile app map

location screen shots are attached collectively at Enclosure 13 (colly.|.

3.2 The mine lies on the hill slopes of a hill, where few other mines are also operative nearby.

The crusher has been located in the foot hills on a plane section of the leased land. Apart

from the leased land in khasra no. 466, & Kh. No.467 (part), the mine / crusher has also

obtained permission from the district administration for the stockint of the crushed

mineral on kh. No. 457, the area of which is 2.00 hectares. Copy of the order dated 07-01-

2022 is attached as Enclosure 14. The khasra maps showing the mine and crusher as well

as the area for storage are attached as Enclosure 15 A & 15 B. The adjoining disputed

forest land i.e. khasra No.465 is a revenue forest, land which lies adioining the northen

boundary of the mine/ crusher. The area of this revenre forest is 13.294 hactares. lt is

registered as a 'qi gre +r qrr"f in the revenue records, and its kh. no. has been marked

in the Enclosure 15 by inspectin8 team for the sake of brevity.

3.4 There are few trees of the local variety standing in this piece of revenue forest. There is a

kuchcha road between the boundary of the crusher / mine (Kh. no. 466 -4671and revenue

\1
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3.3

forest khasra 465. This kuchcha road passes through kh. No. 465 and has been formed

due to the commuting of the villagers. lt serves as a short cut to villages like Saleh,

Benegaon etc. The northen boundary of this khasra 465 is formed by a metalled road

which comes from Dahedi village side and leads towarqs Saleh & Benegaon. lt was also

observed that villagers have also encroached upon this piece of revenue forest doing

agriculture and a couple of paddy farms are also present here.

It was found by the earlier committee in its report,:that encroachment to the tune of

4350 sq.ft has been noticed by the revenue officers by the crusher unit in the revenue

forest kh.no. 465 by constructing some portion of its weigh bridge, a temporary vehicle

shed, wind breaking wall etc. The revenue officials had taken measurements at that time

and established munaras to demarcate the boundary of the Kh. no. 465. During this

inspection it is found that the mine / crusher manaSement has removed the weigh bridge,
t

temporary vehicle shed, wind breaking wall etc. from the kh.no.465. A kuchcha approach

road approximately 60 feet long from the metalled road to the mine / crusher entry gate,

passes through Kh. no. 465 and this approach road was also counted as encroachment.

However apart from this approach, the mine / crusher has no other easy right of way to

approach their premises from the metalled road.

The kh. no 465 is a big chunk of land and also touches upon that portion of kh. no. 467

where the mine / crusher management has already obtained permis$on to store its

crushed material. Munaras have been also fixed here, but it was observed that between

the line of sight of two munaras, some small quantity of crushed material is still lying and

its removal has been hampered due to the continued rains in the area. Mine / crusher

managoment has been instructed to remove the material at the earliest, which, although

is a small quantity, but obstructs the line of sight between two munaras and constitutes

encroachment. The revenue officials present- the patwari and revenue inspector were

also instrusted to install more number of munaras so as to clearly ascertain the

boundaries of the Kh. no. 465 so that no confusion arises any further.

3.5 lt was also communicated to the inspecting team by the revenue officials that the mine

and crusher (inoperative at the time of inspection), have been installed in the allotted

3.4
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3.6

1.7

leased area of kh. no.466 & 457(part) and no mining portion or crusher portion lies in the

encroached land. The active mining portion is far from the khasra No. 465 and crusher

portionr is near to it. The district mining officer was also instructed to install more

munaras to clearly establish the boundaries of the allotted land. During writing of this

report,.the mining officer has forwarded certain photographs pertaining to the

installation of more munaras, the relevant photographs are attached as Enclosure20

containint photographs.

The SDO of forest department present during the inspection pointed out that the kh. no.

465 is not a forest department's land and rather a designated revenue forest land, and

forest department do not exercise any control in revenue forest area. The designated

forest department's forest area lies around 2.0 km away from the mine/ crusher area. He

also informed that forest department has already issued NOC letter for kh. no. 465 & 467

as they are not within 250 m from the forest compartment, copy of that letter dated 21-

07-2009 is attached as Enclosure 16.

It was also noticed by the inspecting team, that the mine lies in a hilly portion with lot of

OB of murrum and green cover of shrubs and palm trees. The mine is still in development

stage and only a small portion has been exposed for mining. The OB has been used to

make primary crusher platform and has also been dumped inside the lease boundary. The

crusher comprises of a primary crusher of 100 HP motor, 4 secondary crushers, each with

60 HP motors, two vibratory screens each equipped with 40 HP motor and 8 belts for

metal size 80 mm,60mm,40 mm, 20 mm, 10 mm,05mm dust and a return belt to

primary crusher, each running through 20 HP motor. Water sprinklers have been

installed at the jaw crusher & vibratory screens and screens have been covered from 3

sides. Since the crusher was not operational, the lfficacy of the PCES cannot be

commented upon, but all round wind breaking wall etc has not been made. Similarly the

mine is hilly, garland drain has been made at the footirill, but it was observed that the silt

flows in the drain near the material stock area, for which gabion wall / siltation pond

needs to be made to trap the silt. lt has been informed that the RO has ordered closure of

the crusher on 1-9-2022, a copy of which is attached as Enclosure 17,

Page 9 of t4
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3.8 To sum up, the encroachment of 4350 sq.ft., observed earlier has been almost removed

Some material that is lyint outside the stock yard boundary in khasra 465, needs to be

remoyed, for which instructions have been tiven to)the mine / crusher owner. The

crusher owner expressed his innocence in the matter that due to non clear boundary

line between his land and govt. revenue forest land, some encroachment had happened

un-intentionally, that has been removed and remaining spread of some material will be

cleared as soon as the lain permits. The removal of encroachment from the tovernment

land is the responsibility of the district administration and they may be directed to take

suitable steps to remove encroachment that remains. The mine / causher management

should also obtain permission from the district administration to use the approach road

that passes through kh. no.465. t

Environmental Compensation:

Shri Tiru?pti Minerals (Bolder Mines) holds a valid consent from MPPCB which is valid till

12-10-2022 (Enclosure 10). So far as mining of minerals is concerned, the mine holds a

valid CTO. On the other hand the crusher installed did not have a valid CTE for its

installation nor any CTO for stone gitti production. Still the crusher watinstalled by the

proprietor and operations were permitted by the Mining department. This fact is

undisputed, because the department has been collecting the royalty for the same. A

discussion with the mining officer revealed that stone mining as per their departmental

norms, is generally associated with the installation of stone crusher. Hence their mining

permission include the operation of a crusher. He elaborated that qftq g-€{ rFI itiqff

fgf (tm wffkt)" is written in their office orders.

On the other hand, mining of minerals require EC, but operation of a crusher does not

require any EC. After EC, mine is required to obtain cTE as well as cTo from the MPPCB

and if crusher is installed it is also required to obtain CTE & CfO from MPPCB. lf the

proponent so desires, he may obtain a combined CfE / CTO for both mining and stone

crushing. ln the present case no CTE / CTO was obtained prior to installing / running the

crusher and mining department has not asked the proprietor to submit the copies of

4.0

4.t

4.2
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4.5 After the filing of this petition, the response from thepining department seems to be

piece-meal; information as required, were not supplipd completely in one go. The first

such reply can be traced back to their letter dated 18-8-2022 which is enclosed in the

previous committee report at Annexure Vll. Other response was given on 31-08-2022,

which has been given place in Enclosure 12 Now a fresh response has been sent on 09-

09-2022, which is attached as Enclosure 19. A bare perusal of these three letters reveal

that the detailinB of the information has increased sequentially from 18-8-2022 to 31-08-

2022 and 09-09-2022.

4,6 Now in this new letter of 09-09-2022, it has been clearly mentitned that Dinesh Agrawal

neither mined the minerals nor installed a stone crusher durinS his tenancy from 2015 to

2019. After takint over by the new owner in 2019, new owner also did not do anythint in

year 20JO and has started stone crushing since January 2021. The crusher operated in

the month of January 2021 till December 2021, it remained inoperative in the months ian

202?to )une 2022 and again operated in July & August 2022.

4.7 trcm the production data month-u/ise, it cannot be said that it had operated at its full
,

capacity of 75 Tlfu lot 10 hours a day for all the days of a month. As per the installed

capacity, the crusher can crush 750 T of stone in a day production and 18750 T in month

of 25 days operation. On the contrary the maximum production that has been taken from

the crusher in month of June 2022 was 3120 T. lt shows that the crusher never operated

at full cbpacity.

4,8 Hence in this backdrop, the assessment of environmental compensation stands to be a

ticklish issue. One method of assessment may be the days of operation of stone crusher

as has been worked out at para 2.5 to 2.7. Based on that, the maximum number of days

of operation of crusher are 17.01 say 17, and the EC can be calculated as under:

Ec = Pl x N x Rx Sx Lt ; where:-

EC k Environmental Co,,lpensqtion in < B. Afqctor in Rupeet (<)lot Ec i,e,2xt

Pl = Pollution ,ndex ol indwtriol seclot i.e, &
fot Red cotegory

S = Foctor lor scole of operution i,e, 0,5 lot smoll

scok

N . Numbet of doys ol vloloaion look ploce i.e.

77

LF . Locqtion iocaot i.e, 1,0 lor city / town < I
million populqtion

Hence EC can be assessed as EC = 8{! x 17x 250 x0.5 x 1.0 = Rs. 1,70,000.00
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4.9 Another stringent way, when all the month-wise data of operations have been made

available now, is to consider the operations of the crusher illegal since January 2021 till

August 2022 i.e. without CIE / CTO. Thus for full one year and 8 months (till a closure

order was issued on 01-09-2022 by the RO- Enclosure 17) the crusher operated without

CfE/CfO. Based on that the days of violation for full one yeat ol 2OZt can be taken as

365 and for 8 months of the year 2022, the days of violation will be 243 days. Total days

of illeSal operations without CTE & CTO comes out to be 508 days and the EC comes out

to be:

EC = 80 x 608 x 250 x0.5 x 1.0 = Rs. 60, 80,qrc.00

As per the CPCB publication " Report of the CPCB ln-house Committee on Methodology

Jor Assessing Environmental Compensotion and Action Plon to Utilize the Fund" of 2019,

and MPPCB order dated 04-04-2022, the minimum amount of compensation should be

Rs. 5000/ day. Accordingly for 608 days of violation the minimum amount of EC can be

worked out as under:

EC= 608 x 50fi) = 30,/O,000.00

4.11 Thus the EC calculation with various options have been presented in para 4'8 to 4.10. All

the EC options as may be possible, were considered and presented by the inspecting

team as mentioned in para 4.8 to 4.10. A considered decision on the imposition of EC

t
may be taken by the EC committee.

5.0 Conclusion: i

5.1 Based of the records obtaining before the inspecting team and submissions made in the

foregoing paras, following conclusions can be drawn:

5.1.1 About Enc.oachment: lt is true that M/s Triupati Minerals has encroached upon the

Kh. no.465, which happens to be a revenue forest land. The encroachment to the tune of

4350 sqft was found by the previous committee, which has been removed, some crushed

material stock still lies in the kh. no.465 which need to be removed and shifted in kh.no.

467 allotted to M/s Triupati Minerals for stockinE. This removal should be accomplished

Page 13 of 14
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at the earliest, as soon as the rainy weather permits. However the responsibility lies with
I

the revenue department to ensure compliance. The hetails are discussed in Para 3.0 of

the present report.

5.1.2 Quantitv of excavation from 2015 till date: From the information obtaining on

records, the excavation was not done from 2015 till 2020. lt was started from January

2021 and around 9048+ 200 to 300 m3 stone has been excavated as discussed under Para

2.0 of this report.

5.1.3 Calculation of environmental compensation as per rtles: The calculation of

environmental compensation as per rules considering various aspects has been presented

under Para 4.0 ofthe present report.

q

The compilation of site photographs taken during the site visit as well as those provided

by the mining officer are also attached at Enclosure 20. Report submitted for further

necessary action.

O*'W
Cuperintending Engineer

MPPCB, Bhopal

,r.*
Zonal Officer,

MPPCB, Jabalpur

d
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Environmcntsl plannlng & Coordinrtion Organiaafion
Paryavaran Parisar, E-5. Arera Colony

Bhopat-4620 16
visit us http://www.mpseiaa.nic. in

Tet : 0755-2456970, 2466859
Fax: 0755-246?136

r.ro, lf?? /sEtAA/1s
Date: / f .r'rf-

I trf3

Cas no-20E3r201{

A. S55lnfnfi*'{hrt4r$Olthh&(lf,GfDpbr0rfll2ftlNlrl098Sl0tflPl}ittl:5lXrEi.l?1!Lt7122.16t1.7t.r70'
B.985&Dinesh Agrarwil Boulder il'line accepts the l.EGAl, responsibilty

ard urdcrtrhcs lhrf the furni3hed infornrttion is COITREC'T & ACCURAI li'

€vilatu4af

fficrsrrRtrD
State Environmsnt Impact Asse5smont Authority. lil.F.

(Government of India, Mlnistry of Environment & iorests)

Shri oin8sh Agraw6t.
Vii.ynagar, Babghat Road Gordlya
(MH) -{41801

sub: caes No.208lr20!a - prior Environmentar clearance lor stonE eurrry (opencast Manuau

X3J11ha1d,ll"Ig),, an area or 32sr ha ror prooucrnn capacity f"'r'r6,i00;'ffi;i
rurasra no. ffi. 461 at Vilage - p4"0!, TehriF Kirnapur, oiitrict- Balag-hat (M.p) by snri binesh
Agrawat, vrtaynager, BahghaiRoa* eonoiva lm-irt * *irbii rer Ho g+eetsogsd

This hss_refer6rEe to your btt€r received in sErAA offic€ on.ro..t ,.2014 and subssquent leters
s€ekrng Priot EnvironmcntEl Glearance lor the above projoct under the EIA Notiftcgtion, 2006. ttre
fo.fr?! has-!99n apprais€d as-por prescribed pro"eoure in he light or povrrcni-underthe EIA
Nstincstion, 20& on the basb.ot-ths m.andatory'documants encb#d wiili tha tpdrcairo,n vrz., ne
f:Tn -,l.Appendix-l lrining_Ptan & EMp, the 6OOit,q"ar darilications furnished in response to h6
?os3,viuon6.or ut8 sgto E-Ip€rt Ap$araat comori,traa (SEAC) and $leto Envtronmsnt tmpsot
Asss$smsnt Authryity (8EIAA) constituted by tho comp€tent Authofiry.

ll. Th€re is no National ParuSanduary snd inlsr8tato bound.ry within t0 )tn radlus. There is no' human setuern€nuwalerbady uriahiil'SoQm.dieLncs from mining sito. Ther8 i6 no ior""l boundary
witnin 2g) m disianca torn mining site

Il".^sl:ll? Quiny pro,ect rs..tor pro.,ucton capacrty of expansion in production capacrty from
28.500 m'ryeer,The rnining will be canred out by op€ncssl Mlnuausemi Mechsnized Methoo.

llt. The. foiect hae been mnsidered in aqcordance with lhe provrstonp ol lhe EIA notificatbn issued
by the Ministry of Envionmont I Forests vide s,o. ,oa? (E), dated.l4th septemuei zoiro.

lV. Ba8.d m the inbrmatkrn submitbd, ai dt Para (tl) abov6 End gth€rs the Statg Lewt Environment
lmpact AEsessrnent Authority {SEIAA) considereo ihe case in ib-2ilh r"et'"g dtd.ig.06.2615 and
decided to accspt rhe femmmerdasqn5 0f 193'c sE?Ac rne€ting qtd. ?7.04.i015. 

- - --

Hence' Prlor Environmental Clearance iB grantgd for $tons Qlerry (OpencaEl Manuat/ getni
Mechanie.d Melhod) an an area of 3.237 ha. for production capacity ttom'zq500 m,ry;iii xr,""iJp 466,{0? arvi[age - oeh6d], Tehsit - t{mapur, oirtnc{- Bataghatilu it rcr ure lead peri()d to shli
Dirnsh.Agra*al, vfvnasar, Balqghat Roaa iicnoiya (MH) - i4t601, sun;ea to ue &mpftrrce of
lhc bllowing apeafi: mnclirdons as recommended'by.sEiAA & sElrc airo euosacuent'ihna;
condilions.

A gpocallc conditlonl

1. PP shall not $trrt miniog Ectivity before er€culion of tease agreement.
2. The average depth of the pit $heil not axcoad 6.0 m, at the end of leas€ period.
3. RO, MPPCB hss roport€d gome palm troes within the popo6ed minirrg site. pp shouts apfly for

th€ pctmiscion from tho competenl authority to cut these tree3 and ptent ccmp.nBatory trees as
per rules t

'{. Protedbn of fauna and 0ors in and naarby the prcJect $ito shall be ensured white executing ih€
minrng activities.

s
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t 
mHmili}ll**"'*s shallb* conotructed altaround the crumps to prevenr and now

6' The an,ount hwardsrecrarnation of tho p. and tand in MLA ehan b€ carried out rhrough themining departnrent. The appropria" 
"*rrJ 

l" r.u"ral.d for [hB €clivrty by mning dipartmenthas ro b' d€posited *rttr.r',u cirtector ;;k;;p il 
"crivatv 

aflBr $e rnine is Bxhausred.

' J,I#;". 
*t pits shali bo deuurop.o iiJ*"J.ioov oeins .pp,rpr"i.iy r".-*o ano witn sa,e

8' PP shdl bc responsibh iar discropancy (if any) in the $ubmission$ made by the pp b sEAc &

9. Tranaporbticn qf msterial shall be done in coverad vehicler. t
10. Neceagary conreoti,hB[ lo ob,tained tom ,r-"irgiro n" afu pollutian conbol me&surss forcruslnrhave to b€ instell€d as p6( th€ ,*o*rn"rioltion of Mppcts.11' Permissioo / Noc shallte obtai".a rr"* Cr*ffisyat for lift,ng $at€r ti.om rhe virag.re3.urce8 and sh.* b€ fumished to Mppcg trvtrih ohtuining ilqco6s8ry con$.nt' under tireprDvisions of Alr I Wabr co0s6nti.
12. $uneinlng of sito shall bo don6 using apprnprlate media.
13' Tho propoied prantation shqrd u" *"i"a ,r,ll^s *,ur,l.,s mining ard pp wourd mEinlain thsphnts hr llrae years including **fty,.pd,n*i"
14. Tran8ponation shsll nor b€.ca*"d 

"ri,r,[rgr, 
,J".,.r".. 

r15' Appropfi.ts activifes sha, be tar""rp r.r 
"l"r ,Jflm.nt of th€ Region Funds Fservedbrvardr the sam6 shall be ufifrzeO tt rougt, Gra; i-.n"n"y"t,

" f#I mffi:ate 
prccaulbns so as not to cau; anv dan.g€ ro ,,,e nora and faunagu,iog

17' Thovalidityof heEcahall beae porthepror{sionsof ElAt*otiricatioo$ubjedtothefollowing:
Expansim or rnodernizatjon in frp proiect, en*r-., io*A, udditlon lritrl $ange in prooess and

f.Hmr#;Xfansre 
io product - r,* rn p'&.x minins unit shsr require a frseh

B. Stondard Condation!

:ffi,fl#ffi ##ffi,'*:$ffi ffi#,;*'T"H'tr#'r#",:;Llui"l;t'i,".3 Effectivo safeguard measureE' s,ch-as reguhiGiai-spantring sha, b€ canhd out in cntrcar

, .rfr}otr"T,|?"xls',l*3,"?H,xiJ''n 
t'or''tv"ili"r i,"'t",rie''iirc,,i.'fi":koing uno

4 t'trhc* the quarrv is in a hiry tenain anc wrrera some pan of th€ hilr rs arready cut ,or quafrying.

HX,1lffii|'Jharr 
oot bl don;' ; ilil;#, i*pun,ng he .xisuns opir*ronar area may

5' Prccise mining q6s wi, be joiiluy derna.cated at ilt6 by officials ol MininglRevenue deps.t nent. ifivf"siir?"ffiH"?uri,t$m;*minr#m; 
";;;^ffi;:, ro, o,,eoaof rsquisilc quanrir, or*"lT!:yrh* ild;;;d;;lffiil"rsr). if requirod for ttre pojsct7. farking of vehicbi should not be mads on publc places.S spacial Measur$ srral ue.aJopteJ 

";;#iil""f"ffiy sefir€meflt' from the impacrs of minrng

- ffi'*i;^5*1,"HtsSffi"Jt#''*i*"lii;ponurion ot ;in;';;i"iii r o u"
u Measures for Dreventlon ano contrEt of sorl erosion and managernenl of sih shall bo undertaken.

" mlnffdand 
drarns .t"r o"-*"rtiulii jiil?iii'or*p. 

rc arr$t rtr frorn beins carriGd ro

" J,Hg?fft:f#ontrvlll 
eilsurB ne@s$ary protecrion measures arcund the mlne pir, waste

12' Top eoir r sotia uaste 6harr-be stacksd properry with popef srop6.and adequate safeguards and
fflf:: 

utiltred ror backfillins r"+,"rerJiiiii'il;#i H rodamauon and .ehabilrrarjon or min€d
13' plsntrtirn programme shsil b€,carrisd out as per EMp. s€rf 6uer6nano" of rhs vegstation shourd

Tj11r_rry No hee-roling rnair ue dtrnitifiei; aL, exccpt onry wilh the permissron rmmCrornpetent authority.

-2of3

%

Casa no:0ES /2Or. #"

A. 6lplBr8fiul'{irlir{i$I|lt}plrr&€f,SfDihn6ll0tuiltlNitl098.}lffiAPDitll:fl&titfi.I?L'9t7122.161t.71.17{}.
8.5{856-Dinesh Agrrnral l}ouldtr.l\{inc tcct'lxs thr I.tr;GAl, responsilrilitl'

rnd urdcrtrhcs th8t the furnishcd informalion is COIiRI,C'T &.-ICCUIL\TI',

,.\
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14 The vehicles transoort'nq*,inerals shalt be covered wth a tarpaurin or o1;'er sulabre encbsures

'' ;".H E'fi:ffiflfi'$: *y" ";;;;;;;; fil course or bansportahon

minaworker.. ensure appropriate anangement for shetbr;;;iiiiing *"r., ro, rlu
16 Person. wor*ng in dusty-areas. sha, be provrded uth protefiive re'piratory devicss and they,rm]'=f#ffi ;X.Xf.lf ftrr;*iilffi.tilonsaruryanJ-rie"'iil'il#f
18 A copv or the environmantat aearance Jiiai;'tffi#il" by rhe prqect proponent to rhe Heads

![[1rffi"H"*ran*r'val-"na-idni1'fiffiiff"' apprrcabr€. in addrtion ro-rhe rer.vant

l: L[{-fr'eflilil}liJ,triyiil,xE3,il1#fl,,:1""'*irv 
the condnrons rx srrpr.,ratc anv

'" 
:i:Hfi1f',lx|.i'1'"o",##*l flHffimntr31:.1^d ra*ure to comp,v u,,,,, anv or
underlheprovisbnsof Envir";-;";;;^;:j;^:l :l::'::t'oI Inrs cEarance and auracl action

z r e,i-,ip.ri -;ii,; ",,#,,#*;:Ti iiffixh,###'il1;: #, J :J 1riou,,",, r
?ffiffih}tslta 

periori of 30 <rays;;;;;r;il;;;der senion 16 of rh€ Narionsr creen

EndtNo /SEIAA/1S Daled:
Copy O:

: flx&tr*ffi: *'*t or Environmrnt, Gowmment qilr/radrya pradesh.

2. Member Seuctiry, SEAC, Research andporurim oonrror eft ;*,-,rJi,Jipl,Jll rT,ffilill#,ffi 
"I",ru1 

piadesh

3. Membar Sccrerarv., M.dhyu'p;;;h iliilil contror Board, paryavaran parisar, E.. l Arara Cotwry, itropaxbmr6-4 Cciltector, Distrct Ba6ghat, M. F.o. Divisbnal Forest Officer. Dishct Balaghat" M. p.6 l'A Dhleion. iftiPlTg-qeu, u"Ers'Cd 6oi inoir, 0bryavaran Bhawan. Jor BaghR@, New Oehr- t lO foS.7. DirEcrtr (S), Rasionar ;ffice ot $o MOEF, Wortern Regon, lGndriya paryavaran
Bhrwan, rink Road Ho- s navishanrii r.i#ai, Brropar*+cidid 

' E"u"'s 
' sL Direcbr. ceotogy & Mir,,,g, ililffi ii#fiAr,iii':ffi2 sh' 29iA" Khanfi thawan, Arera Hrlls,

10. Gua,d 6b 
_.--.*i Y-*'!,c.' lU. r' 
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Cra. m.e003 / lot 4
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A.6shlErf,fi*'{hrirg$Oltipbprb(lf,6fl}phu0l0lifltlN&l098SXiOtlIfi}*l}t9lrldhl?r!tt7t 22.t6{t.71.110.

8.5{S5GDinesh Agrrrnal I}ouldrr i\line rccepts the l,EGAl, respouibilitl,

.nd uildcrtahcs lh|t thc ful.nishrd infirrnrniion is COI{RDCI'& iltlctiRATI',
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Consent Order

Lndosurre-Ye+)

ll.P. Pollution ( ontrol Board - .Irbrlpnr
Schrrne No. 5. Plot \o. {5-ir{56.
J 55,'"{56. \'i.ia1' Nagar.,l :r h:rlpur

.l:rhalpur
'[ cle : l)761 - 1042780.7(t471178

CTE-Fresh

A No: CTE-33496/MPPCB/JBP

' To.

Subject:

Ref:

Dated: OSlll/2015

I\l/s. Dincsh Aerarrval Bouldcr l\Iine.
K.ll.No 466,467 P.H. l3l35 (Aera - 3.237 Hct ). Vijay Nagar Gondia l\Iaharastra.
CiQ: Dahedi,
Dist : Balaghat. Tal : Kirnapur, SIDC

Grant of Consent to Establish under section 25 of the Water (prevention & Control of Pollution) Acr.l974 under sectior.r
2l of the Air (Prevention & Conrrol of Pollution) Act.198l

Your Consent to Establish Application Receipt No. l2l 776 Dt
Dt.05/10/2015

S H R I N I w Bp[l':]::l;:J::^'
(ONTROL EOAA',

A q ouiqt6lol.\L otFr(ti
I lJ not,rl(L,r 48:101.

rt.t{idhyn prJdcrh.

DW I V E D | il,;:i1',ij1fi"',lY:?!

: Not In SIDC

l4'10/2015 and last conrnrunication received on

, r \\'ithotrt preiudice to the powers o[this Board under section 25 of the Watcr (Prevention & Control of Pol.lution) Act.l97-1 undcr
)-pctiorr I I of ttre Air (Prevention & Controt of Pollution) Act,l 981 and without reducing your responsibilities under the said Acts in

- 
anv u'ay, this is to inform you that this Board grants Consent to Establish for setting up oiun indtistrial plant/activities at Vi.fay Nagar

I Condia Maharasna. Dahedi. Kimapur. Balaghat. plrone No. 9326g1I5g1

SUBJDCT TO THE FOLLOWING C)NDITI)NS :.

a. Location: Vijay Nagar Condia Ivlahalastra . Dahc.di. Kirnapur. lSalaghat. Conract No. 93168 I 158-i

3b. The capital inr,estment in lakhs:

c. Product & Production Capacity:

Product CTE Qty CCA

Oty

Applied
Otv

Mining

of
Boldcr

28500.0

Cu.lvleter/Year
0.00 0.00

The consent (for operation) as required shall be grarrted to your industry after fulfillment of all the conditions mentioned above.
For thrs purpose you shall have to make an application to this Boald in the prescribed proforma at least two months before the
cxpcctcddateofcomrnissioningofyourindtrstry. Theapplicantshall notoperatetheunitwithouto[tainin-qconscntforopcration
ti'onr the Board and shall not bring in to use an-v ollt let for the discharge ofiffluent and qaseous enrission.

Dnclosures:-
* Conditions under Water Act
* Conditiciris undcr Air Act
* Getreral cr.rndrtior.rs

Printcd On : 05/l l/1015 Digitalh Signed (Phrsical Signaturc NOT requires) Pauc: I /s 5I r E

r- PEB rDI
' s48s6 

I

CONSENT NO: CTE-
33496



C;nsent Order

Brttt'cr| 5.5 - 9,0

Not e\c.cd 100 nrg7l.

Not crcced 30 nrg'1.

Nrt e\ceed 25t) nlg,i

Nut c\cccd l0 nU. l.

\
ll.I'. l'ollulion Control lirirt'tl -.1'atralpur

Schettrc \o' 5. i'}lot \o. 155i'156'

.155/.156. \jij ar \ agar.Jrbalpur
J abalptrr

'I 
e lc : ()"61- lt):117ti0'2(r{7ti?li'il*.d5:d{r\k,r. ltltatr'l)r_

R

I . Tiic d.ril1' quantit-v of trade ctlluetlt rtt trut

irt t'rui lirli .ri thc unit shall not crc.:i tr'()()0

f . Tlu-l: l.rilircnt Trcattrtcirt:-
'fhe .tPlrl tlrnt shail ploi'ide c()ltlPl cllellsivc citluent tl cotlllcllt

n'1,i,, ,,,,' llte sltntc Pl'(,[]crl] tr) lrulliJ\c lblloll'ing stilttdrlrds-

ielt ofthe unir shall not exceed 0.00t) t(L'day, and the daily quantitl'ofservage

Iil,'da1

systeln as per thu l)rop()siil subuittted to thc lJoard and

lrh

Susrrcndcd Solids

B()t) 3 Dals 170C

(\)1 )

Oil rnd grctse

nll

5u"'pen.1"'.r Solids

tir.rI) .l :)r','s lTtt(

( ()t)

' \ )ti ilrd -l]reJsc

TDS

Chloridcs

Not crccetl I It)0 mg l.

fiot crcctd I 000 lr18/1.

For trthcr p:Liirr]rorcr.s gcucral srlr,.lur'.is.lidischargc as notified r.rndcr EP Act l9Btr shlll bc applicable'

i. Scu.agc'fLclir,t;iir .- 'fhe apltlic.rl.ir s[,II1 provrdc comprehcusitc sc\\'ltgc tl'eatlnellt s]rstcrn ls per dre proposal subrnitted

ro th-, Biard rrri r,,.rruii.iu rhc samc,ropdrl) tc' achic\c tbllorvi,g stantiards-

Bet$.eelr i.-i. - ().r')

Not c\cciu 100 ug l.

l\()t c\rccd lt)0 n1gl.

N(rt c\(ccd i50 nrg i

Nor irtecrJ l0 nlgil.

\r )\-,\nrir 3().0 \ll( liO(i \'13. B.O.D (3 Durs l 'oC) i0 0 rngrl

-{ \,1 chlngei.pruil.lciiorrcxpacity.process. l':r\\'llrartial usedetc. lrrldtbrarryenhancelrentoltheabovepriol'pernlission

ui thc Boafd shall be obtaiuct]. Xll autliorized rliseharges shall be consistcnt wlth terms and corrditions of this consent'

F.rcility expansi()rl5. Pr-oJuctron increascs ol' l)r'(rosss modifications *'hictr result nerv or increased discharges of pollutants

ltr,st be reporteri lr\ s:iLrrtttssit-rt.t Oia ti'cs[ s'trllscllt application lbr priol pcrtlissioll of the Bolrrd

.5. {llncatmell-L)r.i1t.olthcrlrtic>isyst.-ni"inrtullctiolusedb1,therpplicantshallbelegulll'l1'maintainedingood$'orking

"r.f.,:*i"p.r,,r..ri.criueL1i.ttrcicntl1'1o 
achic!c compliance of thc terms and conditions of this consent

6 T.i)c(.rj.scnl!lr)'sl1or1slhorizeorxl]provctlreConstmctionolallyptrysicai 
structuresolfacilitiesortheundenakingof

;iL. $ork rn u.l\'\\'atcr coulse ol rvithrn its high ilood levcl (FIFL) area

7. 1-lrc,,c:rii; er'llucrt lipritarit,n: inJ pollution control s)stculs applicable to tlte tlischarge perlritted herein are set fortlr as

lbor e e ,rtt.iiitot.l..

b. ( ',t;llr.l:rliuli ul \lt'tllt

r liLrirre ;.rrld llaturc ol llllrllit.rlcrl disclrarge , 
ii Following

i1i-,rliuluarion of g*itiehne: e:rablishingiest procetlures tbr the analysis olpolrutants. all sampling a'd analytical methods

ur-,d lo meet rhe monitor.ing rcqLrilemc-nts speciticd above shall .orrlotln to such guidelines unless otherwise specified

sainpiing and anrltrical -.il]rd, shall contirm ro rhe latest edition ot'the Indian Standard specitications and w'here it is not

specified the guidel,-,cs u, p.i rliro.ra merhods tbr the examination of Water and waste iatest edition of the Amelicar.r

Public Hcalth Asso.-ialion. Neu York U S'A' shrrll be used'

iii. The.rpplicanr sl,lli takc samples aud mcasurcrnent to nlc!'t thc rlrtillthly requiremenls spccitied above and reptln i'rnliue

thJ sarne to th!: B\[LlJ.

9. Rccrrrdtng ui rlorritoL

Crlll sCn t.

ti. Thc eppli.arrr shall record tbr e:rclr ntL.asurenlenr ofstrnrplcs taken pulsuant to the requirements ofthis Consent as

tblio* s:

Li) Tltc datc'. e.ract placc atld titlre of sauipling

iiri The tlates on rvlrlcll analvsis r'vere pcrtbrllcd

i iii i\\'ho perlbrnred rhc arlellsis l

ril rThe tlnll\ticxl te cllt:rtlucs or lllcthod\ rtsed rttlcl

l'rintcd Ott : 05r I l/2015 Digitrllr Sigotd (l'h!sicll Signature NO-I rcquires) Page: I / 5
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'\wb.rtrrt{i* jt,'r's sftir.:,':

Consent Order ll.P. Pollution Control Board -.Iabalpur
Scherne No. 5. Plot \o. .155/{56.

{551{56. \ i.i:n' Nagar.Jrbalpur

,labalpur
'I'cle : 07(rl - {0r1271j0.2(g7tl7tl

(v)The result ofall required analysis

iii. If the applicartt monitors any Pollutant rrore frequentll,as is by this Consent he shell include the resulrs of'suclr

monitolinq in the calculatiou aud reportiug of values lequired in the dischargc monitoriug repolls \vhich nru,be prescribeci

bv thc Board. Such increased fi'equencv shall be indicated on the Discharge l\{onitoring Repolt Fornt.
ir'. The applicant shall retain lor a r-ninimum ol3 years all records of nronitoring activities inch-rdin-u all records of
Calibration and nraintenance of instrumentation and original strip chart regarding cont'inuous monitoling instrumentation.

The period ofretentiorr shall be extended during the course ofany unresolved litigation regarding thc discharge of
pollutauts by the applicant or when requested by Central or State Board or the court.

10. Reporting of Moniroring Results:-

lrlonitoring Inlormation required bv this Consent shall be summalized and repolted by subnritting a Discharge lr{orritoring
report on line to the Boald.

I I . Limitation of discharge of oil Hazardous Snbstauce in harmful quautities:-
Tlie applicant shall not discharge oil or other hazardous substances in quantities defincd as harmful in relevant regulations
into natural \\Iater course. Nottring in this Consent shall be deemed to preclude the institution ofany legal action nor relive
the applicant lronr any responsibilities. liabilities, or penaltic-s to which the applicant is or rnav be subject to clauscs,

f ) lf . Lrrrrrtatlon c'lvisible floating solids and loam:).'n 
Dtrrtng tltc period bc"giruring date of issuance the applicant shall not drscharge floating solids or visible ft,arn

13. Disposal of Collecred Sotid

- All hazatclorts waste/sludge shall be disposed of as per the Authorization issued ulder lrW'Rules 200S. AncVother Solids
Sluclges. dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to
prevent anypollutant fi-om such materials from entering any suclr water Anv live fish, Shall fish trr other aninral collected or
trapped as a result ofintake water screening or treatlrent may be returned to eaters body habitat.

14. Provision fol Electnc Power Failure
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electlic power soulcc sut'ficient to operate all facilities utilized by thc applicant to nraintain conrpliance rvith the temls and
conditions of thc Cc.nscnt.

15. Prolribition of Bv pass of Treatment Facilities
The diver sion or bv-pass of any discharge from facilities utilized by the applicant to maintain compliance with the tems
and conditions ofthis Consent in prohibited except : i. where unavoidable to prevent loss oflife or
severe property danrage, or ii. Wrere excessive storm^ drairrage or rrtn off would damage any facilities uecessary for compliance with the ternts and conditions of this Corrsent.
Tlic applicant -shall imnrediately notiflr the consent issuing authorities in writine of each such dir.ersion 61.[r.pass in
accot'dancc r.r,ith the procedure specified above lbr reporting non-compliance.

, \ l(r. Thi: consetrt to discharge shall expire on midnisht of date of expiry. The occnpier shall not discharqe rrrl'etf)uent atler

!-' thc tlatc olerpirariorr.

. .4ddirional Water condition:- lif anvt :-

I'rinted On : 05/l I/2015 Digitallv Signed (Plrysical Signaturc NOT requires) Page:3/s EI r E



Consent Order

l. 1 [c rtpplicant sirall proli.lc e t'rmprehensive lir p.rllrrtion control system cotrsisting of control equiprnents as per the proposal

iuSnrirted to thc Board rvrth rctbrence lo generari;n olemission and sarue shall be operated & nraintained continuously so as to

uchicre the lelcl of pol:utanrs to thc tbllor'rrng staudards:-

(,

Pollutiolt ( ontt'ol lloal'tl - Jirbalpttt

Sclrtttic \o. 5. ['lot \o. {5S;J5tr.

{55i45i,. \ iiar Naglr-JrrlralPttr
Jlb*lpui'

-Iclc : 07(rl - .104271t0'26-l7ti7ti

\ialcr rnl

( rurhirs

-1. (tntrsp:

clulrrcrll,brsi,: tiie Anrbient air qL:rlirv nomls iue prescril.e.l in l\loEF gazette notificatron rro. GSR826(E), Jated:

l 6 I l'U9. Sontc ofthe petanlctcts .rle as lbllorvs:' 
i. Ir,rrri.',riutc Vlattci (lcss [5:rir ig nticlon) - I00 rnielogrenr;cubic rnctcr (Plt,l lt) nrg,'rr-r3 2'1 hrs. basis)

..r. I,:rr rrcullre \laLter (less rhan l.-i nricron; - 6() -"- (Pl\ll-i rrrg.m3 2-l hrs. basisl

:.:r.riirltu'Dioride LSt)llrl+ hrs. Blsis) - 80 -"-

J. Nin'ogen Oxitles INOx] (l-l hls. Basis) - 80 -"-

.'. L'arbon Nlonoxitie ICOl rJ hrs. Basis) - 2000 -"-

J.,i,:iudusrrl,shall r.riielrJeqlrxtclllcasurcsfbt'conn'ol ofnoiselcYel gencratc:dtiomindusrial activltiesrvithinthe

11.-'rpise's lcss ih,rn 75 ,tLt1A r .lurmg da1- time :rntl ?0 dB(Ag during nrght tir-r-r.'.

Srcppcd ladtteL wirn ir.tnrt ruil up to nrouirolrn,l pl:itlbrnr as per spr'citic-atiotrs gil'en in part-lll etllission regulation oi'

('P('8. h r.r() L:1.15! ,!.,111\!,) ladtler shlll br':rlltirr.cJ us stack monit,r|itiu r'ircrlity.

tio.rr lnr sour'a! ,1 etttissiou. scctioll ucti\ itle 5

7. .\li other lirgrtiye er-lrssion sourccs sugh ls leaklges, scepxBcs, spillages etc shull bc ertsured to be pluggetJ or scaled or

nrrdc airtiglrt to rvoid tlre public tlriisatrce.

li. .\ll the'rirlcmel rtlads shlll b.. nra.lc pucca to coutrol tlr"'tugtttve emissions ot'plrticrrlate matter generirted due to

tr.ijrr.lslor.ixriou lnrl inlernal pr()\r.plents. Good housekeepingprlctices shall bc ililopted to avoid leakages' sccpoges,

s1rilluges iti

Ai-].:- ;;. i: l,:r / ..1 i.r :i,,itdi i jr',:;. - t iJ a ri l'/
:

Frlter.Creeu Bclt,Hood (-o\ cr,\L'xter

l'rintcd On : 05r I l. lu r S Digirxll\ signcd (Ph!sical Signrturt .\O'I rcq uirts) Prgc:{/s H! I g



egrsearcrdqr
lI.P. Pollutiort ( ontrol Bo:rrd -,lrb:rlprtr

iich{rlttu Nrr. 5. ['lot \o' {S5ij::ir'
-{ 55./'{56. \ i.i :l' N:rurrr'"1 lhnIpttl"

,l:rtrnlpur

I'cle : (176 I - J(r'1271{0.2{rJ7li7ttI*.',x-";dir;Ti; 'I'cle: (1761-J(r.l27l{0.2{t-l7ti7ti

^]ENERAL 
CONDITIONS:

,-.. l 8:rrbsp; - , n -^-r ^-r/^- rr...i..,,r1,^riz,,d rt
The applicant shall allorv the staffof Madhy,ii pr.adeslr pollution clonh'ol Board and/or thcil authorizcd rcprescntatti'c' trtron

A li]e t'epreselltation o1'crcdentials:

a. To insnect ritr'"' nlateriaI stock. tlatrrtla':tlrl iltg pt'ocessc:'

Atldllional cc.ndition:' li{ an.i :-

rcactol's, premises eta to perfornl the litnctions of tlte

A Boirld.

b. To enttt.,rpon the applicant's pr.enrises rvhsrc an etilucnt source is locatecl or irr r"hiclt atry records arc retltrirt'd to

A 
[..' k.f,r ttntlct llte Lcrtns and collditions ol this Consent'

c. 
-l-o 

hrve access at reasonable tinres to any recorcls requiled to be kept ttnclet' tlic terurs and condititus ol this

Conscttt.

d. To urspect at reasonable times any monitoring equiprncnt or rronitoring method required iu this c onscnt: or'

c. To sarnple at reasonable times any discharge or pollutants'

^ ,, ,n,. cousent,/authorisation is h.austblable, in case of change of ownership/mauagenretrt and addresses of rte"r'

A Ot'ncriprartner/Directors/propl'ietor should immediateiy apply for the sam

.{. l-1c issuance ofthis Consent does not convc},rny propcrty lights in either real or pcrsonal propcrtr- or anv exclusive

7- -, pr.i'ilcges. nor docs ,t .uiho.ise any invasion oip",..onoi ,igttt.i',ot anf inf ingcmertt of Cenu.rl' state or local laws or

'Alcrrrlations.

shall be matlc in stich fhshion that anv non n,n.ti*ing'oifoli,,,ion contril devices shall irlmediatel.v stop clcctric srtp|lv to

tire productio, and shaLl remain tripped till sur:l timeiurless the polhrtion control devicc"elevices arc nrade ti[rctronrl Thc

_ record of eiectricit_v- ctnrsumption for running of pollr"rtion control equiprnent slra!l be nraintnined arld s.bnlitted to tlle Boarcl

L'verv lllontll

A --.,r ..i..- ^-.-,-.,! A^r lor,1 nr Air Drrllrrrirrrr ('onlrol act. 19Si or.\trflfttfiZatiOn
6. 'l hrs coilsent rs gnantcd ln l('spect of Water pollution control Act 1974 or Air Pollution Control act'

tllrLicr tl-c 1'tovisions tt' 11gr 1M' ll & T) Rules zoOS onrl'anel cioes not rclale to an)'othcr Departmcnt"Agencics License

recluir.cd tr.onr other DcpartrnentiAcerrcies have to be obiaincd try the unit separatcll'rnd lrave to conrPl! scperatell as per

thrlc ,\ct Rulc:.

,A 7. Balance cousentiau"hOrisation flee. ifany shall l:e recoveralrle by the Boald evc:1 at a ltrter date'

Fl. rhe applicant sliall s,bmit such informatiorr, tbmrs arrd fees as reqtrired by'the board not letter than 180 day prior to the

,1ltc of expirati on of tlr i s consent/autl"orisati orr

!). Knorvingiy.rnaking an1, lalse starement ff1 6rlrtaining consent or conrpliance olconsent conditions shall resr'rlt in thc

ir.pt-.isition olcrirninal pelralties as provided LrnJer the section 42(g) of tire \\'ater Act or section 3it (g) olthe Air Art'

10. &nbsp;

/ \ ,\lier notice and opportunity for the lrearirrg. this consent may be nrodifrecl. srrspenrjec or revol<ed b-v the Board in rvltolc or

A' ' in p^rt auring its t.int tbr cause including. brrt not limited to. tlre follou'ing :

1 ta r Violation of arrv tetnls ald conditicns of this Consent'

' i;i ;ii.,;;;;.,sli.'is, a"',t.", rry nristcprcsentaticn of f;riltrrc to disclose tullv all t elcr:rnt thcts'

(c) A chrnqe in any condition tl.rl r.eqLrircs tenlporary or perirlanerrt recltiction or clirnination olthe author izcc discharge'

.A 11. orr r,iolirrit-rn of arry o{'the abor.c-nrention.ed collditions thc collsent graDtcd r.ill auionraticalh be t.licrr lrs r:atrccled and

nJr-'c\sirr\ actron u'ilI be initratcd i:lgaJlst the indrrsti'y'

A

For and on behallo{

Il{.P. Pollution Control Board

trqnSY lPd b 
'nr{B ^(

s H Rl N lwA lil'"l-*x;:,m-"

S D\l/lVEDl 
=::r:.*;,,,

1 ltcgional Ofticur )

i'r'inted On : l)lill l/2015 Digitalh Siglcd (Phl'sicnt Sigliature i"lOT rcquircs) -p..g"xrs EI r ffi
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Consent Order NI.P. Pollutiou Control Bonrd - Jabalpur
Sclreme \o. 5. Plot No. .155/4-56.

455/J56. \'i.iar \agar,Jabalpur
Jabalpur

Tele : 0761- 40.12780.26J7878

,a.: 
--- 

___ __-l__ , .-";,.* i vAr,lDmvlatwl; tutotzoto
RDD-sMALL : : cce-Fresh 

| 
'. rtutvLL ' t^t ||t' L't Lvt'vlo 

- 
;- coxspxt tsi:_____, pcB rD: s48s6

NO: /MPPCB/JBP

'f 
o.

Dated: 23lL2l2OtS

I\I/s. Dinesh Asrarual Boulder Minc,

K.H.No 466.467 P.H. I3/35 (Aera - 3.237 Hct.), Vijay Nagnr Gorrdia lVlaharasrra.
City : Dahedi.

Dist : Balaghat. Tal : Kirnapur, SIDC : Not In SIDC

Srrbjcct: Grant olConsent to Operate under section 25 of the Water (Prevention & Control ol'Pollution) Act. 197.1 under section 2l
of thc .\ir (Prevention & Contlol of PollLrtion) Act, 193 I

-.{e 
f: \'ttur Con setrt to Operate Application Receipt No. I 4-1240 Dt. I I / I 2 /20 

1 5 rnd last conrnr unicatiorl rccL'i\ cd on Dr.

A,)'l',tt, ref'et cncc to vout above application for consent to operate has been considered nndcr the afbresaid ,Acts and existing rules thereirr

Ihe Nl. P. PollLrtion Control Board has agreed to srant consent upto l2ll0i20lo, sub.ject to the ftllfilhnent oftlre temrs & conditions.A cnclosed \r'lth this letter

SUBJECT TO THE FOLLOWING CONDITIONS :-

it. Location: Khasra No. -16(r.467 P. H No l3'35 \'illage Dahedi Teh Kirarrapur'. Balaghat. Conracr No. 932rrSll5S.t

b. Tlre capital investurcnt in lrkhs: -l

c. Product & Production Capacitr':

l: 
' i , , j:,';'-. ;t: .titryr,il:titt;,rt-',..ti171i1,,i.t11';i1 i).,..tt:,,tit.,t,tti it.,tt1,1l'..11,,r,, I

The Validitl'ofthe consent is upto l2l10i2016 and has to be renerved before expiry ofconsent validity. Online application through
XGN u'ith annrtal license fees in this regard shall be submined to this office 6 months bcfore expiry of the consenL/Authorization.
Board resct'r'cs the right to amend/cancel i revoke the above condition in part or whole as and when requircd.

Enclosures:-
* Conditions under Water Act
* Ct,ndrtions under Air Act

+ General conditions

D'9'tally r,9ned bv 5qRl^llWA5

sH RI N IWA 3['llR] o-,,"",, u,,o*
CONTROT BOARD, ou. Ft GIONAL

S DW I VE D I [1[ffi;::'""r'-'-'
Date: 201 5. I ?.29 1 5.?5:22 *05 l0

I'rinted On : 23/12/201 5 Digitilll) Siqned (Phrsicrl Slgnuturc \O1 rcquircs) Pasc:Ii o EI r ![



{Consent Ord.er }I. P. Pollution Control Board - Jabalpur
Schenre .\o. 5. I)lot \o. 155/.156.

.155/{56. \'i.lat \ag:rr,Jrbalpur
,labalpur'

'[cle : ()761- 40-1271t0,26{787ri

.-\

CANDITIONS PERTAIMNG 1'O WATER (PREVDNTION & CONTR.OL OF POLLUTION) ACT 1974 :.

iit oril i.Ill rrf tltc Lrnrt shuil n.,t ;r,-eed 0.()00 KL Jli,.

l. I rrr.lr Ltilucrrt I rc.rtrircrrt:'

Ilr.: ripplrcant slrlil ptirritte s()l)lprchellsire cl'liuerri u'cutrrenl svstcll irs pcr thc proposal sulrnltteci to thc Board and

ttt,rrt!:.titt tltc setle prolicrl) t() tchicvc lbllorving stlndards-

A

pl '

Susr..cnJeti Solrd.

Ir( )D l D{ys :7r,(

cot)

( )1. rn,i glct:J

lictu ccr: 5.-i - 9,1]

\ot crcccd I iXl nr* |

\ut :xcecd 30 rirg. I

.\r)l c\cced 15(t 1119 1

lill rrce<ri I ll rill r

\i(rt c\c!'crl I I 0{) rne I

Nr)l J\!c(J 1000 nrg I

TDS

C'lrtorrdes

Frrt ulh,r iliirlillctcrs scnetli st.urdlilJs o1'dischalge .is ntrtilied under EP.A,cl l95(r shall be applicablc.

1o tlre B.lirrJ rrrtl tnairttain Llic slrllrc propetlt,lo achic\c lollolvrnr: starrtlaruls-

llct\lon i5-o()

\()t !\jc.d l0{} r1}& i.

\tll !:\jcJil l0() nlg l.

\.)i i\.ccd li(t ott i

NUI e\JccJ l(, nrirl.

l1'l

5urfildi:d Sr)ir(is

IJt.)[r ] Dar's l?0C

,. i)i)

( rrl J0d -lrcilSc

A

A

'/^\

^-\

A

A

.-\

.-'

A

i^\

A\

A

A

/\
.A

A\

A\

,^

A,

,.\

,.\

l.'-)\-Anlb bt} (l \iIL'R()C \'13. RSP\{IPl\'[ lu )-.,\rnb I00.0 MICROC'\l]. SO2-Anb 80.0 N,lICROC,M3. Suspended Solids 100.0

rn5 I. Chlorrdc lUUO r, rng'1, Chcrnical t).r.ygt'n Dcrnand 250.0 rng,l. l3.O.D 13 Days 27o(-) 30.0 mgri

-1. l'he etflucnt shall b: lrcatcd Lrp to plr'sclib;ci Standards and rcuse in thc process. ibr coolrnrl and for grecn belt
dcrol"etnent,gardcnurg lvithin prcmiscs. licucc zero dischalge condrtion shall be practiced. ln no case treated etllilent silall
bc tli.citalgc'd outslii \)l' ir)Llustl'\. un it l)rdl'l i si\.

5. .'\ttv chlt.tgu ln l)i()ductlon clp,reitr'. l)r'()(c55. rr\\ ulaftial us!-d ctc. xnd for any enhaucolnr'l-lt of the above pt'iur pr'ntlisslon
ol thc BoarJ shull bc c,btairrcci. All uLrtholized discharges shlll tr,i consistent rvith terms and conditions of this conscnt.

tlttli[ []c lq1rr"'- | hr' :r.bnrissirtrr dl l ric)li co|rscnt :rpplicarion 1or prior pcnrlis]ion oithc L]oard

ord.-t lrrJ .,pcrltc cflcctit'clr ;itlci.ntlt tt-r ltchrclc courpliance olthe tenrs;.rnrl c.rrrJitions olthis conscnt

rr-i\ \\(irli in anr rval.er c()Lll'si ()r'rrithin its Irigh ti.r.rrl lcici lHFL) ar.ca

irb()\ i cOurlitr0l)s.

'i. ('ortrpiletion ot \ lorr;toling
i. Slnples and tttcasr.tLttrtcnts takcn to rlrcct Lhe uronrtoringrcquirerlr!'urs spccitied above shail bc representative oirlrc
volurtte and nutlrr.' .rI tr'ronitorc.d dischurgc
ii. tollou'ing [rr,)t),ul']uiioli of suidelincs e:t"ltrlijliing, test procei[ir':: rirr the anall,sis oipollurants, all sanrplinu an.l
JnJi\1ical llt!'tho(!: r,5L'J to nlL'ct ilte ntcnituliltl rc.iuircnrents sDcJiIlcd abole shall contbnr to sr-rch cuidc.lincs unless

und \\llelc rt is ri.,r 
'puciliccl thc guiilclinus is pcr standard nlctilolis lbr the exarnination crl'\\'ater and Wastc Iatest etiition ol

the ,\nrerican Public Health Association. New York U.S.A. shall be used.
iii. The appticant shall take samples and nteasurenrent ro meer the monthly requiremcnrs specified above and repol-t online
tltc same to thc Board.

10. llrjording oi iltonitorinl
i. Tltc applreunt shall makc luii t:tinrtLriu oltlillc t.ccords rrt'rll intbrmarron resuliiuu li'orn monitoring lrcri!ilics b!, this
Lrrli:-llt.

t..1.,,"i.

l'ri,Lr:tl On : 13tllr20l5 Digirrlr SigucJ 1l)hrsicrl Signrrurc \(r I rtquires) fog.,: i O ffill t 
-$[-



Consent Order NLP. Pollution Control Board - Jabalpur
Scheme \o. 5, Plot No. {55/456.

455/.{56. \'ijar, \agar,Jabalpur
Jabalpur

Tele : 0761- 40{2780.2647878

(l) The drte. exact place and time ofsanrpling
(ii) Thc dates on u,hich analysis u'ere performed

/^\ (iii)\\ho performed the analvsis?

tirlThc analltical techniques or methods used and
A (r )Tlre rcsuli ofall required analysis

iii. I1'thc npplicant monitors anv Pollutant nrore frequcrrtll'rs is by this Conscnt hc shcll include thc rcsults ,rlsuch
ttlollrtoring in tlre calculation and repolting ofvalues rcquired in the discharge rnonitoring reports which nrar be prescribecl

b1'the Board. Suclr iucreased trequcncy shall be indicatcd on the Discharge tr{onitoring Report Fornr.

ir. Thc rpplicartt shall retain fbr a rninimum ol3 years all records of monitorirrg activities including all records ol
Calibration and maintenance of instmmentation and original strip chart regarding coutinuous nronitoring instrumentation.

Thc oeliod ofretcntion shall be extended during the course ofany unresolved litigation regarding the discharge of
pollutants by the appticant or when requested by Central or State Board or the court.

L

(A

I I . Reporting of lt4on itoring Results:-

lvlonitoring lnfc.rmrtton required by this Consent shall be summarized arrd rcported by submrtting a Discharge N,lorritoring

rcport on line to the Bonrd.

ll. Limitation olclischalge of oil Hazaldous Substance in harntfrrl quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities definetl cs lranlful in relevant rcgLrlations

into natural \\'Atrr co[rrse. Nothrng in this Corrsent shall be cleenrcd to preclr-rclc thc instrtution of anl'legal rclron nor rL.live

the applicant h't-:nt anv responsibilitres. liabilities. or penalties to wtich the applicant is ()r nrav [:e sutrject to clauses.

lJ. Limitation olr,'isible floating solids and foarn:

During the pcriod beginning date olissuance the applicant shall not discharge floating solids or visiblc lonrrr.

l-l Disposal of Collected Solid

All hazardous waste/slr.rdge shall be disposed of as per the Authorization issued under HW Rules 200E. An<lother Solids

Slutlges. dirt. silt or otlrer pollutant separated from or resulting from treatment shall be disposed of in suclr a manner as io
prcvcnl anv pollutant from such matel'ials from entering any such u"te[ .A.nv lir,e flsh. Shall fish or oil]er animal collectcd or
trapped as a rcsult of intake ',vater screenilg or n'eattrent may be returned to caters body habitat.

I-i. Pro','ision for Liectric Power Failure
'fhc 

applicant shall assrue to the consent issuin_r authority that the applicant has installed or provi,.lcd for an alternatrve

clcctric power sourcc sufficient to operate all facilities utilized by the applicant to maintain compliancL' with the ternrs and

conditions of thc Conscnt.

16. Prohibition ol Br'pas

The diversion or b'llpass of any discharge from facilities utilized by the applicant to nraintain compliance with thc terms

and conditions olthis Consent in prohibited excepr :

i. u'lrere unavoiciable to prevent loss oflife or severe properw danrage. or

ii. \Ihcre cxccssi."c storm draiuaee or mn off would daurage any facilities ncccssal'y tbr compliance w'ith thc tcmrs and

conditions olthis Consent. The applicant slrall irnrnediatc'lv notify tlle consent issurrrg authorities in wrrtirg t'f caclr such

divclsiorr trr by-pass in accorclancc with tlre procedure spccified above fbr roportins non-crrrnpliarrcc.

17. lndustrr,,lnstiruteimine ll-lanagcnrent shall submit the infounation onlinc through XGN in re-fcretrcc to cornpliancc of
crrnscnl conditions.

Additional Water condition:- (!f anu) :-

Printcd 0u : 2ll1212015 Digitalll, Signed lPhrsical Signrturc NOT rcquircs) Pagc:3/c E! I @



tConsent Order )1.P. Pollution Control Board - J:rbalptrr
Scherne \o. 5. Plot No. -155i-l5tr.

{55i156, \'i.iar' ),i agar',,1 atralpur
.labrrlput'

]-ele : 0761- -10J27ti0.26t7ti78

ta,

CONDIflONS PDRTAIMNG TO AIR IPREVENTION & CONTROL OF POLLUTION ACT 7981 :-

l.lhe .rppirc.url:irallplrrrrdccornpt eirerrsire :iu ltollutttrrtcontrol :',sretricotrslstillgol'contt()l c([llplncntsasperthr-

.orl.rrLrousl\ s().r. t\' ,relricrc thc Icr.'l ()r il!'liLrt llrt\ trr tlrc lollorvinu sr.rudards:-

I6 I I 0.) S()r)le r)l thc parallterers xil' :r) lbllow's:
r. Particuietc lvlancr ([css than l0 micron] - lOlJ l)1icl'osram.,cubic lneter (Plvll0 ntgirn3 2-l hrs. basts)
lr P.rr'irerilatc Nlatter (less tluin l.-5 nricrou)- o0 -"- (pN{:-s mg,nr3 24 hrs. basi.)
c. S.rlphur Dioxidc [SO]l (lr irrs. Brrsis) - lii) -'-
J. \irlogen Oridcs iN()rl rl-i hrs. []rsis) - ti() -"-
. r r,l Lit)rl \,[onorirls ICL]irt lrr.:. Resis)- l(x)rr -',-

i)r.,riises less rhrrr l.r tlBr,\r .luring dat,tinre cnJ -ti dB(A0 during night tinre.

i ttrlLtstry/Ultit sltall Ir'rnidc \\'ttl) sach siacli pon hole rvith satc plarlontr tf I meter *,idth rvrth sgpport & sprral laridcr.,
Stcpp.:d ladder rrrth ltlrnd rlril Lrp Lo nt()nitorirrg phrlbrm as per spc.ciiiclrtions !.iven in part-lll r:rnission regulation ol'Clr('U.
In r,r;35g n'ronkey lriJ.i-.r sh.rll trc.rllouetl ii\ jli,tti rnonitorrrrg tccilrty,

ltreIrr ll on.t illt\ :()ril!c ol er11issiorr sccrrUrt,lrctivilic:.

6 -\ii othcr lirgtt,',c c:ttisstott soLrrccs :uili .rs lclka-qes. sccpa:lcs. :pillages etc shall hc crisurcd t6 bc pllgged or-scalcd trr
tnudc .rirti-ght ltr :r\ rJid tlrc public n Lri :.rr ree.

prc,ccs5 \\ itillil prcniiscs

li .\ll lhc tlltctttrl rouds sirall [.; Ir:,ie I]Llcca [o coutloi th. iLlqitive cnrissions oiprarticulatc r]lattcr gen!'[ated duc to
n'all:,I)ili'l3tloll antl itltcrnal trl.r\.lllcllts. Cood housol'ecpln-qpracticcs shall bc lrriopred to avortl tcakages, seepagL.s. sptllage:
cic

,,,taitional .itir cincl.!:ior:- lif anu)
_i'

,^\

A

A\

A

,-,

Ar

/-\

,.\

A

A\

,.\

r-\

,-\
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Consent Order \t.P. Pollution Control Board - Jalralpur
Scheme \o. 5, Plot r-o. J55/{56.
.155/J56. \'ijat' Nagar,Jabnlpur

Jabalpur
Tele : 0761- 4012780.2617878

GEIVERAf, COJVDTTIO]V|S:

i. The non hazardous solid waste arresting in the industry/unit/unit prenrises sweeping.
lrot to cause any nuisance/pollution. Tlre applicant shall take necessary pennission ltorn

etc. be disposed offscienti{ically so as

cilic authorities for disposal to dumr,.*
site. Ifreqr.riled.

\-on Hazardous Solid tvastes;-

Tl'pc ol u'astc

Scrap/ Plas(rc picking material wood card board, gunny begs erc

?. Thc npplicant shall allow the staffof Madhya Pradesh

Quantrty Disposal

Sale to authorized ptrtvi As Per

CPCB. \,loEF (;uide lines.

Pollution Control Board and or their autliorizcd reprcsctltativc.
upon the l'epresentation of clcdentials:

a. Io inspcct rau matcrial stock. nranulacturin,t plocesses. rcactors. plcrrriscs ctc to pellornt thc functrons oftlrc
Uoartl

b. To cntcr upon th0 applicant's prenrises rvhcrc an effluent sor-rlce is locatcd or in uhich anv lccords ale required to
bc kcpt unlicr the ternls and conditions olthis Consent.

c. To hale access at reasonable times to any records rcnuired to be kcpt under the terms and conditions of this
Consent.

d. To inspect at reasonable times any nronitoring equipment or nronitoring method required in this Consent: or.
e. To sample at reasonable tinres any discharge or pollutants.

3. TIris consent authorisation is transferable. in case ofchange olorvnerslrip./urarragenrent arrtl addresses ol'nerv
Ow'ncrlpartner,Dircctotslproprietor should intnrediately applv for. thc sanr

4. The isstrancc ol'this Consent does not convev any propert),ri-chts in either reat or pcrsonal propertv or rny exclusivc
privileees. nor ilttcs it authr-lrise nn-v rrtvasion of personal rishts. nor anv inliingenrent ol('entral. Stale or local laws or
requlatiorrs.

5. lndustn'shall install separate electric metering arrangement for running ofpollution control devices and this arrangement
shall be Irade iu such fashion that any non functioning of pollution control devices shall inrmediately stop electric sniply to

a the production and shall remain h'ii'rped till such tirne unless the pollution conh'ol device,/devices arc rraclc ftlnctional. The
rccorc{ of electriciN constulption for running of pollution control equipntent shall bc. rlaintained and sr.rtrnritted to the Board
cr'crr nrorrth

6. Tlris consent is Eantcd in rcspect of U'ater pollution control Act 1974 or Air Pollution Control acr. lqSI or Authorization
undcr the provisions ol:t{\\'(M. H & T) Rules 2008 onl_v- and does nor rclarc to an},orhcr Dcparrnrcnt Agcncies. Licensc
rctltrired liom other Dcpilrtnrent/Asencies havc to be obtained by the unil separatcl! and havc to c(rnlply scparatel\ a\ Llcr

f A there Act Rules.
Y

7. Balance consent//authorisation t'ee. ifany shall be recoverable bv the Board even at a later date.

8. The applicant shall subrnit such infornration. forms and fees as required by the board not lctter than 180 dal; prior lo the

date of expiratron of this consent,iauthorisation

9. The indLrstrl'.unit shall establish a selrarate environmental cell, headed by senior olficer of the unit for repofting the

etrvironmental contpliances. The industrvi Unit slrall submit environrnentai statement I(rr the prcvious year cnding 3lst
lvlarch on or bctbre -10th Septenrber everv vear to the Board.

10. lndtrstlv shalt obtain rreu-rbership of Ernergency Response Center of thc' Boaltl rf nceded.

I l. I(nos'ingly uaking any false statelrent fol obtaining consent or compliancc of consent conditions shall result in the

inrposition olcrinrinal penaltics as pro"'ided uncler the section 42(g) of the \\Iatcr ,\ct or scction l8 (St ol'lhe Air Act.

12. After notice and opportunity tbr the hearing, this conserrt nray be rnodified, suspended or revokcd bt'the Board rn r.r'holc

or in part during its tenl tbr cause including. but not linited to. the follorving :

(a) Violation o1'anv tcrrns arrd conditions ol- this Conscnt.
(blObtaining this Consent b-"- misreprescntation olfailure to disclose iirlly all relr.\'ant iicts.
(c) A chansc in anv condition that requircs tcmporary or pel'ulancnt redrrction or clinlination ofthe authorized discharge.

1 3. On violatiolr ol'arrv ofthe above-nrcntioncd corrditions the conscrrt granted \\'ill aulonlaticalll bc taken as canccl.'tl und

neccssarv actiorr ',r'ill lre initiated against the industrv.

Printed On :23t1212015 Digitally Signed (Physical Signaturc NOT rcquires) Page:5/c E r E



a

]1.P. Pollution Cono'ol Board - Jabirlpur

Schcnre r-o. 5, Plot No. {55/456.
.155/{56, \'i.iar' \agrtr,,labalpur

Ja ba I pur
'Iele : 0761- -l()-127t10.26{7tt7tt

A\

4,.

,.\

A.4 ditiotra]-g_o, ra irion:- /i f srt..'l i -

( ()nscnr rldrhol'rzrtiun as requiicil uncicr the \\ater'(Plcr.'cution & Control of Pollutron)Act, lt)7-l , The.{ir (Plevention &
( oulr'(il oiPollution) Act" l95 lrs grrntctt to 1'our indushy sub.iect to tllfillrnent olall thc conditions mcnttoned abovc. For

r('r'lc\\.ii l)urp()s.'r'ou shrll hrrvt t,r nrakc an application to tiils Board through XCN rrt Ieast Six montl.ts bc'ibre the da(e ol'

:r il ';utlct lbr tlie dischlrrr(' .rl'Jl'llucnt lncl gasc.,us Jllri\siott.

iillilliiiiiillllllrlllilillllllilllrlillllillllllillililllllillllillllilli

[-or and tx behalt ot

M.P. Poliution Control Board

Drgrtally srgned by 5HlllNlWAs

, 

A

,A\

,.\

.-\

,.\

,.\

,.\
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A\

AI

:

,.\

A

s H R I N I WA 3[]lllnl,.=*o oo..u.,o"
CONTROT BOARD, OU=REGIONAL

S DW I V E D I llTld;frSlffflI*s 
ornccr )

Drre: 20i 5 l 2 29 1 9:25:59 +05 30',

Plinlgl (.)u: ?3i l211015 Digilalh Signctl (l'hvticrl Signilturc.\O'l' reqrrircsl Pagc:6/o EE r ffi
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Consent Order NI.P. Pollution Control Board - Jabalpur
Scheme No.5, Plot No.455/456,

4551 456, Vija.'- Nagar,Jabalpu r
Jabalpur

Tele : 076 I - 4042780.2647878

RED.SMALL

NO: /MPPCB/JBP

To.
The Occupier,

I\I/s. Dinesh Asrarwal Borrlder Mine.

Vijay Nagar Gondia Maharastra,
Dist : Balaghat,

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollurion) Act,l974 undcr scction ll
of the Air (Prevention & Control of pollution) Act, I 981

Ref: Your Consent to Operate Application Receipt No. 447 I 07 Dt. 09/03/201 8 and last communication receir,ed on
Dt.09/03/201 8

With reference to your above application lbr consent to operate has heen considered under thc albrcsaid Acts and cristing ru{csthcrcin.
A TheM.P.PollutionControl Boardhasagreedtograntconsentuptol2/lO/2Ol 8 subjecttothefulflllmentofthererms&conditions.

enclosed with this letter and-

SUBJECT TO THE FOI.IDWIIiTG CONDITIOI{S :.

a. Location: K.H.No 466467 P.H. l3/35 (Aera - 3.237 Hct.), Village- Dahedi, Kirnapur, Balaghat

, b. The capital investmcnt in lakhs: fts. l
c. Product & Production Capacity:

' \ Note:- For aryt change in above industry shall obtainfresh consentfrom the board

A The Validity of the consent is up to 12/10/2018 and has to be renewed before expiry of consent ,,'alidit;;. Online application rhrough
XGN with annual license fees in this regard shall be submined to this olllce 6 months hel'ore erpiry ol'the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or uhole as and rrhcn rcquired.

coNsEI{Ttro.rr+ PCB lD: 54856

, - , , .1,

SHRINIVAS D\!'IVEDI
Regional Officer

A Enclosures:-

A * Conditions under water Act
+ Conditions under Air Act

A'
\

* General conditions

f,prery*q,r6;6,{.it.. r /,,..,, }nit
\dji :,'il::' 1.

r:ft*t a* *d ,-r\r,.

c'Signed On 3l/032018 23:03:14
(Organic Authentication on AADHAR from UIDAI Scn,er)
TPAV #L2KB4PT369

28,s00.000 MT3

Consent No:AW-5327I,V l2l lO /2018, Outward No: t 566 1.3 I /03/20 I 8, T PA V # L2 KB.IPT369

Print Dt: 31/03/2018 esigned (Physical Signature NOT requirm) Page: I / 6
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Consent Order Nl.P. Pollution Control Board - Jatralpur
Scheme No. 5, Plot No. 455/456,

455/456, Vijay Nagar,Jabalpur

Jabalpur
Tele : 0761- 40127802647878

ooNDITIONS PERTATI|JING TO WATER (PREy8,NTTON & COIfinROL OF pOZLUTTO,//. ACT 7974 :-

l. 'l'hc daill quarrrit-t ()l trade etlluent at our I'all olthe unit shall not ercced 0.000 KL/da1,, and the daily quantiry of se,n,age
.rt out lallol'thc unir srirll not cxcecd 0.0u0 (t.,da-r

l. I ru.lc I lilrrcrrt I i'ci.rlincnt:-

I hc appticlnt si1;ll pro\ ide conrprchcnsir c etiluent lreatment s\ srem i.ili per the proposal submined to the Boarr1 and
maintain thc sanlc properly to aclrieve tbllowing srandards-

Betrr ecn Not exceed 2l0u mgrl

Not elceed l00U m,s,'l

TDS

Chlorrdes

pll

St.5pcnicJ 5ulid)

B( )l),i [).r\\ r7\,(

('l ,i )

()rl J,tU LrCa5C

\ot c\ccrJ I UU mg I

Nol c\icc!: l(J rnc, I

\()l (\c(((l lill nlg I

Noi c:.1..;Li lU rng I

-s.5 - 9.0

Betueen )-i ,U

\ot !'\cccJ lr) nlr I

Not ercecd l0 rngl.

Not erceeJ liO mp,l

Not e\cced l0 mg l.

For other paranrctcrs general sEndards oldischarge as notified under EP Act 1986 shall be applicable.

3. Scrragc'Treatment :- rhe applicant shall provide comprehensive sewagc trearment system as per the proposal submined
to thc l]oard anri nuinrain rhc samc propcrl) [o uchicve tbllowing standards-

pH

Srspr'ndcd Soi rJ.

BOD I Da)s l7,l-

COD

Url and gr(l:i

A,

^\

A\

A

.4,

, 

Sr . \L arer Code lQty il_t tp.,l
I I )\I)li5tte l)urpr):ic

L,,lo!!rysrpe]).1_!!.q:g*oqjryg*000i wai;l-source f Remark ---l
, I 000 : 0.000 I Other T-- I

J. I ir; c t rl ucnt shall bc trearc j up to prescribed Sranclards and reuse in the process. tbr cooling and fbr green belt
dr'\ rtl\ ctrcnl/gardening rrirnirl prc'mises. llence zer'o discharge condition shall be practiced. Ii no case ireated effluent shall
Lic .ti:elturgeJ ()ut\iJ0 ()l'inJu\tt\ ul)it prcnii\cs.

5. t\ etcr mcter p|clclibr\ Jlcctl',)n]a!ne(ic,'ultrus(,nia t1 pc r.,"ith digital tlorr recording tacilities shall be installed separatclr
li)reutcgt)r) \\isccr)n\rmptionol'$ateraspcr'r,\lrcr(PrevcntionandConrrol cIPoliution)CessAct 1977fortndustrill
e\)()linr],boiiel lcrJ. irlri',c spra.\. process & Jonrc:tic purposcs and dere shall be submitte,j online through XGN monthll
patrubstatement:. lhlindusrrliunitshallalsonronitorthetreatecj\\3slc\vaterflowandreponthesam;onlinethrough
nlOnthl) putt'ak. \r Jl (.r tr('t'll.s.

6. \nr chlnr:r' ,il l)li'uuction cu;,ae ilr. lll rre ():. r'arr matcrial usr'tl etc. and firr an1 enhancenrent of the above prior
pcrtnission ul trlc lJosrd shull be obruincJ. .'\li authorized discherges shall be ccnsistent \\'ith terms and conditions ot'this
c(rnsjllL. l ueilitl crpunsions. productiutt incrcascs or proccss mtrditications which rcsult new or increased discharges ot'
ptrllutrnts tttttrl hc rcp()ned br s'rbrtrission ot-a tiesh consenr application fbr prior permission olthe Board

7' '\li trcatrncnt conlrol taciiities, s,r stcms instalred or used by the applicant shalt be regularly maintained in good working
order rnJ rlPerate et-tectivelyielliciently to achieve compliance of the terms and conditions of this consent

8 l!'e ('rnscnt d\)cs llot aLlth('r'i.'!'()l'i.rppro\e thc ('onstruction of anl' phlsical structures or thcilities or the undertakins ot'
:urr '.iirr-[ itr urt.r rrlio !()ut'\r lr r,ithin its high r),i,id lerct lllli[.)irrea

'/ i riJ slrccili! clllucnt jitttilrtLorls atrrl pollutiort.r,lrtrol s-\stcms applicablc to Lhc discharge pernritted herein are sct tbrih:rs
Jhr,\ c Conditi()ns.

It). ('.rmpilution ()t'NI. rnilorinc-
i' Samples and measurements tal(en to meet tlie nronitoring requirements specitied above shall be representative of thcrolume and nutut.L' rrl rn()nitored dischargc.

__l -_i)urt_5uppres)ton

:: 1,:':l:l::'::.,t'il,]]l':l*:,1i:,1 lll- 
sridclinc:.csti r.,iishing rcsr proccJurc\ rirr thc unatl sis or'polluranrs. all sampting and

rL: s.\rdt'rrsrrrrr{ ttr)t l]roccutlIc\ lof [nC Unal)StS Ol p()llutants. all Sampling and
anal-\ tical mt'tho.lj u5cd to meet the moniroring requlremcnts specifieti above shall contbrm ro ,ucf, griJ.tines unless
0(hcr\\isc spccill.d sunrpling and anal.vticrl rnithods shall conibrnr ro rhe larest J,lrr.,i i. ril;-iffi; specitications
ano where it i> nrit specilied the guidclincs as per standard merhods lor the examination of Warer and Waste latest edition of

Conscnr No:,,{W-5322 l,\' ; l2110/2018, Outward No:1566l,3tl/03/2018, TPAV # L2KB4PT369
Prinr Dt:31i03/2Utti c-Signed lPhysicrl Signature NOT requires) Ptge:2 I 6



Consent Order M.P. Pollution Control Bosrd - J.balpur
Schemc No,5, Plot No..155/{56.
.155/456, Vijay NagarJabrlpur

Jabalpur
Telc : 0761- 40,12?80.26J7878

the American Public Health Association, New York U.S.A. shall be used.
iii. The applicant shall take samples and measurement to meet the monthlv requirements specilicrJ ahole and repon onlinc
through XCN ihe same to lhe Board.

I L Recording of Monilering-
i. The applicant shall make and maintain online records ofall inlormation resulring fiom monitoring actiYities t1 this
Consent.

ii. The applicant shall record for each measurement ofsamples taken pursuant to the requiremenrs ofthis Consenl as

follows:
(i) The date. exact place and time ofsamplinB
( ii) Thc dates on which anal) sis \ cr.c pcrlormcd
(iii)Who performed the analysis?
(i\)The analytical techniques or methods used and
(r )The result ofall required analysis

iii. Ifthe applicant monitors any Pollutant more frequently as is by this Consent he shell include the results ofsuch
monitoring in the calculation and repofting ofvalues required in the dischargc monitoring repofls r\tich ma) be prescribed
b)- the Board. Such increased lrequency shall be indicated on the Discharge l\loniloring Report Fonn.
ir. The applicant shall retain lor a minimum ol'.J ) ears all records ol'monitoring acti! ities includins all records ot'
Calibration and maintenance of instrumentation and original strip chan rcgarding continuous monitoring instrumenlation.
The period ofretention shall be extended durine the course ofany unresolved litigalion regardinS rhe discharge ol'pollutants
by the applicant or when requested by Central or State Board or rhe court.

12. Reporting of Monitoring Resultsi
Monitoring lnformation required by this Consent shalt be summarized and reponed b! suhmitting a Discharge Ntonitorin-e
report on Iine to the Board.

13. Limitation ofdischarge ofoil Hazardous Substance in harmlul quantities:-
The applicanl shall not discharge oil or other hazardoL.rs substances in quanritics dellncd as harmlul in relc\ant rceulations
into natural \ater course. Nothing in this Consent shall be deemed to preclude the inslilution ol any legal action nor relive
the applicanl from any responsibilities. liabilities, or penalties to which the applicant is or may be subjecr ro clauses.

14. Limitation ofvisible floating solids and foam:
During the period beginning date ofissuance the applicant shall not discharge tloalinS solids or visihle liram.

15. Disposal ofCollected Solid-
AII hazatdous wast€y'sludge shall be disposed ol-as per the Authorization issucd undcr I lazd & othcr r!asrc Rules 1016.

And/other Solids Sludges. dirt, sik or other pollutant separated from or resulting fiom treatrnent shall be disposed of in such
a manner as to prevent any pollutant Aom such materials from entering anl such rvater Any lir e lish. Shall fish or other
animal collected or trapped as a result ofintake water screening or featment may be retumed to eaters body habitat.

16. Provision for Elcctric Power Failure-
A-. The applicant shall assure to lhe conscnt issuing authority that the applicant has insrallcd r.r prorided lbr an altcrnatrr,,.

. - electric porvcr sorrrcc sufticient to operate all lacilities ulilized h\ rhc applicant to muintain eonrpliance \!i{h rhc lernrs and
' conditions ol thc Consent.

17. Prohibition ofBy pass system-

The diversion or by-pass ofany discharge fiom facilities utilized by the applicant to maintain compliance with the terms

and conditions ofthis Consent in prohibited except :

i. where unavoidable to prevent loss oflife or severe property damage. or
ii. Wherc e\cessive storm drainage or run offwould damage an1 hcilities necessary lorcorfiplianrc\!iththctcrmsrnd
conditionsoi lhisConsent.Theapplicanlshallimmcdiatolln01it.\rhcuonscnli5\uln!aulhorilit\in\ritn!ol circh \uch
dirersion or by-pass in accordance with the procedurc spscilicd abo\c lbr rcp(rrting non-compliunec.

18. lndustrl'/lnstitute/mine management shall submit the informalion online through XCN in reltrcncc to compliance of
consent conditions.

Additio^d.l Wdter. cond.ltTorr:- lif d.nul :-

Consent No:AW-5327l,Validity: l21102018, Outward No: 15561J l/03/2018. TPAV # L2KB.iPT369

Print Dt:31/03/20t8 c-sign.d (physicar sisnrturc Not i.qui.es) Pagcl/e I t I



Consent Order

d-

11.l'}. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No.455/456,

455/456, Vijay Nagar,Jabalpur
Jabalpur

Tele : 0761- 4042780,2647818

Ar

,i-

A

CONDITIONS PERTAIMNG T0 AIR TPREVEN?ION & CONTROL OF POWUTION ACT 7987 :-
l. l-he apptieant shail provide c()ninrdhctrsi\c air poliution e()ntrol s\stcm consisting ol'control equipmcnts as per the

nrr)|o\Ji :uhmitreJ to the Boartr r,,irh ret!rence to gerlcr.ati()r.l ol'emission and slrme shall be operated & maintained
conLini.rou:tr so as to rchierc the lcrcl oipollutants ro rhe tbllowing standards:-

1.,\r,rnicnLairqu:.rlitt r.rrtlict'rorrndan oltheindusLry/unitpremisesshall bcmt-,nitoredandreponcdiothcBoardregularly
('r, !iurrt!'fl\ hasis:'l hc .\ntirienr airqualitl nornr\ irrc prescribed in N{oEF grzette notification no. CSR,826(E), dated:
lh I I ()9. Sontc ril'the [,rr!rre tcrs art-' as tbllori s:

.r. l)articulltc \lrrrrr'(lcss rhi.n l(, micron) - l()() pginl:j (l)l\ll0 pg.,nt.i l4 hrs. Lrasis)

1.. l)urticulule \lrrrrr llcsr rl.r:.rn 2.j micron) - 6t) pgrm3 (PIV'|2.-5 Ug,mj 2.1 hrs. basis)
e . :ulphur l)irrriJr. lSO2l(ll hrs. tsasis1 - 8U pgim3
J. Nitrogen Orijes INOrl (2] hrs. Basisr - tiO pg/m3

c. Carbon lllonor.ide [COl (8 hrs. Basis i - 2000 pg'm3

i. l-hc industrr srl.rll trkc adcquatc nrcusurcs lilr control ot'noisc ler el generat,:d fiom irrJustrial activities within the
pr(rnisc5 less iir.,r) Tr,itltr\) tJuling J:u tinrr: und 70 dB(A) durine night time.

'+. lniustr\,rl rriL shull prttviric sith ci,cli stack port holc uirl, sulc plartbrm ol'I metcl rridth with suppon & spiral ladder/
Stcppcu luJdcl riith hand rail up to rrtonitoring platlbrm ls per specifications given in pam-lll emission regulation of CpCB.
ln no c:rs; rnonkel larider shall rrc ullou,ed as stack moniroring tacility.

5. lhe trroustnrunit snall ntll.r the necessar\r arrangemcnrs lbr control of the tlgitive emission f'rom an1, source of
r.'n: i s:irur, scction,' acli vities.

(). \lr oti)cr lugitirc enli5sioll 5!,urccs such as lcaku3es. scepages. spillages etc shall be ensured to be plugged or sealed or
m-.tl ainieht to aroio the public nuisance.

7. Ihcindustrl ,'unit:,hallcnsurealinecessar\unungementstbrcontrol oiodournuisancetiomtheindustriatactivitiesor
pr()ecss rr ithin prcnri:es

ti. ,\ii the intcrnar iorJs sh;rii bc made pucjJ rL) r()ntrol the f'ugitire ernissions of particulate marter generated due ro
tl'irnsponation urlJ rtlLerltal movcmcnts. Uo(rd h()usckeeping pracrices shall be adopted to atoid ieakages, seepages. spillages

\/. ilrJLrsll.\ .lr;ri: ...ku Jllce ll\c \tcl\ l,rr etiert:ire tree plarttation:.rtleast. in 03 rorrs ot rhc l0cal tree species with minimum
spucrns oi'J\.l nlctcr il ithin or arourtci tnc industrliunit premises ror general improvement of environmental conditions and
as stuted in auditional conditiort

A d d i t_i g n al A !.1. 9 o_nrti t ip t.t ; : (rf g t -W) ;.:

r.\-

A\

,.\

r^\

,.\

A\

A

A

A

,^\

,.\

l-r

Consent No:A\l -5J17 l.\/ : l211012018, Outward No: 15661,31/03/201

Prinr l)t: 3t/(13/10 ltl e-Signcrl lPhvsical Signature NOT requires)
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Consent Order M.P, Pollutioo Control Board - Jabalpur
Sch.mr No. 5. Plot No. ,{55/456.

,155i456, Vijav Naqar,Jabalpur
Jabalpur

Tete : 076t- 104:?80.2647878

CE'VERAI, COITIDMIO,AIS:

l . The non hazardous solid waste anesting in the industry/unit/unit premises srvecping. etc. be disposed off scitntificalll so as
nol to cause any nuisance/pollution. The applicant shall take necessary permission finm ci\ ic aulhorilies lhr disnosal (' dunrnrng
site. lfrequired.

Non Hrzrrdous Solid wsstes:-

Scrap/ Pla{ic pocking nu&rial wood, c'rd M, Sllnny bcgs €rc

Dhpolrl

Sal. to a[horiz.d parw/As Pcr CPCB

NroEF Gurde lincs / Ohc^

Quxnrilv

A 2. The applicant shall allow the staffofMadhya Pradesh Pollution Control Board and/or thcir authorized representarive.
upon the representation of crcdentials:A & To inspect raw mateaial stock. manufacturing processes. reactors. premises etc to pcrli)rm the functions olthc
Board-A 

b. To enter upon the applicant's premises where an emuent source is located or in which an) records ara requrrcd to

A be kept under the terms and conditions ofthis Consent.' 
c, To have acccss 8t rcasonablc times to any records required to be kept under rhe terms and condirions ofthis

Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring mcthod required in this Consent: or.
e. To sample at reasonable iimes an! discharge or pollutants.

.3- fh is conseol./authori sation is trans l'erable, in casc o t uhangc ol otrncrship rranaeenrenl and addresses ol nc\
ONncr,'partner/Directoryproprietor should immediarclv apply for the samc.

'1. The issuance ofthis Consent does not conve)' any property rights in either real or personal propc(\, or anv exclusive
privileges, nor does it authorise any invasion of personal rights. nor any infrineement ofCentral. Stale or Iocal larrs or
regulations-

5. Industry shall install separate electric metering arrangement tbr running ol pollution conlrol dc\ ices and this arrangcmonl
shall be made in such fashion that any non functioning ofpollution control devices shall imrnediatel-,- stop elecrric suppll to

the production and shall remain tripped till such time unless the pollution comrol deviceldericesaremadelirncrional. fhe
record ofelectricity consumption for running ofpollution control equipment shall be maintaincd and submitted to the Board

every mo h

6. This consent is gmnted in respect of Waier pollution control Act I9?4 or Air Pollution Control acl- lgS l or Aulhorizarion
under the provisions of Hazardous and olher Waste ( Managemcnt & '[ ransboundar) mo\ cmenl ) Ru les ]0 I 6 onl\ and does

nol relate to an-'- other Department/Agencies. License requircd liom other Depanmenl/Agencies ha\e to he ohlained by the
unit separrtely and have to compl), separatel) as per there Act / Rules.

7. Balance consen authorisation Iee, ifany shall be r€coverable by the Board even at a later dale.

8. The applicant shall submit such information, forms and fees as required b)- the board not lettcr than I 80 da), prior to the
dctc of erpiration of this consenr-/authorisalion

9. The industDlunit shall cslahlish a separate cn\ ironmcnlal ccll. hcadcJ h\ scnior olllcLjr ol rh( unil l'(n rcpoflin{ lh.
environmental compliances. The industr) / Unit shall submit environmcntal stalcmcnl lbr thc frc\ ious ] ecr cnding -i l\r
lvlarch on or before 3oth September every ),ear to the Boa.d.

I0. Industry shall obtain membership ofEmergency Response Center ofthe Board ifnecded.

I l. Knowingl) making any false statement for obtaining consent ol compliance ofconsent conditions shall rcsult in the

imposition ofcriminal penalties as pror ided under the section 42(g) ofthe Water Act or scction 38 (g) of the Air Acl.

12. After notice and opportunity for the hearing. lhis consenl ma1 be modificd. suspended or revoked b)' lhe Board in r{hole

or in pan during its term for cause including, but nol limited to, the followinS :

(a) Violaiion ofany terms and conditions ofthis Consent.
(b) Ohlaining this Cons€nr by misrepresentation ol failure to disclose full) all releranl lacls.
(c) A change in any condition that requires temporary or perrnanent reduction or elimination ofthe authorized discharge.

I ii. On r iolation of any ofthe above-mentioned conditions the consent grantcd \! ill automaticall] be takcn as canccled and

necessaD action $ill be initiatcd against the indr.rstrl.

Consent No:Aw-5f271,Validity: l2l10/2018, Outwxrd No: I 566l,31/03/2018. TPAY B L2K84PT.l69

Prinl Dl:3t/03D018 .-Sisn.d (physiot Sistr.tuE NoT rcquir6) ragc:Sle 5I r I
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Consent Order

(

M.P. Pollution Control Board - Jabalpur
Scheme No. 5, Plot No.455/456,
4551456, Vijay NagarJabalpur

Jabalpur
Tele : 0761- 4042780,2617818

A\

,A.

'r"jrJ:{io:lol rorrairiorr. tlj.qn!) ..

( onsentiautho|izution as required under the \tarer lPrevention & Control olPollution) Acr,l974 , The Air (prevention &
('ontrol ot' Pollution t Act. I 9tl I is granted to I our industry sub.iect to tiiltillrnent of all the conditions mentioned above. For
renewal purposc \{)u shall have to makc un upplication to this Board rhrough XCN at leasr Six months betbre thc date of
tr.pirr ot'this e urlijnLiauthr)r;sation.'l he .rgrplicant rvithout valid eonsent (f-<rr operation) o1'the Board shall not bring in to use
an.r ourlet lirr Lhe Llischarge of'etllue nt unJ qascous emission.

A

-\

,A

-\

A

l

a
.-\

a

A

A

,.\

e

e-Signed On 3l/03/2018 23:03: t{
(Organic Authentication on AADHAR from U iD..t l Server)
'1 i,.{\'# L2KB{PT369

For and on behalfof
Nl.P. Pollution Control Board

( Regional Officer )

t.rffiiwd5-
vj>'

SHRINIVAS DWIVEDI
Regional Olficer

l)rinr Dt: Jli0J/10lli e-Siered ( l,htsical Signarure \0 I rcquires) Page: 6 / 6
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Consent Order 11.P. Pollution Control Board - .f abalpur
Sclreme No. 5. Plot No.455/456.

{55/.156, Vija.v Na gar..labalpur

Jabalpur
Tele : 0761- .10J2780.2647878

-],

ccA-:":I, 
_ i _cous]iT"'_: 

pcB rDr s48s5

('onscut \o:.\\\ -61{{ l9

To.
I'he Occupier.

lI/s. Dincsh Asrarual Boulder !line.
Village-Dahedi Tehsi.l-Kirnnpur

,^r Dist : Balaghat.

Sutrject: Granl of Corrsc"nt to Operate under scctron l-s of the Water lPro.ntion & Corrtrol of Pollutron) -1c1. 107.1 under scction ll
o,'rhe Air lPrcvcntion & Conrrol of Pollution) Act. I98 I

Rcf: Your Consent to Operarc Application Rcceipt No. 857326 Dt. 2tt,'06 2019 and last cornrrrurrication rL'ceived on

Dt.2(r,06 l0 I 9

/t\ \\'ith relerence (o l'our above application for consent to operatc has been considered undet'the albreslid,\cts and eriisting
P r rttles thcrein. Thc II. P. Pollution Controt Bo:rrd has agrced to grant conscnt vp to l2ll{l/2021 subjcct to thc fultillmcnt of the

,\ SUBJECT TO,THE FOI.LOWING CONDITIONS :.

A\ a. Location: K.H.No 466.16'l P.H. l3135 (Aera - 3.237 Hct.). Village- Dahedi, Tehsil- Kirnapur. Dist-Balaghat

b. Thc crpital investment in lal<hs: Rs. 3
A 

c. Prurlucl & Production Caprcitv:

Product Qty / r-ear
\{inrng ot Bolders 1E500.000 l\lT3

A

The Validity of tlre consent is up to l2ll0l}02l irnd lras to be reneued before expirl of conscnt validitl'. Online applicntion
through XGN with annual license fees in lhis regard shall bc suLnrittcd to this officc 6 nronths before erpirr, of the

11 consent/Authorization. Board reserves the right to amend/cancel / revoke the above conrlition in part or n'hole rs and rvhen

rcquircd.

l'lnclosurcs:-
* Corrditir,rrs undcr Water Act
* ('ontlitrons urrtler Air Act

.q,
* Ccncral conditions

A
.-\

PI. SI{PENDIL\ STNGTT

Regional Ofticer

RED.SMALL 
i

(1r a rrf{Qe :,rlfffiqQtry0BP 0 I I

4'

e-Siened On 08/08/2019 l4:53:28
ACr[anic Authentication on AADHAR from UIDAI Scrver)

TPA\' # V4OvI5G33S



Consent Order

a

II.P. Pollutiun Control Board - .lrrbalpur-

Schcure No.5. Plot No. {55/456.

{55/156. \'ijar' \agar.Jrrhrlpur
.lnl)lrlpur

Tclr : 076l- .l0.tl7lt0.l()+?li7tl

cONDITIONS PERTAINING TO IllA',tE,R (PREVENTTON &, CONTROL OF POLLUTION) ACT 7974 :-

l. l'l;c J.riir ! irarrit\ ul' r;rdc c1'llucnr..rt .)rrl iilll olthe unit shall ntrt crceed 0.000 KL'dav, arrcl the tiaily qLrantit)/ ol')c\\,r!c
lt ()ut f:.li .it'tlri rnrt :lt.rrl not c\c.-e(l i).1)rli) l(L. dx\

l. I:.,.1. i :t:..:,: I'r'.'.,tn:-'rtt.-

i'lie .rp:rii. rr,: ;l:lll pror ide colnprcir.'irJr\ c cl't'iucnt trcdtn)e Dt i\sicru as per the prol)osf,l sulrmitted to the BoarL.l rrrrl

rll.Illll:rln Liri 'irri)c ptop.^r-l1 la,:lJliie\c i()]lrr\\illg standards-
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i-\

A

r^

,.\
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Sr
l

\.)l c\cced I rirr iltj'l

\d e\c!'.d lt,ilrl I

\ot c\cc<d ::(/ Dr&l

\ot cxcccd i () nru" l.

\Ln c\r'ccd I lot| r),{ I

\rrl c\c.cd | ()l)1, nrLr I

irtrrc.'rt ii !1r

\(rl ;\Lr-\: 1{, rn! I

\. I j\!''J(l ll, ilt!,

..,1 r\.c.(j :j{i ltir i

\. I r\Jild l0 inS l.

IDS

( hiLrrrJr-s

l-or otlrcr pilr'.ir)lilcri gcncrll starr,J.rrclr .rl discharge ils notitled under EP Act 1986 shall be applicablc.

'.Seu'asc'l'rcltrnerLt:. Iiicrpplicantshall ploriJc:ompreheusivesewl,lctleitlnenrsysremaspelrhcproposalsubmitrc.l
t!' thc Botrd r.nJ nlirirrlirrl tllc sautc proltcr'ir io achicre follorving stend;irJs-

ir ll

:,1\p.rl(il. \.tllJl

t|(ll) L).r,.:- C

('( ,l)

1 )r1..!iJ !'r,iisa

Between

\\':rtcr Codc (Qt1 in klptt - Kilu Ltr pe r Da)') \\'C : 6.000 $'$'G : 0.00t| \\'alcr Source
f),'.r.:::ic Purpi,sr L{)r)t) 0.000 Othcr

:,r: )r.Jrl'r.s\r,rr ir,,r'r ll.l)tllj trnltr:

Rcmark

l,. tlrsclt.rrucri uulsl(l( r'i irrrrtrstrl trrriI plcr:ri:us.

lbl'calegorv wi.\c eorrslrirptlorl ot'watcr ttll intiusn-ial cooling,boiler lied. mrne spray, process & donrcstrc purposes alld

d:rtashall besubnrrtt:.l onlinethroughX(i\nronrhiypatrak'statenrents. iheindusrrv/unitshall tlsorlonttorrhetreared
\\astc\\'ater llou'autl tcliort thc slunc onli.ne tiirough morithly patralJstirteilents.

h. ,\tl\' ehiln:lc in prtrJuction crp:rlit1. 
11r ueL \s, rau ruaterral uscd ctc. rutu ior anY errhancerlent ol'the utrovc. prior

cclttscut l.t.tl:rr t\pilllstrllls. productiull iucretses ol- ploces5 ntt-rtiitlcarions u'hich resttlt l]e\\ ol' itlcreilsetl disclralgcs .,1'
p0llLrtrttl: IitLr\l ile r('p()rlctl [rr sulrnri:srotr ol'l fi'esh conscnt llpPlication ior prior pcrnl)ssion ofthr. Board

-. .{.ll tlu.,ltr)ct}l control i'acilitle) s}'}t--nl5 rlstalled or usetl Lry tirc applicant shall be leguilrlv rnaintamed iu gooel *orlirng
()rdcr itrid .tpir-lttc ellectivelv et'tlcrer,tlv Lo uchieve colrplitncc,of thc tenls and conditior)s olthls consent

S. l'lrc rcrri:cttt JoL's not authorizc- L,l ar[]pl'o!e the Consrru.tion of an,v phvsical srruetuLcs o| tacilities or ttrc uurlcrrekiDg of
.ul) \\'uni rn anv rvlter c.[rrs!' or \\,ithin irs hi-eh t]ood le\,cl (r{FL) area

9 I l,e specrt:c elflur-ut ttt:ttlr.ttons anr.l pollutior) contrui svsterns applicable ro thr'dt5charBe permitted hereil are ser tbrth as
.llr,r\. c()n(liii()nS.

rU. ( ()llll)ri!llir)n Ol Nl('t1^rrrllltg illrtx-
t 5rttttplcs ln.l tltcrtrtttetttu:tls tukcn to IIrccl llrc nrorrrt.rrinu rcqulrelllctlts spccitierj alro',,c shall bc r..pr.r:cnrlttirc oithe
\dlull.li:rrd it:ltul-c ! I ti,rilrr|L'rcd dischlrrg;
ii. filllo*rng llrotnui!.ttt.',n oiguidelincs c:tairlishing tcst procedures tbl the analy'srs olpollurunrs. all saruplirig an{
rnrlYtical tllcthoJs uscd ld rrteeL thc r'nonrtr,finr.: rcqurrernenls specitie.l lbove slrall corrlbrnt to such gLriilelincs ynless
othel\\'lse spei:lfiud silnlDllng and rnaiurc.rl nlcthods shail contbmr to rhe latest editron ofrhe Lidran Srandard specitlctrrous
and rvhcre it ls llot sllccillcd the guidelinc: .ls per standard llrcthuds tilr the exarninatroll of \\'ater ;rnti Waste latist ..diti9n of
the Amcrican Ptrblrc I-lcalth Associarion. Ne w York U.S.A. shall be used.
iii The applieant siteli tr:ke sampies iln.i nreasuremellt to neet thc rnondrly recluirelucnts specified abo\.c a11d report olllinc
tlrroueh \(l\ lhe stulc to thc Boxrd.

I i . IlccL,r.irlr3 ol lllorritc,rin! r\crir iirc, J. I{csults-

A.

A

,Ar



Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5. Plot No.455/456.

155/456. \'ija1' Nagar.Jabalpur
Jabalpur

Tclc : 0761- 4042780.2647878

/-\

A

Collsent.

ti. The applicant slrall record for each nrcAsurcnrent ofsarnples taken pursuant to the requrrcmcrrts ol'this Consent as

tbllows:

(i) The date. exact place and tirne of sarnpling
(ii) Th.'dates on which analysis u'ere perlormed
( iii)\\'ho perfonned the analysis'.'

(rr')Thc ,rnalytical techniques ol mcthods used and

(\ )Tlre rcsult olall required anall,sis

iii. Il'thc tplllicarrt tttonitors any Pollutant mole tiequently as is by this Consent hc slrcll include thc lcsults ot'such
ntonltr)l-)r)g in the calculation and rcporting ofvalues required in the discharge ntonitorrng rcports u'hich mal be prescribed

br thc'Board. Such increased frcquencyshall be indicated on the Discharse Monitoring Report Fonn.
ir. Tlre rpplrcant shall retain fbr a minirnum of 3 years all records of monitoring actrlities including all lccc,rds of
Calibration and nraintenance ofinstrumentation and original strip chart regardrng corrtinuous nronitoring instrumentatron.

The period ofretention shall be extended during the course ofany unresolred litigation regarding the di.scharee ofpollutcnts
by the applicaut or when requested by Central or Statc Boald or tlle couft.

I 2. Reporting of Monitorine Results:-

ivlonitoring lntbruation reqr.rired by this Consent shall be summarized and reporred by submitting a Discharge lr{onrtoring

repr)r1 on line to the Board.

Ii. Lir-nitation of disclrarge of oil Hazardous Substance in harmful quanrities:-

The applican( slrall not discharge oil or other hazardous substances irr quantities defined as lrarrttirl rn relevant regulations

into nalural u'ater coLrrse. Nothing in this Consent shall be deenred to preclude the institr.rtion ol'any legal action nor reli!c
the applicant fronr anv responsibilities, liabilities, or penalties to l hiclr the applicant is or nrav tre subject to clauses.

14. Limitation o1'visible floating solids and foam:

Dunng the periocl beginning date ofissuance the applicant shall not disclrargc tloating iolids ot visible foam.

15. Drsposal ot'Collected Solici uaste sludse-

,\ll hazarJt,rrs *aste'sludge shall bc tlisposed ofas per tlrc .Authorization rssucd undcr I lazardous & othcr iiastc (l\l&TNI)

disposcd ot in suclt a nranner as to prevent any pollutant fi'orrr strclr ntaterals fronl enlcrilrg an-y- such *ater.A.nl live fish.

Shail lislr or othcr animal collectcd or trapped as a rcsult ol intake water screening i)r trcatnrcnt mal' lrc rclurncd to catc'rs

bocll'hlbitat.

l(r. Psou's;,on lor Electric Power Failure-

The applicant shall assure to the consent issuing authoritv that the applicant has installed or provided lor an alternative

electric powcr source snfficient to operate all facilitics utilized by the applicant to maintain conrplixnce rvith the terrns ancl

conditions ol tlre Consent.

._ _ .... :
I". Prohibitron ot'llr pass svstctn ot'tl'eatnrcnl lacilities-

and conditrons ol'this Consent in prohibrted cr-cept :

i. wlrere urravoitlablc to prevent loss oflifc or severe property danragc, or

ii. Where cxccssive storm drainage or run olTwould darnage an1'lrcilities necessary lor conrpliance with the tertrrs ltncl

conditions ofthrs Consent. The applicant shall irnrnediatell,notify the consent issuing authorities in rvriting ofeach suclt

diversiou or by-pass in accordance rvith tlre procedure specified atrove lor reporting non-cornpliance.

18. lndustrv,lnstitute/mine marlagenrent shall submit rhe infonnation online rhrough XCN in reference to complinnce of
consent conrlitions.

44{tlipAcl_WsLer caftdition:- lif and I

(lonscnl No:.\\\ -fi8.l I 9
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Cr>nsent Order

a

ll.l'. Pollution ('ontrol Borrtl -.labal;rur
Schemc \o, 5. l)lot \u. -lS5l{50.

.155i.156. \ i.iur \:rgur,J:rbrtlpur
.llbalpur

Tele : 0r6l- l(1117tt0.26{7tl7li

CONDITIONS PERTAINING TO AIR IPREVENTION & CONTROL OF POLLUTION ACT 7981 :-

i()nt[]il(rr,\l\ s.) lr\ t('f,chrcve thc lcrel ofpollutunr. t() thc iollo\\urg stantlalds:-

'.rl', lr..fr'til'l\ trr:ts: l'!r; .-\rlri)rcnt rlr qu.lill\ llrlr|ls airc trrescribed rn ItltiEl: gxzcrre rl(rtit'lcatitrn no. GSI{ lil6(Et. dltcd:
| () I I t)t, Soilrc ()l L11< |.11 ,,,l"r"''. lt|c ls ti,ll.ru.'

.r Pr|tl(Lll-rlstrlirircr rlc:sthiln l()nri(rutt)- l(,1,Igl]'(P\l lr)prg.nt'l-llr:-:.oasisl
l. P.trticul:rte \l,rttcr lers rhan 1.5 lllle rdrir- or) ue nl1 (Ptrl:.-i $g nr' l-l hrs. basis)

- SLrpltur i)ror,ili i:()ll {l-+ ltr:. Ulrri: ) - l(} L,t nr'

rl. \r:l'o,:e l ()\ide5 ll\O\l (l-l lus. []lisisr - \t) s1g'r1'1'

r ("t:b,,ll \lr)tr( \rdc ('t)l rx lrrs. [].rsl.) - l(,(x) ug nr

lllenlrr!'. ii.: lhln -: tiFt.\tJttrtttg d:rr tiiltc .rrrri -li dBi \)Ju|irrg rtiuht trmc

Itl tl, i.r.i rrt,nkcr laridtr slt:rli l,i rlt,'rr'ri rs stack ntonil,,rirr t.rcilrtr

I I I i irrrrit:li', Llrlr' slif,l. ril-riil tlrj lriut:ii.lr\ .llIiIl{eiIaIt\ lir ur)nl!irl .rf tltc tirgIire erit\St.)n tiOtif att'.'ir)Llrcc 0l'
(lIr\\lirii \cctl()t1 i.lctt\ iti js.

,. ri t,t ict tttqrlire cllrrrsl,)i) \r).lr'!is.iucll ir5 lc.iliJ.lr5. seepilgc5. sprllilgcs.'tc shrll irc ensured t.r lre piuU3cd rtr seltlr'd or
nlf,.r( .lir tr{lI tt' tr oiil rl:-, pllrlic nuis.urcc

pr()cc\r i\ rlhi 1 prenllsi\

lr. .\il thc rntcil]rl l(iJJ5 ,ltrli [re'rrtldr'l]L.e;, t0 aOntr(ll thc tu!iIr\r'C:11t\5tOrrs ofplflrculrte tnatt.r gClicruted duc t.;

.r. .tl.t;.1,t. .l.l\jrtr(It.rl .'r'nJ:lt\rlr

-_iqg.r,.i.;...:..Jj:" .9q{ 4.t:r:', 1,..', 1jj,

('iil\{:n( \o: \\\ -6ll-ll9

:

A

A

l
A

ri

L

^r
A\

:
A..

I
a

A

:
l

.-\

A\

A

a

A

r-l

, 
't''/4r 

rll t,irrrii!f.i,ttilt\\1,t1).tt t,.,t, tni,,iantLt,(\rr,t,-t,irl.;,r,r,i,rr'.lgIrr,r.. tl..ttt,tt.,.\



,\

-tr

,A

A

\-

Consent Order !I.P. Pollution Control Board - Jabalpur

Scheme No. 5. Plot N0.455/456.

155/456. \'ij al Nagar.Jabalpur
Jabnlpur

Telc : 0761- 4042180.2647878

GEIVERAL CO,MDTTIOIVS..

I 'fhc 
non hazardous solid u,aste arresting rn the industryiunit/unit prernises su'ccpintr. etc. bc disposcd offscrentificalll so as

not to cause any nulsance,/pollution. The applicant shall take necessary pernrission lionr crr.ic authol'ities tbr disposal ttr dunrping

site. Ifrequired.

Non Ilazardous Solid rvastes:-

'l'ypc of rrstc

Scrrpr Phslrc prcLrnl rrrtcrral \vood. card boxrd. gunnv bcgs clc

Quantit)' Disposrl

Salc to authorizcd panv'As lcr CPCB.

!!,loEF Cuidc lin6 Other

2. The applrcant 
'hall allow the staffofN{adhya Pradesh Pollution Control Board andror thc.ir aLrthorized representati\c.

upon the represcntation of credentials:
a. To i:rspcct raw rtaterial stock. nranufacturing processes. Icitctors, prerlises etc to nL'rform the functions oflhr'

Borrd.

b. To euter upon the applicant's premises rvhere an effluent source is located or rn u,hich an),records alc lequired to

be kegrt uncicr the terrns and conditions of this Consent.

c. fo havc access at reasonrble times to any records lequired to be kept under thc terms and couclitiorrs of this

Cons(-11t.

ci. To inspcct rt reasonable times any monitorirrg equrirrnent or nroriitoring rncthod requil'ed in this C'onscnt: or.

e. To sarnple at reasonable times any disclrarge or pollutants.

.1. This consent,authol'isatiorl is transferable. in case of clrange olou'nershrpr't'r0rlaqcmcnt and addrcsscs of ncu'

Qlvnelrpilrtn€ri Directors/proprietor should imnrediately apply for tlre sanre.

-1.Tltcrssuanceof thisConsenl.doesnotcon\cvanvpropertyrightsincithcrrcaI orpersonal propcrt) uranr cxclusive

privileges.,,oi,lo.r;itauthorrseanvinvasionoi'p.r..onol rights.noranf infringenrentofCentral.Statcorlocallar,r'sor
regulutions.

5. Industry shall rnstall separate electric nretering arrangement for ruunrng of pollution contfol dsvices and this an'angement

shall be rnade in such iashion that any non tiinctioning ofpollution conirol devicer shal! inrrnediotcly stop electric supplv to

tlre production and shall remain tripped till sLrch time unless the pollution control devicei dericcs are made functional. Thc

record olelectr-icitv consunption for running of pollution control equipment shall be maintailled and submitted to thc Board

every rnontll

(r. This conseut is glanted iu resPect olWater pollution control nct 1974 or Air Pollution Corrtrol act. l9til or Authorizatiorr

rundcr tlrc plorisions of Hazardous and other Waste lManagenrerrt & Transboundarv rrovenrent) Rules 2016 onll'and does

nLrt r!'late t(\ an-y otlier Depafimenti /\gencies. License required from other Departnrcnt ,\gencies lrave to be tthtained bv the

tunit scpulltelt'and have to cornpil'separately as per thel'e Act / Rules.

7. Balance consentiauthorisation t'ee. ifany shall [rc rcco'.'erable by the board even at a later date.

ll. Tlre applicant shall subnrit such inforrrration, fornrs and fees as required by thc board not letter than I S0 day prior to the

date of erpiration olthis consent/authorisation

9. The indr"rstrv.'unit shall establish a separate cnvironurental cell. Ireaded bl,scnior otficer ofthe unrt fbr repoiling thc

enrirtrnrrrental conrpliances. Thc'industr-1, (-rnit shall subnlit environr.nct'rtrl slatenrL'nt lor thlj plL:!r()us lear ending 3lst

lrlalch on or lretolc -'\Orh Seplenlbcl'cvel'] ]car to the Board.

10. Industryshallolrtarnrnenrbershipol-Enrc'rgencvResponseCcnlerol'theBoardilneedctl.

ll. Knou,rnglynrnkinganylalsestatunrcntlorobtainingconsentorconrplianceol'consentcorrtlitionsshall resultrnthe

imposrtron of crimrnal penalties as provided underthe section 42(g) of the WaterAct ol'sectiolt llt (g) of the Air Act.

12. Atier notice arrd opportunity tbr the lrearing. this consent may be modified. suspended or rcvoked by the Boanl in rvhole

or in part dr-rnng its tenn for cause including, but not limited to. the following :

(a) \'iolation of arry terms and conditions of tlris Consent.
(t ) Obtaining tlris Consent by misrepresentation offailure to disclosc hrlly all rclevant tacts.

(c) ,,\ clrangc in arrv condition that requirr's tenlporar.v ot'perntan!.nt reduction or clirlination of (he attlhortzcd disclrarge.

13. On violation of an-v- olthe alrove-urentioned conditions the conscnt granted \\'ill automatically be takr-n as canceled and

ncccssarv action will be initiated against the industrl.

$.ddttiplts.l conditiot :- (if a

ConscnLautht.rriz-atroll iis reqlired un{er tlrc Watcr (Prevention & Control olPollution) Act.l97J . The ,\ir (Prevention &

Control olPollgtion)Act. I98Iisurantedtovourrndustrysubiecttotirltrllnrcntol'all theconclitic'rrsnlcntionedabove. Fc'r

rcn..rval purpose ),ou shall hare ti nratie 
"n,fuFl.|rllifl6rtril:ti\L\B(\ti/Jll.ough 

XG\ et least Srllontlrs before ttrc .lat.'ot'
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M.P. Pollution Control Board
( lnspection Report ) - Air,Water,Hazardous

Section 23 of The Water Acl 1974. Under Section 24 of The Air Act I 9E I and Under Section l0 of

Industry Details Dinesh Agraru'al Boulder Mine

PCB Id: 54856

subodhj ain8 8(g gmail.com

elephone:

932681 1584

I nspection 741190 ( On Application )

PLOT NO:I(.H.No 466,467 P.H. l3/35 (Aera - 3.237 Ilct.).
Vijay Nagar Gondia I\laharastra, -.
Dahedi - 441601

DIST: Balaghat. TAL : Kirnapur, SIDC : Not In SIDC

EP Act 1986)

Oufrvard No: 22478-08/08/201 9

Ro Name : Jabalpur

Pcrson Contacted : Dincsh Agrau al

(Under

I

I l'1'pe_/ Scale / Sector / Status : RED / SMALL / Mining of rnlqrjll1| ll ppqg!g!_

3 j Inspection Dt & Time03i08/2019 0:00 i Air . Water

Production Start Dt: 0l/10;l0l-5 .\pplicabilitl'of CRZ Rulcs : No

)F!.LcrUt ltion in Kilo Lrtj..lgy_ _ _ !{,_s!t!
Waste Water qeneration / Discharge (klpd) : Ind : 0.000 Dotn : 0.000 Tubewells: 0_-_t_ -- _-_-i_'_ ___.j,__::_"'"::

^v lConsumer n*o.(Electric Nleter): Source of Water Suppll': Bore u,ell

-E|Dispo.al\loclcofIndr'.r.i^tioo,"cstii'--_._r"i'p-.9ryt.';s1,ccrt,cg.--.
J I Dischargc Pt i Final Receiving Body (Ultimate): Zcro Discharg i -

/t-

_Jfslatus_91\llter_colsenlUnder the_Water Act.l97-t: AW-53271-lli l0 2018 Last Inu'ard:857-326-2810612019lPROl

^l lEffluent Treatement planr (ETP): Units.if p.o"iO.O ona itotus r-

^ iNo Data
/^ r1lrJ 

uuro

,2 
| 
\\'hcther Industrv is a member of CETp ? No

crs=0, DG Sets=0. FIue Gas =0, Process =I , ETP Cap = 0. Capacitv of AII = 20 I{P
,A.,' i \P('M Dctails : Dust Suppressor.Grcen Bclt.\\,ater Sprinkler

^ lNo Data

a lStack Attached to ++:t Not Applicabtc'

XlrsonNrr*, Nort.garrr,lr.rr_trr_a_ _ _ _ : _ _'_ : _ _

^L-, 
l_t-ab_C-!tq1c_9s_Pqn$qg : J.{IL_ Yq!.t 9eU gltgtg.s leqdgrg:_ ry.IL" _*i[L"Jo" . rr.nir' , - rvater-Cess R;;; i - 

HW ]\Ionttrty Itcturn : Not Appticabte

-, I-ast J l_cgal r\ction :

l

I

I

I

a 08/08/2019 li{ ( 1'hrough XG\ ) ffi'ffi|

Conrmissioned Dt : () [1 10/2015

Borervells: 0
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i\li.lP. Pollution Control Board
( lnspection Report 1 - ..\ir,Vr'ater,Hazardous

rUndcr Section l3 ofThe \Varer Act 1974, Under Sr-ction 24 ofThe Air Act l98l and Under Section l0 ofEP Act 1986)

Olrc_'f inu_L+d:IrS$
(r - Arr'- \r .iitr'- Iiazd .\L l's ,,\ltpliit,l:ilrr', ' Att. \\:rtcr

i-t.lu.rt,,(\'j,l,I)ill1\\lll|lt.{I)(l\!JI)..i]])l..J.'],lPSEBs,tuii,ar
11 . 

- 
. 
(rii i:.,,'r l)rre.".r!rn 01 rhc loirr,,rn :lr lil!torll]L|!) . 

Otl:'n {",,_
l, -. 1)rr \,,r'llr l)i:cr'tl(:n rl tire l.r-atirrn_Lrl thc-C'ont_Pln1 Op11!1r:a : __.

l) - (),r i.,L,rlr Dircc(ior trl tli; iLr.lllir)ll ot tltc L',.ltilp.tllr _t)pen 
lrcl

j)..l)l1\\c.tDrr.cctior,tllti,ii.lilltl.lnoftltc(.onlpltil.(Jpen-Area
i't,,.ltt-ttL tr:ltlc. (D.ti.).,i i:trrilrl:ctl 01 l0':()l-i

' 
iu:r. r.1 ti;,ii.i tii r.tiur=". .'u,.,, i,., i., u,, Ycs

i. Recrclcrll.cgistration \rltlid fj . \,\
, - \\.\\.t, TrL:rlllrulll tl'rL, I)ri S*. fcttt.rrr \.A. Pt'i:ltttrr

r -_ \.rs ol ii[lt-\iet_c:: - \\ q \l'\G l'll' STP': 
-1], 

().!

i - (li:l-P l\au,t N()l- a CETP N'le nrber

J-IsIl,rit.strr./[:lit)DlSCH.{Rr]j:C..I..:rII,\'es'Ho\\.,]r-..\,
(lencral ()bsi:r'r :ttion \
, ^ I' tl'r il.\:r 't , ,ll { }lr(:it:l('ll 't llrtle i\ nol irt of ir"'ti 'lr

.r - ll()r.i-\, lr A

I,-lndustrl0pcl.ltillg$itholllCC.\-
i - I-Irrs l'r'o(luction excccdcd (lust I Ycar) thnn CCA-Qry No.

-\nJ products-lioT in CCA, nr:rnufactured-Last 3 No. '^\

- I Foul Odour/Fugitiye [nrission/Bye Pass in Prcmises ?? N.:.
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,AI
i(), - _.trsg \\'rtcl Llcncrrtior(l.D)CurrsenieJ Q f\' I )'1.:
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. tl'c't,., -,,.1 
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i .- -ltl.lvuirqgro!.UqlECorrscrrt_C-onditigryi__ . 
ti:
No.

A
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M.P. Pollution Control Board
( lnspection Report ) - Air.\\'ater.l-lazardous

(Under Section 23 of The Water Act I 974, Under Section 24 of The Air Act 198 I and Under Section l0 of Ep Act 1986)

PCB Id: 54856

^r

^\

I I - 
, 

Treatment Systcrn ADEQUATE to handle existing effluent i Adequate

gi-rDirtuoUr o.-
;--];^^ _;,_ l--, 

- 

.--1_:_ ''_--. ,-___*
h - i Nos of Sarnptes collecied 

--JOa

^ 
Remarks:

{:.

-^ 
Note: EIA 2006 / SEIAA / E.C / MOEF Applicabte : yes

^ site observations during Inspection . pcB-lD: ( 54g56 )
This is bolder mine having consent validity l2ll}l2}l8 applied for 03 vear CCA renewal minc ntanagement has
dcposited fees Rs. 25500 along with latc fees which is adcquate as per mine area. This mine is a quarry lease
allotted. by .Tini']g department to Mis Dirreslr Agrawal. This mine is situated at K.H.No.4 66 & 467 in Village -
dadehdi' Teh.- Kirnapur Distt.- Balaghat. The area of mine is 3.237 Hcct. & lease period is l0 years. The niine is
located about 800 m. from village dadehdi habitation & forest boundarv. Presently nrine is closed. mine owner
1rasinfonncd.minei'@pge!9Aproducitondataisuploaded''"i,,i.,.,
\e'ater sprirlkling over haul road by tanker time to time for dust suppression. SEIAA Cornmittee has also gianted
EC vide latter no. 3577 dated 1510712015 of the production 

"upu.iiy 
stone boulder 28500 meter cube/ yeir. mine

managellrent has provide fencing around the rnining lease area, and rvater sprinkling lor dust suppression
tlrerefore it is recomrnended to grant of renewal for 03 year period qt to lLll0D02i tl SOf l-0Jfu9.p
W.C Notings: nathingl1 56 l-DEE]-

=

08/0E/20 I 9 3/4 ( Through XGN ) Etr'ffi
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Nl.P. Pollution Control tsoard
( lnspcction Report 1 - Air,Water,Hazlrclous

(Jndcr.seclrrrnll .r ilie \\'arer,\cr1974.UnJcrSection2-{ofTh..\irAct198 Iar.rdUrrderSectionl0olEPActl9ti6)

PCB Id: 5485ti

.{nne.rure Dctails - Air,stack,llazardous \\'itste & Samples PCB-ID: 15{856)

.r Srrnrplt' Detlils

t' !-luc gasts Staclis

p Details about tllzat'dotrs \\ irstt \lrrnitgenlent :

[- Products :

Inspection Team : SANJAY \/ARi\,1,\.ASTT.ENGG.

I lri.rcbt. tli;r: :rii (lie l'Dl;. l)rtta rrtcrrtioncd irbole ,1ees plitl has bectt ch("tl.c(l .v ccl'tilicil.

A

I l)rucess Stlcks

_Sr -Srack artached to 

-- 

\Its i Reqr-ark I - -- -qet?i-l-s-.lDf 
APCN{ i - Probablo Pollutants' ^

Sr Produit Nrrnr" =,--fqqaq---!gA Ey- t-fpqttgqlrt-- -- 
l!!-qeciion Rer.lt'rfli - ,\'r 

nl,,*,j or it,,i,iJ-:i- .i504!0d- f8500IxJ0 - ,\ti'3 - 28500.000 CCA FRESH
r

, -_ T

sr. - .__,_ _ __Elyf\&iett^tN4r!9___ f_-QlpqeqjtE{l}tqnqh
n l\nfl - -,-I tl'r ll l'(ltr - ---

(l \\'ltr:r Cunsunrptiott & Gr'rteration llrr.'ali rrp

t D.,rne.sLi.. Purlriiai 1.00()_ 
_ 

0 Uou Other

^
, tluu,.'.,i. Purlriiai 1.00()- - 

0 uou Other

- l)Lrsr Supprrisi()n 5.000 0 ()r:)0 Tankct's

H solid \Yastc A

Signatu re By(SAN JAY VARNIA,AST't. ENGG.,^

IA\

rm08i08/2019 .l/4 ( Through \G\ 
,1 ffi
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Consent Order

eW
I

M.P. Pollution Control Board - Jabalpur
Schemc No. 5, Plot No. d55/d56,

{55/456, Vijay Nagar,Ja balpur
Jabalpur

Tele : 0761- 1012780,2647878

ORAI{GE€MAIJIJ CTE-Frcsh col[sEfT f,o. rir

Dated: 2310212016^ No, /uPPCB/JBP

To,
M/s. Dinesh Asrawal Stone Crusher.

ICH.No. 466467 (Aere -2.0 Hct ), Villege-Dahedi Teh-Kirnapur Dist-Baloghet,
City: Dshedi,
Dist : Baleghat, Tal : Kirnapur, SIDC : Not In SIDC

Subject: Grant of Consent to Bbtablish under section 25 of the Water @revention & Confiol of Pollution) Act,l974 under section 2l
of the Air (Prevention & Control of Pollution) Act,l98l

Ref: Your Consgnt to Establish Application Receipt No. 154728Dt.04rcA2016 and last communication received on
Dt.0y02l20t6

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act,l974 under
A section 2l of the Air (Prevention & Control of Pollution) Act,l98l and without reducing your responsibilities under the said Acts in

_ any way, this is to inform you that this Board grants Consent to Establish for seffing up of an industrial plant/activities at Village-

-Dahedi Teh-Kirnapur Dist-Balaghat, Dahedi, Kirnapur, Balaghat, Phone No. 7697593875

) "rrro", 
* rro ***r* 

"o*rrro* 
,-

^ 
a.Location: K.H.No.466,467 (Aera-2.0 Hct),Village-DahediTeh-KirnapurDist-Balaghat,,ContactNo.93268ll584

b. The capital investment in lakhs: 288

^ c. Product & Production Capacity:

Stone Gitti

;*'""-".(".*".".@tedtoyourindustryafterfulfillmentofalltheconditionsmentionedabove.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the
expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge ofeffluent and gaseous emission.

Enclosures:-
+ Conditions under Water Act
* Conditions under Air Act
* General conditions

frr**g@ftor L-lD"{r

bryuf, *n'tu,

P{&.liS Srgn xile ,*clJrsr

t

:

SHRINIVAS DW|VEDI
RegionalOfficer

e€igned On 2310212016 13:43:30
(Organic Authentication on AADHAR from UIDAI Server)

TPAV # 4ITRYH2TFO

il 1 I 1 1 1202A, Outward No : I 3227,23 I 021201 6, TPAV # 4ITRYH 27FOConsent No;CTE-35508,'

VALID UP TQz tttttl2020

Printcd On:23102D016 Digitally Signcd (Physicel Signeture NOT rcquircs) Prge: I I 6

A

Product CTE Otv CCA ty Applied Qty / year

480000.000 M.T 0.000 0000.000 M.T
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme No. 5o PIot No. 455/d56,

455/456, Yijay Nagarlabalpur
Jallalpur

'I'ele : 0761-,1042780,2647878

CONDITIOI{S PERTAIMNG TO WATER IPRDVEI{TION & CONIROL OF POLLUTIOM ACT 7974 r
l. The daily quantity oftrade effluent at out fall ofthe unit shall not exceed 5.000 Kl/day, and the daily quantity ofsewage
at out fall ofthe unit shall not exceed 2.000 Kl/day

2. Trade Eflluent Treatment:-

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and

maintain the same properly to achieve following standards-

pre 5.s - 9.0 TDS 2100 mgll.

1000 mg/I.Chlorides

Not exceed

Not exceedSuspended Solids

BOD 3 Days 270C

Not exceed 100 mfl.

Not exceed 30 mg/I.

Not exceed 250 mg/I.

Not exceed l0 mg/I.and grease

Forotherparametersgeneralstandardsofdischargeas notifiedunderEPActl936shallbeapplicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatmint system as per the proposal submitted

to the Board and maintain the same properly to achieve following standards-

iPn 5.5 - 9.0 l
lSusnended 

Solids

lBoD 
3 Days 270c

lcoo

Loi9g_

Between

Not exceed

Not exceed

Not exceed

Not exceed

I00 mg/I. II

100 ms/I. 
i
I

2s0 mgfl. 
I

I

l0 mg/!. i

I
4. Any change in production capacity, process, raw martial used etc. and for any enhancement ofthe above prior permission

of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this consent.

Facility expansions, production increases or process modifications which result new or increased discharges ofpollutants
must be reported by submission of a fresh consent application for prior permission of the Board

5. All treatment/control facililies/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

6. The Consent does not authorize or approve the Construction of any physical structures or facilities'or the undertaking of
any work in any water course or within its high flood level (HFL) area

7. The specific effluent limitations and pollution conhol systems applicable to the discharge permittedf;erein are set forth as

above conditions.

8. Compilation of Monitoring
i. Samples and rneasurements taken to meet the monitoring requirements specified above shall be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall corform to such guidelines unless

otherwise specified samplinf and analytical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

the same to the Board.

9. Recording of Monitoring
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent.

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as

follows:
(I) The date, exact place and time of sampling
(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

Consent No:CTE-35508,Validity:1 11111202A, Outward No:1 3227,?31$2t2016, TPAV # 4ITRYH2TFO

a Printed On:23102D016

___l L

Digitelly Signcd (Physical Signeturc NOT rcquircs) Page:2 I 6
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Consent Order
,

M.P. Pollution Control Boartl - Jabalpur
Scherne No. 5, Plot No. d55/d56,

{551456, Vijay Nagar,Jabalpur
Jabal;lur

, 
'I'ele : 0761- 4$1278t,2647878

(v)The result ofall required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the reflrlts of such

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original stiip chart regarding continuous monitoring insffumentation.

The period ofretention shall be extended during the course ofany unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Cental or State Board or the court.

1 0. Reporting of MonitoringiResults:-

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

I l. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid

All hazardous waste/sludge shall be disposed of as per the Authorization issued under HW Rules 2008. And/other Solids

Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be disposed of in such a manner as to
prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or other animal collected or
trapped as a result of intake water screening or heatment mey be retumed to eaters body habitat.

14. Provision for Electric Power Failure

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an altemative

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and

conditions of the Consent.

15. Prohibition of Bypas

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms

and conditions ofthis Consent in prohibited except :

i. where unavoidable to prevent loss oflife or severe property damage, or
ii. Where excessive storm drainage or run offwould damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notifr the consent issuing authorities in writing of each such

diversion or by-pass in accordance with the procedure speci{ied above for reporting non-compliance.

16. IndustryAnstitute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Addi$onal Woter condition:- {lf f,;nu} :-

Consent No: CTE-35508,Validity: 1 1 I 1 1 12020, Outward No : I 3227,23 I 021201 TPAV # 4ITRYH2TFO

^ Printed On:23102D016 Digitelly Signed (Physical Signrturc NOT requircs) Page:3 I 6
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Consent Order M.P. Pollution Control Board - Jabalpur
Scheme Nn, 5, Plot No. 455/d56,

{55/456, Vijay Nagar,Jabalpur
,Iabalpur

'I'ele : 076 l- $42780,2647 878

coNprTlor{s PDRTI.I,NITft TO NR IPRPYETfTTON & CONTROL OD ?OLLTITIOM ACt 7981 :-

l. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal

A submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

A 2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

_ on quarterly basis: The Ambient air quality norms are prescribed in MoEF ga?.ette notification no. GSR/826@), dated:

l6tllll9. Some ofthe parameters are as follows:

,^. a. Particulate Matter (less than l0 miuon) - 100 microgram/cubic meter @M10 ng/m3 24 hn. basis)

b. Particulate Matter (less than 2.5 micron) - 60 -'- (PM25 mg/m3 24 hrs. basis)'

A c. Sulphur Dioxide [SO2] (24 hrs. Basis) - E0 -"- !

d. Nitrogen Oxides [NOx] (2a hrs. Basis) - 80 -"- i

A e. Carbon Monoxiai tCOi (8 hrs. Basis) - 2000 -"- I

A 3. The industry shall take adequate moasures for control ofnoise level generated from industrial activities within the

,^ premises less than 75 dB(A) during day time and 70 dB(A0 during night time.

,a. 4. The industry/unit shall ensure the fugitive emission of particulate matter below 600 microgram/CuM at a distance of l0
meter from any source of emissior/section/activities.

A
5. All other firgitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or

A made airtight to avoid the public nuisance.

A 6. All the internal roads shall be made pucca to control the fugitive emissions of particulate r+atter generated due to
transportation and intemal movements. Good housekeeping practices shall be adopted to avold leak4ges, seepages, spillages

etc.

A 
Addltlonat Alr condltlont tlf anrul

^:-t

1. The stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board
A 2. The stone crusher shall install air pollution control measures as per guide lines on M fl Pollution Control Board

A 3. The stone crusher shall provide telescopic chute for drop of zero size gitti or fine dust

6 4. The stone crusher shall provide dust extraction for screen as per guideline g

A 5. The stone crusher shall construct boundary wall to protect flow of dust iJrto nearby fields

6. The stone crusher shall develop 10 metres wide green belt all around the periphery to made as curtain for nearby fields.
A 7. The stone crusher shall maintain the ambient air quality within the prescribed standards 

:

A 8. The stone crusher shall install following air pollution control measures for control of air pollution as per standards in

;1 Environmental(Protection)Rules1986:-

A (i) Dust containment cum suppression system for the equipment

,^ (ii) Construction of wind breaking walls

(iii) Construction of the metal road within premises

A (iv) Regutar cleaning and uretting of ground within premises.

(v) Growing of a green belt along the periphery
A

n 9. Stone crusher shall ensure that Suspended Particulate matter measured between 3 to l0 away from any process equipment of a stone

crushing unit shall not exceed 600 micrograms per cubic metre.

A

Consent No:CTE-35508,Validity:11111/2020, Outward No:13227,2310212016, TPAV # 4ITRYH2TFO

a Printed On;2310212016 Digitelly Signcd (Physical Signaturc NoT rcquircs) Pagc: 4 / 6 N I E
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Consent Order M.P. Pollution Clsnhq; Board - Jabalpur
Schemc No. 5, Plot No. 455/d56,

455/456, \/ijay Nagarla balpur
Jabalpur

$le : 0761- 19427E0,2647 878

A'

GEI{ERAL COJVDffIOiliS;

2. The applicant shall allow the staffof Madhya Pradesh Pollution Conhol Board and/or their authorized representative,

upon the representation of credentials:

a. To inspect raw materia| stock, manufacturing processes, reactors, premises etc to perform the functions of the

Board.

b. To enter upon the applicant's premises where an effluent source is located or in which any records are required to

be kept under the ter.ms and conditions of this Consent.

c. To have access at reasopable times to any records required to be kept under the terms and conditions ofthis
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consenUauthorisation is transferable, in case ofchange ofownership/management and addresses ofnew
Owner/partner/Directors/proprietor should immediately apply for the sam

4. The issuance ofthis Consent does not convey any property rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The

record of electicity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 19?4 or Air Pollution Control act, l98l or Authorization

under the provisions of tIW (M, H & T) Rules 200E only and does not relate to any other Department/Agencies. License

required from other Department/Agencies have to be obtained by the unit separately and have to comply separately as per

there Act / Rules.

^ 7. B"l*.. consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the

date of expiration of this consent/authorisation

a, 9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3lst
A March on or before 30th September every year to the Board.

  10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

^ I l. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the

,^ imposition of criminal penalties as provided under the section 42(g) of the Water Act gr section 38 (g) of the Air Act.

s l2.After notice and opportunity for the hearing, this consent may be modified, suspqnded or revoked by the Board in whole

or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.
r \ (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

A tt. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and

,^\ necessary action will be initiated against the industry.

A
Addttlonol conditton:- llf anul :-

Regional Officer

tM.P. Pollution Control Board

Consent No:CTE-35508,Vi :11 111 1202A, Outward No: 1 3227,23 10212016 TPAV # 4ITRYH2TFO

Printcd On': 2310212016 Digitrlly Signcd (Physical Signaturc NOT requircs) Page: 5 /6
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Envlronmontal Planning & Coordination Organization

Furyrrrttn Parisar, E-5' Arera Co-lgnY

BhoPal- 462016

visit us http/lwww.mpseiaa'nic'in

Email : mPseiaa@gmail'com

Tel. : 0755' 246697 0, 2466859

Fax:0755'2462136

Shri Tirupati Minerals,

Prop. ShriAtul Pathak,

Ward No.i15, Baihar Road,

Balaghat (MP)481001

sub:- Gase No. 20g312014 - prior Environmental clearance for stone Quarry (opencast Manual/ semi

#ffi;"d nr"tn"al in an area of 3.2d7 h;. f* froduction capacity tom zlsfo cumlvear at

iHffi;;. d;, iai atVilt. Dahedi, retsir xiininur,.!5l1ict1'aataghat (M'P) b1, Shri Dinesh

Asrawal, vi1aynagai', aif"ghrt Road CorJiva tn1r{ - 
JalO.lt-.negardlng 

tra1;f{ ol EC In the

namo of Sfrri firubaU frinerals, prop'Snif dtut pailtaf, Ward No' 15, Baihar Road'

Balaghat (MP)481001.

The case was discussed in 64gh SEIAA meeting dtd 08,12.2020 and it has been recorded that .."...""

(l) ,lt was noted that the pp had apptied in Form-t lor Prior Environmentat Cleannce ol 3'237 ha' lar

: production capactty of 28500 .cum 
pr, 

^rrir* 
al Khasra No. 460 467 at Vill' Dahedi' Tehsil- Kimapur'

6it iii arn{ii'iuilii ii,i oinesh Agnwat, viiaynagar , Batashat Road Gondiva (MH) - 441601'

.' 
(l),:ThepriorEnvkonmentalCleannceletterwasissuadSE/AAvfuel.No' 

3577/SEUAfZ0|5dtd'15'07'2A$

. i',1 ;in ke nr*u ii;'inii'iiiesn egnwat, vgaynagar , Bataghat ffoad Gondiva (MH) ' 441601.

f3,). /1;, iioted that pp has requested vide 1o Nil dld. 23.11.20.20 to.make amendment in the Prior EC letter by

; t tchanging ma'iin'i-ir-ii; if rne mining-proiect namoty' ghti rirupati Minerals, Prop. shi Alul Pathak,

. ward No, rs,'iiiiiiniid,-Biaghat ttifl-q'stolt, in ftace:ot shri Dinesh Agnwat, viiavnasar , Bataghat

. - ii : ffoad Gandi1a (MH)'441601'

(1).. it is noted that in supporl ol hisreques ffe PP has subnittad the following documents

:, : r.. No objectionletlerof previous.ProiectPropone.nl(towhompriorECwasgtr,nted)fortnnsferof

: :' : i ' 'Road, 
Balaghat (MP)'481041'

,.jl: 
i

ii. Notarised affidavit of Shi Dinesh Agrawal, Vijaynagar, Bataghal Road Gondiya (MH) - 44160'

.: i , : *;;i;;;r; mt ii-t iii uitt i,,,t criatrrn acfi6n-hai been initiated asainst llre mrhe titt date and

*iiiiiiiriii ciniiy at tne atandard and specific conditions slrpulated in tha prior EC issued'

t . 0,. Copyof piorECrsuedby SE;;y'videtetterNo.3STT/SE|AA?IA1Odtd.l5.07'201e

| , 
iy. i copy of Approved Migiry,plgn wilh Environmental Management Plan of Ehti Tirupati Mrjneirajs,

,: : i . p[i. ii{iii iitnri, waa pi. is, Baihar Road, Batasiat (MP)481001,

. : y. ' Lease transter order issued by officer ln+harga-(Mtnln-g Diukion) to Shli^Tirupati Mrnemls'

, ? pr;;: ir,n-liriprr,ax, Wail No. 15, Baihal Road, Bataghot (Mfl'a|100tvide lettar No'

| : l6iuKhanw.Ll19 dated 10'12'2019'

.' . i' ' '. ,

State Environment lmpact Assessment Authority, M'P.
i - rD.r'.rs!

lrvfinistry of Environmont, ForoEt and Cllmato Change, Gov6rnmont of lndia)
t.'

': 
' l

case no.2083n0t4 '

A. Cupv of[nvironnrentrrl (-'lcarance(ifatr]'] IJploadcd in XGN on 05i01/2t]21 14:00:22 fronr lP No: :?.5?.135.53,

B.$d$-5&Dincsh ,\gr.rnal llouldcr ltino accr'ils the l,I;,GAI, 
I1lp911l..i!rl[:.1

and undcrtihcs th&t lhc furnishrd information is COIIRLC.I &.\C{LIL
Scanned with Camscanner
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it'ib ootia itot in en No&ticotion ?006 as par pa,,alll Tranilorablllty ot EnYlronmontel Cloarancc (EC)

ln6ro is aprovisbn of lnnslening lho EC, r

pan'it :' A oior anvinnmsnlalclsoranco oruntod lor a soacitic prolscl or octivity lo an ilpplicanl *81'y
' -'- 

I ' ' Hffiffi;;; i,rg i,tt iuia'iy to inothor togat [6*o,y o'ntitiod to unctoilake tha ptoisct ot acttuttv

;; ;;firrrrii Oy tho transfsrcr, or ty tiii'l,a-nitteioo wun a wnltsn "no obtecton" bv tho

lmns/erori lo, and by lho ragutoto,y aum'oiti'ioiiaiig-a,, on lho s,ame tarms ond co616ns

under which tha prior envimnmanlal cteriii"-ioi intltolty gran\e.d,. and lor tho samo wlidtU.

ponod. No rolerancs to the Expeft eppi*i'Ciii'niio, Slaio Level Expett Appnisal

Cornrnilleo concemed ls necessary in suct cases.

ln Lntext olaDoyo il seems tiat pp has su bmilled adequale documenls lo make lhe change irt lho nama ol PP

;1ffiff'r;inioiiii"rooa n.ara-l1), uence, priiiECl"rrJ-srrnq on 15.07'2015 ii the name ot' shi

oi4eslr Agnawa t, vijavnasar , Batashat aoaa eoni6iiil:;;V;o'" I he.1ew tnnsrened to shtirirupati

Mrnerats, prop. Shri Atut Pathak, Ward No. ts,'iiiii)'ho"i, Eitrgn"l Srei-aarcot' for Stono Quarry

(Obencasl Manual/ Semi Mechanized Method) ni|ina ii.ZSt ia. foip'ltAucfion capa.city from.28500

i,iityii, ,t in*, * 466, 467 at vitt. Dahedi, rriiir- xiiiui oi$art' ,n,:n!?:l#tr\;;X::; t;f:r::#i
condirrbns and vatidily period under which the pior environmenlal clearance wa

b e i nl o m e d a cco rd i ng I Y'

ln view.,of aboye,:prior EC issued to Shri Dinestr lg9*:l: Y11Y119".t,: ,B:-!gf::::*:?:iY;
i'rffiiruiffiE #ii^ vide letter No. 3s77lsEwNzdzo otci.rs.o7.zrfis ii ne,edv tra.nsferred to shri

Tirupati Minerats, Prop. Shri Atul Pathak, WuiA No. tS, Baihar Road, Balag-hat (MP){81001 for
Tirupati
ilHA;:;;idi;^."-{i il;;;;i/'s;;;'r',iJ.n"nii.d Methool in an-area ot 32?7 ha' for production

hi^taial Elalanlral

capac[y from 28500 cum/year at Khasra no. 466, q6i 
"t 

Vill. D;hedi, Tehsil- Kirnairur,. District- Balaghat

(Mp)., ol.r the same terms & conditions una'r.ilOity period under which the prior environmenlal

clearance was initiallY granted.

:

:

. / SEIAA/2020

'Secretary, DePartment

(Tanvi SundriYal)

1 Member Secretary

.Y
.,i

Endt No^ ; .

Copy to:-l
I

1. Prinbipal

Bhopdl.

Dated:

t._

;

3.

of Environment, Government of Madhya Pradesh, Mantralaya,

Member Secretary, SEAC, Research and Developrnent Wing Madhya Pradesh Pollution Control

eoardi earyavaran Parisar, E-5, Arera Colony Bhopal4620 16

trrtemUer Secrelary, Madhya Pradesh Pollution Gontrol Board, Paryavaran Parisar, E-5, Arera

Colonjl, BhoPal-46201 6

collecioi, diitrict'aataghat, M. P'

Divisiripal Forbst Officer, District Balaghat, M' P'

l.A. Division, Monitoring Cell, MoEF& CC, Gol, lndira Paryavaran Bhawan, Jor Bagh Road, New

Derhi-j110 003.

Directbr (S), Regional office of the MOEF, Western Region, Kendriya Paryavaran Bhawan, Link

Road 
f,,lo. 

3 Ravi Shankar Nagar, Bhopal462016

Directbr, Gedogy & Mining, Madhya Pradesh,2g-A, KhanijBhawan, Arera Hills, Bhopal-462002-

S. Distriit Mining Officer, District Balaghat, M' P.

10. Shri Qinesh 
Agiawal, vijaynagar , Balaghat Road Gondiya (MH) - 441601.

11. DEb,'bElM for uPload website.

(Dr. Sanjeev Sachdev)

Officer-in-Charge

4.

5.

6.

7.

8.

Gase no.208U2014 ,".
I i i.

. :!:' i '

I

,l- C,rp^*- of hrrvirnui,i"ritot ct"L",,"i ,r"nr, t ploadcd in xG\- on 05i01/20

tl, $lsSGDinrshifxilrfat Boukler it{ini rccepls thc l,ticAl., rcsponsibi}it)'

..t.
,{-CopvofErrvironiricr{talClciranci(iflty) tploadedinXGNon05r'01/20211{:00:22fronrIPNo:27.57.135.53.

.nd undcrtahcs thrt thc furnishcd infirrmrtion is CORRtsCI. & AC(:URATE'
Scanned wilh Camscanner
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Consent Order

RED-SMALL

^',i18i9,;r/ iff'/ rffSt: z o t t

AIo,

Aa.

-- <\M%-x

l\I.P. Pollution Control Board - Jabalpur
Schenre No. 5. I,lor No. 455/456,
455/456. \'i.iar. Nagar,Jabatpur

rcrc : o76r- .o.rrrJilii3iJ

PCB ID: 54856

{ ons('nl \o: \\\ -,\t-1-15

Thc Occupier,

\Vg._ghri Tirunati I\Ii ncrals (Bolder IIinc).
Old Nanre :- II/s Dincsh Agrau.al Bol,teiliiuc
Villa gc-Dahed i Tc h s il- Kirna pu r
Dist : Balaghat.

6\ub'iect: Grant of consent to operate under section 25 of the water (prevention & control of pollution) Act,Ig74 undersection 2l of the Air (Prevention & control of portution) ,i.,,rfur & change of Nanre.lAfcr'; 
;il;;il$;l,o 

operate Application Receipt No. l0asa59 D-r.-oiior,rgy and last conrmunicarion receir.ed on

* Conditions under Water Act
* Conditions urrdcr Air Act

,' ( icncrll conditions

'l'r .ns & Contlitions :

l- r\ll the liability under the provisions of rhe Water (prcvention & Conrrol) of pollution) Act. ,l974 and Air (prevention ct Control) ofPollutio,) Act. l gg r strall be applicabre on changed name organization

-- The othel content of the consent orderslpemrissions of the Board and consecutive reneu.als issucd till date shall bc bintjrng on the ncu.narrre organizatiorr

ti The Nale.-clranged rvith new name shri rirupati Minerals (Boklel Minc) in place of Dinesh Acrawal l .ii,,.
\. r:+( J !' ?r

A 
-l^'i':.

r igned On t5/0t/2021 l5:37:53
(f{g-anic Autht'ntication on AADHAR t.rom UID.{I Servcr) .4,LOK KUIflAlt JALr,i', A\r # HSN2I'7,,E.C 

vrs'rr rlr 'uu Regional Officer

t'6

(^\'ith rcfercncc to'ou'abo'c application for consent to opcrate has bcen considcrccr undcr the aforesaitr.\cfs and cxisting'il;:'i.Hl 
l,lll,ll,,li,llli:fi: ,f,?J,T,lr 

B";J;;;;;"fi;;;,ililsent up to t2/10t2022 subject ro thc rurnrrment or thc

----
l'r)cxtio': I(.H.No 466-46:. (Area - 3.237 }rct.), Viilage-Darredi. Tehsrr-Kirnaprrr. Drsr_Balaghat

Lntitude : 21.6660 Longitude : g0.364g
'!'hr 

clpilal invg5lmsnl in lakhs: Rs. 20
l)roduct & Production Clpacitv:

\lrrring ol Elolde,.. 
ntoout'

.'. , '::,.:
.lhc 

\rrrlidilv ol'rhc conscnt is up to l2lltt/2022
athrough XGN Nith rnnual licensc fecs in this

conscnt/Authoriz:rtion. Board reser.r,es the rightArcquired.

-lclosures:-

Qtl /.r,ear

18500.00() \1T-1

and has to be rcncrr.cd before cxpirv ,f conscnt'aricritr.. onrinc ,pprication
regard shall bc submittcd to this office 6 nronths L.r,,." 

"*pi^ oi it.to amend/cancel / revoke the above contlition in part 0r rvh6lc as lnrt rvhen

Pirgc:
'tll!c'',.|1|,'|i|r.ill1\?|illDill|.il'ttet,tlnittl.ii,r:lDDtr(||ut.cl'htl,cJ!\'

CCA-Reneu.nl

-_ u-#tp_!sLz!o12,o32 COIVSEIy? JVO: 'r*



Corr$gntr-UdeI
l\1.P. Pollution Control Board - Jaballtur

Scheme No. 5. Plot No' {55i{56'

4S5i456. VijaY Nagar,Jrbalpur
J ab:rlPu r

Tcle : 0761- 40t2780,26J7878

I I-irc rlntll r'ltll.tirtrl\ t)l'trrldc e1'lltrcnt

.rt .rut l':til tri'ilie iillir >ltail nttt ercccd

.1. I rade iiillttcrii i r -':rtrllcllt:-

at\rril iLitloltlie uuit shlll uot creeed 000t) KL'tlar' anrl the tlaily tlttalltlt\ \rl\i\\u{e

U.0rl() l\l-- dr)

:\'srcln us pcr thc pl'op.sli'l sLtbtnrttcd to the Bo'rld llti'i
fh.'lpplre:int sir:rli 1lr'ol'ttlc cotnprelrett:ivi e l-llLtcnt tl'eatlrent

rrrrntlrir lltc :.tlt.t; propcllv tt' adlttcvi tirllou ilig standards-
-r

/.\

A\

pll

SurpettJ;ri >ulrds

B()l)r lhlil-, C

( r)l)

. )li .,rJ !,rcrsc

llctrt cctr l.: 
'.0

\r)l c)i.rcJ l0() trU. l.

\(,t arcei.i -10 ln-g I

\r,t.r:.;iitl 25(lrrrgl

\.,r;,c;iJ l0rltgl.

IDS

Clrllrrdcs

WC : (r.000 \\WG:0.000
1()()0 0.0u()

i ()i)t) 1).()01r

\rrL ercecd j lt)U nrg l

\ot ercccd l(l()() rlrg I

l9t'l(r shall bc lPPircable.

systcm as pcr tlle proposal subnlitteJ

Water Sourcc llenrark

Oth:r
TtttlL;l:

l-ot otltcr p-lr.llll(l jr: lJlldr:li stalldlrds oi Ji>cltirrge as llotified ullder blP Act

r j(\\rge Tru'irturct-ii :- I lLc rpplicarrt shall lrt.ir itle courprehenslvc sewagc tl'3ctl'llent

i,, rtro Biard irnd n):rrllt:,irl ttre s,rmc propcltt lu achl'\'!'rbllowing standiu'c1s-

pll

Susi)cildc'1 \('iL.l.

t|()D: l).rr' l- C

c()l)

( Ii .[id ltl(.ri.

liet\cr'n 5: '',.0

\ot e\cc!,d Ii),1 llg i.

\,01 (.\cccd ii) ntli I

lror cr;tc.l i5t) rrPI

Not c\cciJ lO rr)i: l.

Sr \\':rter Code lQtf in lilptl - l(ilo l-tr pcr Da1')

i ll.r:;e:trc Prtrllost

- l)il'i>LLpl)Iusrloll

-j I irc e lllrrcnt slreil l.rc li.u:rli(l ul) to plcscribed St;rrr.lards urld lcusc itr r]re pi'occss' tbr cooling und ibr ureen bclt

i,c .liscitarged otltsldc \)i lllJLlstryrunll prclllls,js'

:. \\ ater nrcter. pretcr.l,lr eiectromagttctic, trltr.rs.lttic.tlpe rr,ith digital ritlu recording iacilitics shatl bc lnstalled scpxriltel!

rbrerregor) \!rsscorl\r.irupr.ionol'rviterto. lnrlustrial llolingiboiierteed,,minesprat,process&domesticpurpo5esand

,hrl s'all trc sut.rrurrrcd o.line through X(l\ rnonthlv f"u'uf 
ir,rr.r.nts. The industry,'unit shlll also nronitor the tre;tLeti

\\.aste\\,3rcr. llo\., :utd re llol.l thc sil]]c otllinc ttlt'ou-qh lrlotlthh patrltk'statemettts'

rl' ,\t-il clt.tttg., ilI l)foducIit|ll ca}riiclt). t]lJce s5. ra\\, lnateltllI ttseJ ctc. lnd lbr arry etth:rttcettlettt ol tlre above llrirlr

couSr,ut. l,.r:ir.rt .,x,.,'sio,.,s. pr.du.'rr.rr iucrcascs 
"r;;;.:- 

,r,iitlcatio,s rvhich'cstrit llc\\'or itlcreasr'd dischrrgcs.f

p.llutu.ts rr.rsr [). ,."pn*"j'tr"'.,,1*],,rtion ula tiesh corrse nt rtpplication tbr prio' pe rnli:sit'rt.t of the Board

'. .\ll tis.ttrllinr couttoi tacliitics \\'st!'rlls rnstallcd trr uscJ hv the lpplrcant shall be lcguiarly rnaintaltlcd in guocl w'olktng

orJcr.iinJ opertrc ef'lccti\clv cII'icientlY tc' achic\e courpirauce of the terms anri condittons of this cotlsent

:rir\ \\\)rk in attv rvatcr ct)tirsc ()l'r'rithin irs ltigh il'rod levcl (ilf L) arca

lit-,,t r : c0trditiotls.

I ti. aompilati()lr,; l' \ lur,i t.rt it''g Jata-

r. Sitrnples urrrl ntc:lsr.LiI,Ii.ntslukcn LL) l]tuilt ttlc rrr,.lnttorin3 requirctttcttt:' specifiet-l atroYc:h:'tli be representativc ol'tIrs

rcrlurne and Daturc 0i tntrnitorcd clischlrg: :.. ^.-^rr..'^,.+- ^il "^,""ntino 'rrl
)$;il,i1ilfi,.r"-,--r,t",, 

",. 
guidelincs israblisliing tesr procedurcs tor.the analysis oi polltrtants. all sampling rrnd

. -tc. -r -.L^..^ ^L^lt ^^-t.-r t^ 
",'nlr 

orridelineq tttllc:
],iffi:]'lli:lil.il'hjj.i:i;:ffi;ffiil;;;;;;:;;s spu'cined above shau conronn to such guiderines r*rrcss

, ,r -^-i----- ,^ 'L^ l^r-:1 -.liri^,.,rfthe Indian Standard socCifi
iiillii:l :'1,"*i::'T:J;liffiiHi;ii.,;i;:,i-:,;;i;.ii.",i".,',," trre ratest etrition ortrre Indian Standard spccincations

.L-. ---^.-;,.,,r:,,- ^r-\[/ntpr 
qnd \)v'aqte Irllc\t editiOn O{

:l::ll]::"'li::'l::;::]?l::,i;::llili:l:::,. 0",1.*,"r,,.r rrerhods rbr trre examinario,l0iwarer a.d waste r,uest edition of

ill.l,rnl.ri..,n I'}ublic Hcrrlth Associatit'rr, Nerv York U'S'^L shall bc r'rse'l'

(' unrcnl \u :.\\\ -l('1115

:,.,
Ar, trir,,.r r' \tlt' tttt\:\ 

r'( \t/1/'lr'rl rir't'
l'rgt':
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Consent Order Nl.P. Pollution Control Board _ Jabalpur
Scheme No. 5. plot No. J55/156.
J55/456. \'ijar. Na ga r..Iabatpur

rctc : 076r- o*rrrriililBll
iii The

t hror.rgh :IB^:iil:*...ix;.J,J:[::ndI1teasttrcItlentton1eettlrertronthlr,,rcc1rtirenlents"".ffi

.l 
L.Rccording ol'Monitoring Activities & Rcsults_

f J]lt,|fo"tt't 
shall rrrake and maintairr nnrln. ,..ora. of all infonnation resurting fronr m.nitoring activities bv this

i:,ilI,10""tu'rt 
shall record tbr each measurement of samples rake, pursuant to rhc rcqrire,renrs or.trris consc,r as

(i t Thc clatc. exact place and tirle of sampline
(iilThc tlates trn rvhich anall,sis *.." p".forri.d
(iii)Wiro perfbmred the analrsis?
(:r y11.,.. analltical techniqLres or methods used and
l\ )The result ofall required analvsis

iii llthe applicant nronitors an1',Pollutant mo-re f'equentry as is by tlris Conscnt he shell include the resuits of suchtnlrniio'ing in the calculation artd reportit,,g oruotu..l required ;n tir. a,s"tt.ge ,ronito.ing rcports \\.hich nray be prescribedbl the Boald' Slrch increasedfi'cquency.n'urr u. inai.otc.d on the Discharge J\{onitoring Report For,r.ir l.ircapplicantshrllretainrot'minimumoilyJo.rrrr 
recordsofrnonitoringacti'iriesincluclirrr:ail rccordsolCalibration,ncl lnaintenance ofinstrunrenturion anct-orrginar strip.h"; ,;;;;ii;g conrirruous nr.nit.ring instrurncnratio..The period of retention shall be exrende<i artirglir. .ourr. olu,,y unresolied litigation regarcrirrs th., diicharge or.,olrutanrsby the applicanr or *rrc. requested by centrcr ; a;;. Eloard or the courl. 

rgatron regar(ltttg thc'disch

11. Reporting of ilfonrtorrrrg Results:_

,Y;:r,:iHli'J["ff["":[:'''ed 
bl',this Cottsent shall be summarized and reported bv subrnirting a Discharge l\,tonitoring

IJ Lirnitatron oItrischarse of oir Hazardous Substance in hanrrfur quantities:-The applicant sirall rlot dlscharge oil or other tor".aorr.ru.ron.., i,., quantities dellnctl as harnrf-ul rn relerrnt :.c!:ulatronsllltonatllral \\'atercollrse Nothingintt',i.conr.ntrtrrr u.dcenred,"pr..rra"irr.insritutionofanvlegal nctio,norr.eli'ethc applicarrt frotn an'responsibiiities- li"bil;i;;;.';;^ienaltics to u.hich the appricant is or mar" lre srrtr.iecr r. crurses.
14. L;nrirarron of visible t)oating solids and tbanr:
Durine thc pcriod bcgirrnin-e daie of issuan..1i. uppri."nr shall nor discharge floaring solids or visiblr. lbanr.

(^

l,s. D isposa I o I Co I lected Sol icl u,astetstud-ce_

^ 'All hazardous rvasteisludge 
'shall bc aisp;a of as per the Authorizatio' iss.cd undc.r Hazardous & orrrcr \r.asre (rvI&TN{)

^ I:l,kllX. f::."JIlSolids 
sludges. oin. ,ir, 

"l',",rrer 
polruta,t r"f^roi.iir,-r,,, or resurting rr.or., .,rear*e.r 

shal bc

^ ijl, ul: 
l,i:;:,l,illli'::iil:':1:I,lli.:'ll":::lll:ill,:[,lllii:]:,l:J:lx:Jt:,,1i,11i,::$ Jl*fi l1*:l

. 6. Provision ftrr Elccrric por.ver Farlure_-rhe 
applicant shall assure to the consent isstrin-u authorrty.that the applrcarrt has installecl trr ,ror ide<J tbr an alternatir c

ii';',jiii"lliil;'lti:;:''it:.,.",to 
operare ,il i;;i;;;; utlized by ili. .r;ii;;;;ro maintain compriance ,"rrth rhe tern,s and

a I7. Prohibition ofBv pass system oftreatrnent facilities_
I hc 0lversron or bv-pass ofany disclrarge fronr facilities utilizccl by the appticant to ,raintain compliance \\.irh thc ternlsA and conditions of this Consent-in prohitri'teJ.*..p, 

,

^ l; 'll]:::-":::::ll:111i,..," p,'event loss of rifc o.,.,Lr. prope,.r-\ ttanrage. orrr. w ncre e\cessrve stornr drainage or run ollw.oulci claniage-ani, I.ac-ilities necesriar-v lbr conrpliancc. !vrlh tl)c tenns and

^ 
condittons of'tltis ctrnsent The altplicant shall immecliateli notity trr. .".*.t issuing authorities in w,riting .f each suchdi'r't'siotl or'tr1-pass in accordance rvith the prol.dur. specified above for repor.tinr non-compliancc.

^ 
ii;,]li[:J;ii:ltjltt'']l'"t 

nlana-qement shall submit rhe infonrratio. ontine rtrrough XGN in ref'erence to conrptiance of

,1A-d_dtjenetwqtgr*c,e!1dtti9n::Jif _angl;:

Conscnl Nol.\\\ -ti{lt5
q?n.rdl&1ltd'l..q..nlD\icihorc|olit!ltnLldoc.snatteqlti,"p

Pagc: -1 r (r



Consent Order

a)

NI.P. l'}ollution Control Bolrd - Jabalpur

Scheme No' 5. PLrt No'-155/'156'

{55/456' \'i.irrr' \ agrrr'JabalPur

J:rbalPur

Tele : 0761- +011?80'264787ti

Ar

,4.

^.'',,,,rrgtlicontrolequiprlentsastrlertlreI I he rptrircarrt shrril pror-tdc :otnlrcncusire 1']*::::::::t;3,::t[li^;ff:lsi]. shall be opcratetl & matnraiuedI I he lpttircalrt sirrril pror tdc :itttlllrcucnsl\c urr I'urILr 
,.ll.,ull b" opcrated & matntaiued

;r.,p;"Ji :,,i;',,,tt:,i tu in' B''"'rd * rrir rcrcr''rt::.::-.:"1::l::.1 ;::[;il1"il]:;anc 
snttrr oe uPctdtcu

!lllii,;"ill'll:::,:;.,:';';''" thc rcr cr o1 porrutcnts t. trrc tbrlorvins standards:-

-..6itl'ucl Control equiPmcnt to be installed

l,iarne of section

'\1.,!- i r.L. I 1.'lldiln!l

L-apacitY

',', ir:t'ltttttlilct

St.tc li
hcight( nttrs )

,)
Drrst SuPplcssor.Crccn Bclt'\\i ate r

Sprrnkler.

P.NI. SOX'

NOX(rng/NNI3)

IIS\1P

.)il .luarrerl).busrs: luc .'\r,bteut air ciLralirl' r'Io'llls are p'esi'iUeti in lloEF gxzette notificat'lo11 tlo' GSR/826(E)' dated:

i6 it'O9.So,l-,.ntrhclrrratrretcrsareastollrrrvs .-r.-r 1{l.rc r-

a. Particul:Ild Nl:irtcr'liess ihan ltt urictonl - 100 pglmr (l']lr'1 lU pgim'- ?'1'hrs' basis)

b.Particulltiitrttcrttes-'it't"ZSttricrotr)-(r0;tg/mr 
(PI\42'5pg'nrl 14hrs'basis)

. i;i;h;, Di.r'itlc ISO]l {11 hrs' Ilrrsis} - x(r ltg rnr

i. S,i,.,g-'n tlrrdes lNoxl ll-{ ltr'' lJ'rsrs) - F.o}g rn'

. C.rnuil \l.,noxicle tCOi rs hr: lJ:r:rs) - 1(X)0 pgim'

.]' f ltc ttrtiu.rt,r .hall ta]ie ltrlcqttlttc llie iI5tll.cs l.;r control cri tioise Ievel gerrerated tl.onr rr-ttlustrial activities rvithrtr thc

].Len]isi, i;.s rhar., ?5 ,iB(A)1i;;.i,s- Je;- rrnrc rnd 70 clB(A) during tlight tirne.

Li no case monkel'laddcr sh:rll'be allo'uved as strck pl61i11rritrg taciliry'

:. 
.[l,c 

rtrdtrslrr tttrtt slrltli tll'lkc rlrc ncc.5)ill.\ .rll..ngelTlcnts lirr ctlntt.trl ()l.t[lc ILigitl\c el11ls5i()11 ti.()ltl lln\ sotlrcc ()f

-' tltts.i.ll, sr'etlr)n. iletl \ il i J'

r,. ,\il .thcr.r,slir\u c..5)i()ir so.!..ccs srrc5 r, lr:rka1lcs, sccpxgcs, spillegcs ctc shall bc'ct-tsuretl to be plLrgged ot'scalcti tit-

rtatic airtight lo;t\\)rd rhe public ltuisauce'

-.-i-hc rntrusrrl ir.ir srrrril c.srrrc all uee es:iirl.\,an'ange.rcrlts tirr'courrol olodor'rr nuisencc liom the tndttstt'ial ilctl\ltiL's ol

Ploucss n'ithiu Plcrniscs

l'.\lttheiLtte:.l.l..lroatjsslia[lbettlitJ;l]tl0.xtocontlolthetirgitrrccl.t]issLonsofpartictrlirtcmattcr'genclatcdcltlcttt

.). l..iu:rl-: .irali talic e licc.irt stell: lbr cxtcnsirc trco ,larltution utleast in 03 r'o*> trt'tlte local trec spedlt's rvith triiuimutu

,. .t",..1 in aJdiriorul cotltlttiotr

-d_il!Bna! 
Air cott!,!tLt-gn:- (if ang)';-'

I - \linc \lr:ril il(l,il)( rlct tlrilling tttcrllotl t(' c:lt'l'\' rlut tllillirrg ollt't:tlion' A

](urt.liiririgtrt.:itcshalllrcdouttrrrirrgllrpropr-il(cructlilt.
-:- I ra.:1rr,r.t:rtign ol ntete rial sh:rll br: done in cotcred rthiclc 

.i,rl rr.ln:r.ine. 
A

+- \\:rtcr rpr.inklar rrr"rr rra'f,.uri,l.,,l ,u avoid dust gcncriltion during nrateri:rl uulolding'

.i- I he nr,ck pilc shrll bc sprelrd r\ith \\ater prior-io lorrding 
r,rrri{,r z.nc of 7.5 m (rr 

a

6- Dense pl:rntatiorr shall b" cn..i",l out all around ii.t" q'ot'i1'lcase a.rca. in b:rrricr zone of 7'5 m (r '15'frccs / [lcctari:'

:- (.,nrr.l lrlasting shull bc c:rrrictl out in such, ,,,,,,,n.i'thai there shall b. uo heal'l'r'ibration' ll'rock problet*s ntlt cA'c

rup. l.lrc sccond:rrr.rrrnrri,rg.lr,,rr be tota.ll!'elinrinrrtetl $'ith the help ol ltvclrirulic rock bre;rlie r' a

\- l{t,:trlrrr rvcttingrspri;l,ii,,i ,,r't,rrt roud !. trrrrtspr;r'tatiotl-road.shall 5c cirrricd out b\ trnli'cl's'

9. l,i.tt1)cr.t rcgulat.n''.i,.t.,'..n.. <rfthc rclliclr:s slr:rIl bc tltrdcr talicn t(, \tll)l)rcss tlrc l.riction:rl u.risrl.

I r- ( )r r:r loading sltall rre :tr tridctl'

.-\

L,

( rlll:(ltt )io:.\\\'-tl{2 !5
Pigc: .l

^-r
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Consent Order Il.P. Pollution Control Board - Jabalpur
Scheme No. 5, plor No. .lSS/4t6.
{55/456, \jiiav Nagar,Jabalpur

rcrc : o76 r - o*r rrol.iutill]i

GENERAL CONDITIONS:

l.'fhe non hazardous solid rr,-aste anesting in the industrv/unit/unit premises srveepirrg, etc. be dis;_roscd off scientttlcallY so as

:;: 
ti;H:,1:i. nttisance/pollrttion The applicant shall rake n...r.ury p"rr,i.ri", ri""r ci'ic authoritics ror oisposat ro dumpinr

\on Hazardous Solid rvastes:_

I r pc ol rr1511

Scrap Plastic pacltine matcrial wood, eard board. grunny bces etc

Qurntitl l)isposal

Salc to authorizcd pa11.,;\s pcr CpCB.
MoEF Cuide lines Orhers.

;rl1':l,Tlj|::l}[1i:l':]i,i:::l[i,:t 
NIadhva Pradesh Porrution conr.or Boarcr and,'or rheir authorized representatire.

gour,;1 
To insnggl .a\^ rrraterial stock. ntanutacturine processes. rcactors. nremlses cre to Pct.tbrnr thc tirnctrons ol.tlre

r" 
",1;Ijl,::fi;'[llii::'J,]l:1i,::fl'flfi:t:rJ:,i'cfnuent 

source is rocarcd,,r in *hich anl records,,rc rcq,rired to

,.on,.Ilr'o 
ha'e access at reasonat'rle times to any recolds required to be kept rrnder the terms and conclitrt ns olthis

d' To inspect at reasonable tirnes any monitorrns equipment or monitoring nreth.tl required ilr this consent: or.c. To sampte ar reasonabre tinres anv discharee;.;;ii;;;;;. ' 
rrrv!'rrurrrre{ I

('onsen t No:,\\l'-84225
.,|^..,.ttilic.ttcgcn.,tate,i1rontr,u,,,,,

:.,.,1::::lt^tllt 
atrtho.isationistrarlsferableinnah,'e.^incaseofanychangcirowncrship,rraragcrrenr.tlre,e*.ourcr.,

ir,rtller dlrectors proprietot'shall imrnediately applv for the conserit wirir neu,reqursitc inlorrnation
J The issuance olthis Consent does not con'e'an)'l property rights in erthcr r.car or pers.rar pro'crtr or a,l.excrusr'c

llllil;:::"", 
dobs it authorise anv invasion oip...onoi.igh,r. 

"-",:^r, 
j,rt,ingcnrent 

of Ccntrat. Staie or Iocal larys tr

:,-]lltl"", shall i,stall separate electric.reterinq arrangement fbr ru,ning of poll,tron ctrntrol dcvices ancj this ar.**s(.mentshall be madc in such faslrion that an),non h,nctioning if pottutr,_r.o,,,,,ri ,f.ii.., -shall inrnrcciiat.l, .rop clcctrrc sLri..ply tothe production ancl slrrll renrain tripped till ttrch tirneirnless tlre p,ril,.niun.onr,-ol clcrice cleviccs are urade tirnctional. Therecord of electricitv consumption loi rt,rrnins olpollution .";,;Ji ;;..;;r;;r.nr strutt be *rainrained and suhmrrrerr ro rhe Boardeven month

(r. This conscrrr rs grante<l in respecr ol \\.ater pollution control Act l97l or Air pollirtirrn (_orrtrol act, IqS I or Authouzationttntlertheprc'visiot.tsofllazardotrsartdotherwo.telMorugerrent&Tran.rboun,iar.,rovc,ent)Rulesl() 
l(,.n11 anr.ldoesnot rclatc ttr anvother Departnlctlt Agencies. License rcquircd il'onr other Dcpartnre't Agcncres ha'e to bL..btained bv therunit se paraterv and ha'e to compry separatelv as per trrcre Act i Rrrres. 

,cpartnrcrlt Agcncres lra'e

a^' 
Brlrnce consent/authorisation fee. if a,y shall be reco,erable by the Board everl ar a later date.

LA 8 The applicarlt shhll subnlit such information. lorms and fees as required bv the boartj not letter thrn Ig0 dal. prror to theclatr- of expiration of this consent/authorisation

a, The industry/unit shall establish a separate en\.ironnrental cell. heaclcd trt senior officcr of the unit ftrr reporting thcctlrlronnrental ct'trpliances Theindusrrvi Unitshallsuu*ita,rrlir.,n,n.r,ui'r,u,.,u"n,r.ortrrc1.r'c.,ior-rsvearendins-rrst

l() lnclustrv shall otrtain nrenlbership of Enrer-eency Response Center of the Board ilneetletl.

l l K,owinglv making any false statenlent tbr obtarni,g consent or corrpriance of consenr conditrons shall result in trreirnpositiorr of cri:nirral perralties as provided under the sJction 421g) oLrt ! lvuter. Acr or sccrion 3S (g) olthc Air Act.
12 After trotice and oppol'tunity for the hearing' this consent nray be rnoditied. suspenclctJ or revoked bv thc Iloarcl in }\holea or in part d'ring its tcrnl for cause incruding. biit not rinrited to. trre lbilou,irrg :

1a) \'iolrtron r-rf any, ter.rns and conditioris of this Conscnt.
(lr)o[rtaining this cortsettt b1'nttsle'ple'sentatiorr of fai]ul.c to disclosc tirll' ail roir.\,arl tacrs.

l3' on'iolation ofany ofthc abo'e-,te.tioned co,ditions the collsert grantcd rvill autonratically bc taken as carceled andA nccessary action will be initiated against the ind,.,st.r.

Page: 5 / 6
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Consent Order
It.P. Poltution Contr'ol Boartl - Jabalpur

Schemt' No' S, Plot No' 455/15e'

J55/'156. \'ijrrY Nngar'JabalPur'
JabalPut'

Te lc : 0761- 40'12780'26't7tt7ll

@:*lif-anYL:

L ild pxsl.

].\lirresiuii;tt..rrce{'l}il)llttllceot.allthc(tllltiitiUllsnlentioneditrL:nvil'etrlrtetrtalClerrance.rr,derissueclbl,DElA.\
l. \1rnc 5h3ll g1i,irpll ,t.I" pl.oririor. rrlail rirc r"r.rrn,"o..o]nri"rloir..,,on..'cuidclines issttcd bl l"loEFiClP('B:',\lPI'}('Li

trntc to ttrnc 3s l.tltlir(J ':nd lt:rllplic'rble ....., r'..rrrt l rllc iir thc

-1. \linc:!r:rll i,, rrlrlV ilt"'ni,i].liil,,,. Ui.l:t' rssttcd trr'tlon'irlc Stt;-rtctttc Court l{igh Cotrrt N(-iT titlle tt) tl

l.'lcr ltttl \\ L,l l'eittr.ttt:

i. I itc ntinirr'l :rittr irr :lill bc dr)llc rtl'tr'ttalll,' ancl or b\ )cllli ti;ichltntzr:d lrctirt)tl

tr \lirttng'i,.irlrre,t.,,,. "t i* "p1''""J 
\lrrlirrg l'llrrr srthtlrittetl lry thr- nllne

,.t lilc clltl:rli'c Ul'rl!lllIl'\ iltjll'

(.oilrcnr authorizltitttt :rJ rt(ltril'L'd under l!-t \\ rter (Prclention & control of Pollutionl Ac('197'l ' Thc 'tir

(l,rc\c.tion & Co'trut r,t l,oilution) Act.lgtllis grilntcd to youl' i'dustrv su'ject t. lullillnrcllt ol'all thc contliti.tls

r,c,riorrca arro'c. F-ur rr,nervrl purposc 1,u sh:ril i;;t;;;,rrr*" r,, appiication io this Board through xGN at least Siti

,l.nths 
'e 

lbrc thc rlutc t,l.expir1, of this consent/:r,nr,orirrtion.'thc' lpplicant nithout valid conscnt (lbr ope ratiorr) .t

rhe Board shrll not bri'g in to use xn]' otrtlct tbr rire discharge ol cfftuent and gaseous cmission'

[-or ltuti on belrall'ol ^\

t

.'-signctl 0n l5,Ul./101 t t5:'17:53

tOrsanic ^{uthcntrc:rtron on AADlIAtl front tllDAl Sel.\'er)

TP,{\ # }{sN2't7'lE{c-

tlttltrttll \u:-\ \\ -li-rl'15

A

ALoK l(L]ll,\tl JAIN
Regionll Ofticcr a\

A

A.

A

r-\

Prgc: (r
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A\

n{.P. Pollution Conirot Board
( Inspection Report ) - Air,Water,l,lazardous*u#5nr&6 (Under section 23 orrhe water Act ,rr. ,ro* i*,,;;;;;;;;J Air Act r es r and Under Section ,) or

lTelephone :

A 
I 
ralruljnnrr@yahoo.corn illlil9::I} 1fu.l.* 

p.H. r3/3s (Aera _ 3.237 rru.).
^ _y - rrv.r\.rr.1\u {oor<lo/ y.H. 13/

lijay Nagar Gondia Ntaharastra. _.

lTelephone. Dahedi- 441601

n I 
oo;zr:r,:o: lil:.^:ll:fl,,t:. rA! : Kirnaprrr. SrDC : Not rn SrDCI DIUL' r r - -- 

Geographic rocation , r_uiitra.jzr.;66q il;iluie_80;6a8
^ lStp-:tl"'Itt 

t s79 n appricltion ) p.., N.-.^ r r^L r_: Jabalpur

* -. 
r.,#--=ffi; -Tr,-firp,rr,.k

^ I -. 
rcrson uontacted : Shr.i Atul pathlk

.---r--
a. j CommissioncdDr, 0lrt0/20Ti-J;d*,i.rilrD,, 0l/lOiOfS 

_=_-
_i___ 

u'.r r ur i v tl tvt llt I ) rr pplicabilitl. of cRZ llulcs : \o' I l\\'nt"" fn-",,-.-*:
n I J:::r. Lci T uit tp Li L Et 
1l:t'alt l-:,,:.rtv rGa;*1;,, - ilr=,-;il; - 

_ _ _ _}:fl 
i I qqq 

- 
- 

-f#.;:H
.{JcjTilg,ro.(uectric-nreG.)r- - - t;_^^ _;;-; -: -:- -

?19;:*.1rii1,i",i"i,I'i;Es,rq;E1,r,r_*i:'S::J*#"rs-p1ii!.!--- ------:
Ern;;i;;;;+i"; A;;;, ,-,;.,fu;;lil;;^J;liiiir 

r1le 
1021 -t-.'1,1'!r 

rq+ylo-!!o!,rj-_,r.pts-ol
No Drr;r " ' ' ur,rr' Ir PIUI'loeo and status: -

i'h,:tl,.,'rrrrrr.r,r; * rrErrF -" 
- -N"-

Boilers:0 , DG Sets=

:nr:r Detairs,o

ajNo Data

PCB Id: 54856

EP Act t986)

TSDF Nanre :

$rt-Ouesr-pe,qitsii*A Last Env. Form V: _
f- --1A Last 3 Legal Action :

-1.'-lL_ y{.I q.$llrerg.t 
1.1a[s_,_ Nra - -

WaterCessReturn: --o*;';"*ii; _ ---:--'"'--:"-ry'url'_ _ _ IY Ygq,ry t.trr.*r: N* eppm,rrr" -
i

-t-

I:/\

i As/91 l/.{ ( Through XGN )



. I PcB ltl:: 54856

lVI.P. P ollution C ontr'ol.Poa1d

t i"'r'""ion Yl"ll : 
',l::l:lle,:iflr"lilJ' 

end r-.der Section r0 o1'.ir 1.1 Ie86)

qlir.Jcr Scctiotr li ot''fhe \\''rtcr \ct 1974' Ur.rder Secttot
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M.P. Pollution Control Board PCB Id: 54856
( Inspection Report ) _ Air,Water,Hazardous

(Under section 23 0f rhe water Act I g74. Under Section 24 0f rhe Air A* r gg r and Llnder Section l0 ofEp Act I9R6)
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: _ 
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^ 

i, ti,ls ;m;;l*A.t. qr., o r.

h i - I 1r1o, of So,npl"i 
"oll""t"d i 0l

.crnarlis:

Note: EIA 2006 / SEIAA t E.C t MOEF Appticable : yes

A4inerars reoroeiMine) in prace .i6i;J#H,f;iil,'liii,ili::iliiilY",Htr*fffri::",{t#l'Jlr"'
1 ,{nvirorunent clerance has blen h'ansfer fb, t|;:;;t"py of do.u*"n,-, is uploaded. Mi,e has applied fori 'enewal of consent with fees. the mine has obtained EC foi n"* nur.,. Timpati Minerals (Bolder Mine),Aocttments/undertaking has been uploadeo for the ,u*.. t tin. managerneni has proporecl [,ater sprinkler facilityi 

,{qr mitigate fugiti'e air pollution. *u,.i rpruy on haul road. loading and unloading oiarca. u.ater sprinkler h-v-^nobile tanker has been proposed. ptantaiion has done i, .irirg area around premises. mine fencing is done.
'\ercfore it is recommtna"a to gmnt oii"n.*'ut of consent for pcriod up to I2110/ 2o2z U56r)-14rorrzo2l{ 5r,ll-14/0tt2\2t

pCB-ID: ( 54856 )
l,ll'"::l:X.:,:.^:.^y:]:f :-on:.n, 

forxrone-mining, rhc mine lias applied for renew,ar i

;(O Query to Staff: check

-. f) Query to Staff: check
llr. P99 caretully & check every conditions Il0tt8] _t4,,Ot/2OZt
the DCo careftrily & check every conditions Itossj- l5/or/zo2l(.,

,r/.C Notings: use for dust suppression[I56 ] -DEE]-

.4.

As/01/2021 3/4 ( Througtr XGN )

L. - Source ol'\\,21s1 Suo,
-r_-llrrl: Bore well

r. - w\I/-i-Dv^rr^'*;- ^:. -. -



NI.P. Pollutiort Control Board
1 lnspeclion llcporr ) - Air,Water,lllzardous
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PCB Id:

Atttterure Dctails - Air.srack,flazardous Waste & Samples PCB-ID: (54856)
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Mobile App Screen shot showing location of crusher / mine site
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Consent arder M.P. Pollution Control Board - Jabalpur
Schcrnc No. 5, Plot No. d55/{56,

{55/456, \/ijay Nagarlabalpur
,Iabalpur

'I'ele : 0761- 11t42780,2647878

RED.SMALL CTB-Expansion ll coivsarvT lvo.. r'.

-N}irl;ibEbytrB?/08t2022 consider under viuad, se r/ishruos seherne

],",
_ M/s. Tirupati Minerals (Stone Crusher)./ 

Village-Dahedi Teh-Kirnapur Dist-Belaghat,
Dist: Balaghat,

Subject:

Ref:

23/ 08/ 2022

2-

J-

o,". l;;;;A
C'onsent N o: CTE-I 04iiltt 

"r- 
.

Grant of Consent to Establishment (CTE Expansion) under section 25 ofthe Water (Prevention & Control of Pollution)
Act,l974 under section 2l of the Air @revention & Control of Pollution) Act,l98l & Change ofName

Your Consent to Establish Application Receipt No. I190367 Dt.0E10812022 and last communication received on
Dt.04t0812022

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Potlution) Act,l974
a under section 2l of the Air (Prevention & Control of Pollution) Act,l98l and without reducing your responsibilities under the

said Acts in any way, this is to inform you thet this Board grants Consent to Establish for setting up of an industrial
^ planUactivities rt Village-Dahedi Teh-Kirnapur Dist-Balaghat I

SWJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra No. 466 & 467 Village-Dahedi Teh-Kirnapur Dist-Balaghat ,

b. The capital investment in llkhs: F.s. 288

A c. Product & Production Capacity:

Product Qty / year

Stone Gitti 140000.000 Cubic Meter

The consent (for operation) as required shall be granted to your industry after fulfill4gent of all the conditions
mentioned above. For this purpose you shall have to make an application to this Board in the prtscribed proforma at least
two months before the expected date of commissioning of your industry. The applicant shall not operate the unit without
obtaining consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and
gaseous emission.

Enclosures:-
* Conditions under Water Act
t Conditions under Air Agt
* General conditions

^ferms & Conditions :

l- All the liability under the provisions of the Water (Prevention & Control) of Pollution) Act, 1974 and Air (Prevention & Control) of
Pollution) Act, 1981 shall be applicable on changed nam.: organization

The other content ofthe consent orders/permissions ofthe Board and consecutive renewals issued till date shall be binding on the new

name organization

The Name changed with new name Shri Tirupati Minerals (Stone Crusher) in place of Dinesh Agrawal Stone Crusher

ALOK KUMAR JAIN
Regional Officer

A:

PM

^ 
(Organic Authentication on AADHAR from UIDAI
TPAV # UU3YE179S5



Consent Order

g

M.P. Pollution Clontrol Board - Jabalpur
Scheme No. 5, PIot No.455/{56,
{55i456, Yijay Nagar,Jabalpur

Jabalpur
'Iele : 076 1 - 10 427 80,2647 87 8

CONDITIONS PERTAINI;NG TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-

l. The daily quantity oftrade effluent at out fall ofthe unit shall not exceed 5.000 Kl/day, and the daily quantity ofsewage

at out fall ofthe unit shall not exceed 2.000 Kl/day

2. Trade Effluent Treatment:- 
.

The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and

maintain the same properly to achieve following standards-

ipn Behreen 5.5-9.0 I i-t Notexceed 2100 mg/I.

lSusnendedSolids 
Notexceed lO0mgfl. 

I |Cf,foriO". 
Notexceed l000mg/l

lBoD 
3 Days 270C Not exceed 30 mg/I. 

I I

icoD 
Nor exceed 250 mvtt. 

I IP*I JI
For other parameters general standards ofdischarge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted

to the Board and maintain the same properly to achieve following standards-
: - --
ipH Between 5.5 - 9.0 1

il
jSuspended Sohds Not exceed 100 mg/I. 

i
jeOO I Oays ZZOC Not exceed 30 mg/1. It:
lcoo Not exceed 250 mg/l. ',t-
iorl and erease Not exceed l0 mg/I. 1i - :. .."___*.1

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case heated effIuent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately

for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and

data shall be submitted online through XGN monthly patraldstatements. The industry/unit shall also monitor the treated

wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for *y alnh*.".ent of the above prior
permission of the Board shall be obtained. All authorized discharges shall be contistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction ofany physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as

above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shlll be representative of the

volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless

otherwise specified sampling and analyical methods shall conform to the latest edition of the Indian Standard specifications

and where it is not specified $e guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online

through XGN the same to the Board. 
Consrut No:crE-1043gg
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Consent Order

s

II.P. Pollution Control Board - Jabalpur
Schernc Nn. 5, Plor No. {55/{56"
{551456, l/ijay Nagar,Jabalpur

,labalpur
'l'ele : 0761* {0{2780,2647878

I l. Recording of Monitoring Activities & Results-

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent.

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements ofthis Consent as

follows:
(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result ofall required analysis

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.

The period ofretention shall be extended during the course ofany unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-

Monitoring lnformation required by this Consent shall be summarized and reported by submitting a Discharge Monitoring

report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returncd to eaters

body habitat. )
16. Provision for Electric Power Failure

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative

electric power source sufficient to operate all facilities utilized by the applicant t1l maintain compliance with the terms and

conditions of the Consent. .'

17. Prohibition of By pass system oftreatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms

and conditiors ofthis Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run offwould damage any facilities necessary for compliance with the terms and

conditions of this Consent. The applicant shall immediately notifu the consent issuing authorities in writing of each such

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

I E. Industryflnstitute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions. 

- |

Additianal Water condition:- (if anu) :-

Conscut No:CTE-104388



Consent Order M.P. Pollutiorr C.ontrol Board - Jabalpur
Schernc Nn. 5, Plot No. d55/456,

{55/456, Vijay Nagarlabalpur
Jabal;lur

Tele : 076I- 1$4278t,264787 I

CONDITIONS PBRTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

l. The applicant shall provide comprehensive air pollution control system consisting ofcontrol equipments as per the proposal

submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to

achieve the level of pollutants to the following standards:-

\ame of section Capacity Control equipment to be installed P.l\I, SOX,

NOX(mslNM3)

Stone Crushing 75 TPH
Dust Suppressor,Green Belt,Water

Sprinkler,Wind Breakine Wall,
RSMP

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly

on quarterly basis: The Ambient air quality norrns.re prescribed in MoEF gazette notification no. GSR/826(E), dated:

16111109. Some of the parameters are as follows:

a. Particulate Matter (less than l0 micron) - 100 pglm'(PMIO p!m' 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 p!m' 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pglm3

d. Nitrogen Oxides [NOx] (2a hrs. Basis) - 80 pg/m3

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pglm'

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the

premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. IndustryAJnit shall provide with each stack port hole with safe platform of I meter width with support & spiral ladder/

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-I[ emission regulation of
CPCB. In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for confiol of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or

made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arangements for confiol ofodour nuisance from the industrial activities or
process within premises 

,
8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to

transportation and intemal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages,

spillages etc. 
i

9. Industry shall take effective steps for extensive tree plantation preferably in 03 iows ofthe local tee species with

minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental

conditions and as stated in below..

eaaitionat *ir conait "fif.-Sng)

]-rn. stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board

1- fn. stone crusher shall provide tilescopic chute for drop of zero siie gitti or fine dust

-3- The stone crusher shall provide dust extraction for screen as per guideline I
4- The stone crusher shall construct boundary wall to protect flow ofdust into nearby fields t

^- The stone crusher shall develop l0 meters wide green belt all around the periphery to made as curtain for nearby fields.

^6- 
The stone crusher shall maintain the ambient air quality within the prescribed standards

- -- 
The stone crusher shall install following air pollution control measures for control of air pollution as per standards in Environmental

lProtection) Rules 1986 :-

1iv) Dust containment cum supprdssion system for the equipment

^v) Construction of wind breaking walls
(vi) Construction of the metal road within premises

Conseut No:CTE-l04188
i.^



Consent Arder M.P. Pollution Control Board - Jabalpur
Scherne No. 5, Plot No. 455/{56.
4551456, \/ijay Na gar,Jebalpur

.Iabal;lur
Tele : 0761- 10427802,647878

GENERAL CONDITIONS:

2. The applicant shall allow the staffof Madhya Pradesh Pollution Control Board and/or their authorized representative,

upon the representation of credentials:

a. To inspect raw material stock, manufacfuring processes, reactors, premises etc to perform the functions of the

Board.

b. To enter upon the applicant's premises where an effluent source is located or in which any records are required to

be kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions ofthis
Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method requJred in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ovmership / management, the new owner /
partrrer / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance ofthis Conserit does not convey any properly rights in either real or personal property or any exclusive

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations. 

r

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement

shall be made in such fashion that any non functioning of pollution control devices shall immediately stq,p electric supply to

the production and shall remain ripped till such time unless the pollution confiol device/devices are mfie functional. The

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board

every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, l98l or Authorization

under the provisions of Hazardous and ottrer Waste (Management & Transboundary movement) Rules 2016 only and does

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the

unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, ifany shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the

date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior offrcer ofthe unit for reporting the

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 3lst
March on or before 30th September every year to the Board.

10. Industry shall obtain membership of Emergency Response Center of the Board if needed.

I L Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole

or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and

necessary action will be initiated against the industry.

Consrut No:CTE-104388



Consent arder M.P. Pollution Control Board - Jabalpur
Scherne No. 5, Plot No. 455/456,

{55/456, Vijay Nagar,Jabalpur
Jallalpur

'l'ele : 0761- 10427 80,264187 I

r,r Additional condition:- (if arul :-

A
l-The stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board
2- The stone crusher shall provide telescopic chute for drop of zero size gitti or fine dust

3- The stone crusher shall provide dust extraction for screen as per guideline

4- The stone crusher shall construct boundary wall to protect flow ofdust into nearby fields

5- The stone crusher shall develop l0 meters wide green belt all around the periphery to made as curtain for nearby fields.

6- The stone crusher shall maintain the ambient air quality within the prescribed standards

7- The stone crusher shall install following air pollution contol merrures for control of air pollution as per standards in
Environmental (Protection) Rules 1986 :-

(iv) Dust containment cum suppression system for the equipment

(v) Construction of wind breaking walls
(vi) Construction of the metal road within premises

Special Conditions

o This consent in no way be taken as e measure of proof thrt Mine have not violated the provisions of this Act st
any time in the past.

o Stone Crusher shall ensure compliance of all the conditions mentioned in Environmental Clearance order
issued by SEIAA

r Stone Crusher shall comply the provisions of all the relevant Acts/Rules/Directions/Guidelines issued by
MoEF/CPCB/IUPPCB time to time as required and if eppliceble.

o Stone Crusher shall comply the DirectionV Orders issued by Hon'ble Supreme CourU High CourU NGT time
to time in the relevant Writ Petitions

,^

For and on behalfof
M.P. Pollution Control Board

ALOK KUMARJAIN
Regional Oflicer
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Enclosure 20

SITE VlSlT PHOTOGRAPHS: M/s TIRUPATI MINERALS STONE CRUSHER & MINES,

DAHEDI. TEH. KIRNAPUR. BALAGHAT DATED 13.09.2022

TIRIPATI MINERLAS STONE CRUSHER AT KH. NO. 466 & 467

KUCHCHA VIIAAGE ROAD AT

KH.No. 465 REVENUE FOREST
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VIEW OF STONE MINE AT KH. No. 466 & 467
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WEIGH BRIDGE THAT HAD ENCROCHED KH. NO. 455
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THE EI{TRANCE TO IHE CRUSHER & MINE

PADDY CULTIVATION IN KH.NO 465
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WIND EREAKING WAtt SHIFTED INSIDEAPPROACH ROAD IN XH. 465



TIRUPATI MINE VIEW
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VILLAGE ROAD IN KH.45I

TIRUPATI CRUSHER VIEW
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VIBRATORY SCREEN OF CRUSHER VIEW
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MUNARA INSTAIIED TO

DEMARCATE KH.NO.455
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MUNARAS INSTATLED TO

DEMARCATE KH.NO.465

AND EXCESS MATERIAT

SPREAD IN KH.465
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DISCHARGE OF DEBRIS IN DRAIN
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OTHER MINE NEAR TIRUPATI MINERALS



MINE INSPECTION BY OFFICERS: 13-09-22
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PHOTOGRAPHS OF MUNARA FIXING PROVIDED BY MINING OFFICER
BALAGHAT ON 15-09.2022
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